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.dbstract of the P1'oceedillgs of tlte Oouncil of tlte GOf)el'nOr Off/el'al of India, 
a8semClf'Cl for tlte pUl'Pose of making Laws and Regulations, tender the 
provisions of the Act of J?at'liament 24 §" 25 Vic., Oap. 67. 

The Council met at Government House on Wednesday, the 21st Mareh 1877 

PRESENT: 
His Excellency the Viceroy and Governor General of India, G.l1.S.I., 

presiding, 
His Honour the Lieutenant Governor of Bengal. 
The Hon'ble Sir A. llobhouse, Q.C., R.C.S.I. 

The non'ble Sir E. C. Bayley, R.C.S.I. 

The non'ble Sir, A. J. Arbuthnot, R.C.S.I. 

Colonel the Hon'ble Sir Andrew Clarke, R.E., X.C.lI.G., c.». 
The Hon'ble Sir J. Strachey, R.C.S.I. 

Major-General the Hon'ble Sir F.. 13. Johnson, R.C.D. 

The Hon'ble T. C. Hope, C.S.I. 
The Hon'ble D. Cowie. 
The Hon'ble Maharaja N arendra Krishna. 
The Hon'ble J. R. Bullen Smith. C.S.I. 

The Hon'ble F. R. Cockerell. 
The Hon'ble B. W. Colvin. 
The Hon'ble R. E. Egerton, C.S.I. 

The Hon'ble ~Iahiraja J otindra Mohan Tagore. 

MILITARY LUNATICS BILL. 
Major-General the Hon'ble SIR E. n. J OIINSON introduced the Bill to 

facilitate the admission of Military Lunatics into Asylums. 

ACT XXIII OF 1867 CONTINUANCE BILL. 
The Hon'ble SIR EDWARD BAYLEY introduced the Bill to prolong and 

amend Act No. XXIII of 1867. He said that he had nothing to add to what 
he had said on the last occasion, except as regards the statistics of crime, of 
which he then promised to give a more accurate account. Since the last meet-
ing he ha(1 received a telegram from the Lieutenant-Governor of the Panjab, 
from which it appeared that whereas, before the passing of the Act, twenty-
four officers were either killed or seriously wounded on the frontier within 
about twenty years, since the passing of the Act there had been only f0111' 
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such cases, and there was besides another attempted outrage within the last 
few days. 

The Bill itself providing merely for a continuation· of the existing law, and 
the amendment of it proposed being purely technical, to meet an executive 
arrangement which had been made since the passing of the Act, he did not pro-
pose to ask the Council to refer the Bill to a Select Committee, but, with His Ex-
cellency's permission, he would at the next meeting request the Council to take 
it into consideration, and if they agreed to do so, would ask them also to pass it. 

The Hon'ble MR. COOKERELL desired, with His Excellency's permission, 
to say a few words in regard to this Bill, as owing to the absence of any pro-
posal for its reference to a Select Committee, there was no distinct motion 
before the Council, and consequently any remarks on the subject of it would, 
without such permission, be out of order. The hon'ble mover appeared to 
think that the acceptance of this Bill by the Council was such a purely formal 
matter that it need not be referred to a Select Committee, and in fact required 
little or no consideration. He (MR. COCKERELL), however, took avery diffierent 
view of the question, and his object in desiring to draw attention to the 
circumstances of the case at the present stage of the Bill was to obtain further 
information, if any could be supplied, as to the need for the retention, or 
rather re-enactment-for Act XXIII of 1867 had already become extinct-
of a law of such an exceptional character. He hoped that, unless what he had 
now to say elicited the communication of more substantial grounds than had yet 
been put forward for the proposed enactment, the Council would hesitate before 
according its sanction to the measure, He thought that very possibly some 
members of the Council at least were not aware of the nature of Act XXIII of 
1867, and if he were asked briefly to say what that Act was, he should say it 
was an Act to enable certain authorities in the Panjab to hang a man first and 
to try him afterwards I But he submitted that an exceptional procedure, such 
as was provided by this Act, should only be adopted under very exceptional 
circumstances; and the question before the Council was whether at the present . 
time the circumstances of the Panjab were such as to call for exceptional 
legislation of this sort. 

The special jurisdiction to be conferred by the Bill was of a kind that even 
the Hon'ble Member (Mr. Hope) who had charge of a Bill for extending cer-
tain portions of the Criminal Procedure Code to the Presidency-towns, had never, 
even at the period of his most uncompromising proposals for increasing the juris-
diction of the Presidency Magistrates, desired to confer upon those gentlemen I 
No", he would ask, what were the circumstances under which the Council was 
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asked to sa.nction the re-application of this time-expired enactment to the whole 
of the Panjah province? The hon'ble mcmber had told the Council that during 
the ten years during which Act XXIII of 1867 had bcen in operation, there 
had been something less than six trials under special procedure, and as far as he 
(MR. COCKERELL) knew, the only grounds for immediately proceeding with the 
measure were contained in a paper which he would read to the Council. It 
was an extract of a letter from the Officiating Secretary to the Government of 
the Panjab, dated the 24th July 1876. 

"The Lieutenant-Governor is glad to be able to observe that the provisions of this Act 
have been found rarely necessary to enforce, aud at the present time in the Punjab It might be 
argued with much force that it was undesirable to maiutaiu this special legislation; bllt after 
full consideration, His Honour is of opinion that it may be wise to retain the power whieh 
Act XXIII of 1867 grants, as no harm is done should the pro\;sions remain dormant, while 
an epidemie of falmticism ill some of the bordlJr-distriets of the province might make it very 
d~irable that the llOwers conflJrred by the Act shQuld be ill possession of the Local Govel1l-
ment." 

That was all that could be said apparently by the head of the province in 
favour of the hon'ble member's propos:!.}, and it was particularly stated that it 
was only required for the frontier or border-districts. Now, as the Council was 
aware, since the passing of Act XXIII of 1867, Parliament had enacted, under 
33 Vic., certain provisions by which His Excellency the Viceroy was enabled 
to put a special legal procedure of the kind contemplated by the Bill in force 
in the frontier-districts of the Panjab province without coming to this Council 
for a formal enactment. He thought that laws of such an exceptional cha-
racter as Act XXIII of 1867, should be brought upon the Statute-book with 
extreme reluctance, and only when the necessity for their being so placed 
was undeniable. 

Such, he submitted, could not be correctly asserted all regards the present 
case; for the Act, 33 Vic., had been enacted, as hc had always believed, for 
the express purpose of meeting emergent cases of this kind; his contention was 
therefore, that (1) it was doubtful whether tbere was any longer occasion for 
maintaining or reinstituting this special procedure in regard to certain criminal 
offences; (2) that in any case the need for the exercise of such special juris-

. diction was confined to the Peshawar and possibly other frontier-districts, and 
this could never justify the enactment of a spccinl law for application to the 
whole of the Panjab; and (3) that the propdr remedy consisted in the exercise 
of the powers conferred on the Governor General by English Statute, as pre-
ferable to the interposition of this Council. 
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The Hon'ble MR. EGERTON said it appeared to him that his hon'ble 
friend, Mr. Oockerell, had divided his remarks into two heads. One was the 
procedure of Act XXIII of 1867, which he btiefly described as a law which 
permitt('d certain petty officcrs to hang a man first and try him afterwards. 
MR. EGERTON submitted that that was not a correct description of the A ct. 
It was an Act ~hich was passed after full deliberation by this Council under 
the presidency of a Governor General who was particularly acquainted with the 
condition and circumstances of the districts to which the Act applied; and so far 
from the procedure being lax, it was in his opinion as strict as the ordinary 
criminal procedure, and provided for assessors· sitting with the Judge who 
presided over the Court which tried the criminals, and it differed from the 
ordinary criminal procedure in little else than providing that the sentences 
which were passed would not be subject to the sanction of the Chief Court of 
the Panjab. He should not argue regarding the correctness of the procedure 
which the law provided any further than to say that it seemed unnecessary to 
do so, inasmuch as it was pas"sed before in this Council, and had been in force 
for the last ten year~ without producing any of the evils which a law such as 
his hon'ble friend had described would be likely to produce. 

The second point in his hon'ble friend's remarks related to the necessity 
for continuing the enactment. MR. EGERTON submitted that this was a 
point on which the opinion of the Local Government should be allowed 
the greatest weight. Although it had so happened, happily, that during 
the time the law had been in force a very small number of cases had 
been tried under its provisions, yet he thought the argument to be derived 
from that fa.ct was one which might fairly be interpreted in favour 
of the continuance of the law and not for its abolition. It was probable that 
the short and speedy procedure which the law supplied had been effectual in 
preventing the outrages against which it was directed. And it was very 
possible that if this law were allowed to expire, it might be considered by the 
frontier-tribes that the opportunity had been given them of perpetrating out-
rages from which they had for some time abstained. Encouragement might 
be given to evilly disposed fanatics and might cost the lives of many European 
officers. And he thought it was desirable, as the Local Government had 
requested, that the Act should be con,tinued in force. If it were not required 
frequently to be put in operation, the special procedure which was considered 
objectionable would be of course little used and the continuance of the Act 
would be unobjectionable. 

TnE HON'DLE SIR EDWARD BAYLEY said, although there was no motion 
before the Council and this discussion was somewhat irregular, as it would 
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~atural1y urise rather on the proposal to introduce the Bill, when it was tho 
, custom to discuss the policy of intended measurcs, nevertheless, as His Ex-

cellency the President had permitted thc hon'hle member to make some 
.observations upon the Bill, he thought it might be well that he should continue 
the discussion, and offer some explanation as to the remarks which had' been 
made, in the degree which they seemed to require cxplanation. 

He thought his hon'hle friend's rcmarks might be divided into t.hrrc 
heads :-first, tlJat the law was a bad law; secondly, that it was unnecessary; and 
thirdly, that if it were necessary, t.he better way to provide for it would be by 
a Regulation under the Statute 33 Victoria. 

As regards the badness of the Bill, he had said before all that need be 
said, and hc might say that, with the execIltion of the remarks under the last 
hea<b. lie had already 13y anticipation answered most of the arguments 
whiclf the Hon'ble Member ll11d hrought forward. The original Bill, he 
wouta again rcmind the lIon'ble Member, was introduced at the request 
of th"e Panja.13 Government, in a Council which was presided over by the man 
of all others W.110 knew most of the circumstances of the Panjab. It was 
approved by some of the ablest members and best jurists who ever sat in 
this Council. Therefore as far as the necessity for the provisions of the Bill 
at the time was concerned, and the fitness of' those provisions to meet that 
necessity, he thought the Bill required no advocacy from him. As regards 
the assertion tlJat it WIlS a Bill to hang a man first and try him afterwards, if 
the Hon'ble :Member had read the discussions which passed on the former 
Bill, he would find that that question was distinctly answered by Sir Henry 
llaine, who said that it was not a Bill to hang a man first and try him after-
wards, for in all these cases the perpetrator of the outrage invariably not 
only confessed but boasted of what he had done: there was no question of 
evidence, no question of fact whatever; the man was only too glad to declare 
his act and to bear his guilt. 

In respect of the present necessity for the Bill, he thought what had 
fallen from Ilis hon'ble friend :Mr. Egert-on, who himself had been well 
acquainted with the operation of the Bill for the last ten years, and . 
who would be responsible for its operation hereafter, might be accepted 
as ·sufficient authority. . But he thought that the extract itself which the 
hon'ble member read from the lctter of the Government of the Panjab was 
pretty good evidence of the COlTectness of thc assertion that this Bill was 
required. It was truc tll3.t the number of these outrages was not very large. 
3nd that they had tlcercased since the passing of the law in 1867. As he had. 

B 
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said before, in the twenty years which preceded the passing of the Act, there 
were twenty-four officers either killed or seriously woun.ded by assassins on the 
frontier. Besides these, there were many attempts which were not recorded. 
He himself was acquainted with two such cases in which murderous attacks 
had been made on two most eminent men, General Nicholson and Sir Herbert 
Edwardes, who were repeatedly attacked and had to defend themselves by 
their own weapons. In the early days there was scarcely a civil officer whose 
life was not attempted by fanatics. Since the passing of the Act, as was 
stated in the letter to which reference had been made, there had been only 
four such cases, but since the writing of that letter there had been an attempt 
at another, the report of which was only received by him the day before 
yesterday. 

Then came the question, what were the causes of these outrages? If the 
Act had removed the causes of them, there might ltave been some reason to 

. say that 'the Act was no longer necessary. But the causes remained in exactly 
the same force, or nearly the same force, as before. It was possible-and in that 
respect his statements on the last occasion were perhaps not perfectly clear-
that 'within our frontier there was now maintained a better degree of order. 
Still these outrages were not committed by men from within our borders, 
but by members of the wild and lawless tribes who were outside the border, 
and who were in much the same condition-just as fanatic, just as blood-
thirsty, just as hostile-as before 1867. The causes therefore remained, and 
the only reason that could be given for the diminution of these outrages was 
that the sharp, short, and certain method of punishment which the Act had 
provided deterred these people from committing outrages. The Panjab Govern-
ment therefore naturally objected to its repeal or extinction, and thoy wished 
that they should be empowered to continue to give their officers the same 
protection in the future as they had enjoyed in the past. 

One other observation it was necessary for him to make on the Hon'ble 
Member's 6uggestion that it would have been better to pass this Bill under the 
special Act of Parliament which enabled the Executive Government to make 
Regulations for special districts. It wa.'1 quite true that this Bill did apply nomi-
nally to the. whole of the Panjab, but as a fact it only came into operation in 
ccrtain districts which were proclaimed by the Government of the Panjab with 
the sanction of the Governor General in Council, and those were no doubt 
the very districts to which tho Act of Parliament would apply. In that respect 
therefore, the one remedy was certainly as good as the other. But he had 
all along fully admitted that the procedure of the proposed law was extremely 
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exceptional and peculiar. It was in fact a kiud of coercion Dill. IIe thought 
therefore that, as being an exceptional m(,~'l.sure, he would not say it was 
more prudent, but more courteous to the puhlic, to give an opportunity of 
discussing the principle and operation of the mcasure in Council, than to bring 
it into force at once by proclanmtion in the Ga:elle; and as the law was one 
which had becn adopted and fully approved by this Council before, it seemed 
to him the natural, almost the inevitable, course to re-introduce it in this 
Council. 

The Hon'hle Sir AItTlIUIt lloDrrousE said :-" As I have heen pcrsonlMly ap-
pealed to l)y my hon'hle friend ~It-. Cockerell to say if I think this kind of 
jurisdiction is a proper jurisdiction to give to Magistrates in the Presidency-
towns, I have no hesitation in answering frankly that I do not. But the fact is 
that the circumslanecs of the Presidcncy-towns arc very different from the 
circumst.ances of the frontier-districts in tilt' Panjl1.h. Thc good order which 
is establish cd in the one is not estahlishe(l in the other. The alterations 
which were desirable and which we hnxe made in the Presidency-towns; were 
some moderate, cautious, well-gu:u-ded extensions of jurisdiction for the 
convenience of the public. If we had muruerous outrages to deal with, no 
doubt we should have given much more arhitrary and extensive powers, and 
we should have placed them in m,)re responsible hands: namely, as regards 
Calcutta, in thc hanus of my hon'ble friend the Lieutenant-Governor himself. 
'l'he fact is that all coemion Acts appear upon their face to be tyrannical 
or arbit.rary; by the very nature of the case they must be arbitrary if they 
are to work at all, anu we must look to their working to see whether they 
are good laws or bau laws. The first question then is, does this Act answer 
its purpose? It is clear on the eviuenee before us that it does. The next 
question is, docs it oppress the people and do they complain? 'Ve have not 
a scrap of eviuence to show that during the ten years the Act has been in 
force any person has come forward to complain of its operation. Therefore 
I think the case is one in which we should do well to continue that state 
of things which is working well, and wait to he::.r complaints. beforc we con-
demn the law for harshness." 

His Excellency THE PRESIDENT said :-" I did not feel justified in inter-
rupting my hon'ble friend, Mr. Cockerell, just now, because I was under the im-
pression that, if he was not going to ask for information, it was perhaps his 
iutention to furnish us with some special information, not in possession of the 
Government, having regard to this Bill. But I think we are labouring, at pre-
sent, under this disadvantage, that the discussion raiscd by my hon'ble friend's 



2J.2 BRITISH BURM.A EMBANKMENT. 

remarks is somewhat irregular. Those remarks might, more appropriately, 
have been made on the occasion of our next meeting, when my hon'ble friend, 
Sir Edward Bayley, proposes to ask the Council to pass this Bill for renewing 
the operation' of Act XXIII of 1867. , 

" I mny say, however, that one reason why I myself hope the Council will 
then assent to the request of my hon'ble friend Sir Edward Bayley, is that as 
far as my own information goes, there are, in my opinion, many exceptional 
symptoms in the present social condition of our northern frontier which render 
the abrogation of this Act peculiarly inexpedient just now, notwithstanding 
the existence of Act 33 of Victolia. . 

"I therefore trust that at our next meeting we may be able to obtain 
the assent of the Council to the renewal of this Act." 

BRITISH BURMA EMBA.NKMENT BILL. 
Colonel the Hon'ble SIR ANDREW CLARKE moved for leave to introduce 

a Bill to provide for the execution of emergent works in connection-with 
embankments in British Burma. He said that he found himself also in the 
position of having to introduce a coercion Bill, but it was somewhat of a 
different nature from . that last under discussion, as it was a Bill to induce 
those interested in the soil in the Province of British Burma to look after their 
own property. Since the acquisition of Burma by the British, very large s~ms 
of money had been expended under the auspices of the several Chief Commis-
sioners, anll especially of his hon'ble friend ~r. Eden, and great improvements 
in the embankments of the country had been carried out, and the cultivated 
lands w~re now comparatively safe from those dangerous ftoods which so"fre.:" 
quently occurred. But at times the ftoods were more than normal and rose' 
excessively high, and many of these embankments were subject to ~~ing 
breached. And it required immediately a large mass of labour and mate-
rial to be at the disposal of the Canal officers to check the ravages of the 
wat.er if allowed. to flow uncontrolled and uncheoked. But the people of 
Hurma, who had so immensely benefited from these embankments, at a 
time when their material and labour were necessary, would not give their 
labour and would not allow their material to be taken for this purpose. 
Therefore he came to ask the Council to allow him to take special p~wers to 
force the people to labour on these embankments, and at the same time to take 
their material. It was at the same time, proposed to give them high wages. 
'rhe Bill provided for fifteen per cent. be'ing given above the market-rate of 
the day, and also a percentage above the value of the material. He himself 
would wish to see that in a case of this sort there shol:lld be no excess-payment 
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either for labour or material, because the work was for their own benefit. But 
he found that there were precedents for such excess-payments in the case of the 
embankments in N o~thern India and Madras, and also he believed in Bengal. 
He would conclude by a quotation to show that he was not asking for 
an unreasonable power, and also to show what had heen thc inftucncc of em-
bankment-works in British Burma. He would quote a paragraph from a 
recent report by Mr. Rivers Thompson after a severe flood. 

The Motion was put and agreed to. 

N. W. P. LOCAL RATES ACT, 1871, AMENDMENT BILL 
AND LICENSE BILL. 

The llon'ble Mr. COLVIN moved that the Bill to amend the law relating to 
assignments from the General Provincial Fund established under the N orth-
Western Provinces Local Rates Act, 1871, be referred to a Select Committee. 

He said that, although the question thus brought before the Council 
related to only one of the two Bills which had been introduced by his hon'ble 
friend, the Member in charge of the }'inaneial Department on Thursday last, 
it would perhaps be more convenient, and would also save the time of the 
Council, if he dealt with them both together in the remarks he was about to 
make. The two meaSUl'es which had been thus proposed were both in further-
ance of the scheme for throwing on the Local Governments the responsibility 
of undertaking their own local works,-and for that purpose only. He should 
not have thought it necessary to say this, but that from certain comments 
which he had seen and heard, he was under the impression that some people im-
agined that these Bills werA in some way connected with other schemes, such as 
alterations of the customs-tariff, and with further financial changes which had 
been mentioned by his hon'ble friend on that occasion, and not solely with a 
view to the extension of provincial responsibility for public works. He wished 
to remove this misapprehension as far as he could. These Bills, with which he 
had been connected from the commencement, related solely and entirely to the 
extension of the provincial system to the management of public works. The 
first of the two measures introduced for this object was one which would 
enable the Lieutenant-Governor of the N orth-Western Provinces to appropriate 
a certain portion of the funds under the Loca.1 Rates Act towards works of 
general provincial utility. The principle of applying these funds in such a way 
was already recognized in the Act, as any part of the assignment made to these 
districts, which might remain unexpended, might be appropriated to the benefit 
of the N orth-Western Provinces generally. The proceeds of all rates levied 
under it were also thrown into a general provincial fund. Besides this, the 

c 
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Lieutenant-Governor had power, under a certain section of the Act, to apportion 
the cost of any work whicll might benefit one or more districts among the 
distriots which were thus benefitted. All thnt the Bill now before the Council 
proposed to do, was to extend these powers expressly to the case of such canals 
and railways as had been declared, with the sanction of His Excellency in 
Council, to be works of general provincial utility-that was to say, works 
which came within the spirit and intention, if not within the actual letter, of 
the ex:isting law. The powers conferred by the Bill would be purely optional. 
It was hoped by the enhancement of the profits from those works which were 
reproductive, by further taxation (to which he would allude presently), and by 
other modes of improving its income which were open to it, that the Local 
Government would perhaps be aole to undertake the charges which had been 
laid upon it, without having recourse to this measure at all. In any case, and 
supposing that the Local Government required this assistance, the amount 
which it was empowered to take was limited to ten per cent. upon the total 
sum levied. The remaining ninety per cent. would leave an ample margin to 
meet all charges on account of the grants which had at present to be made by 
the Local Government. The changes made by this Bill were so trifling that 
they.did not appear to him to require any further remark. 

He would proceed now to the License-tax, which it was in contemplation 
to impose in the N orth-Western Provinces. When first the scheme for placing 
local works under the control of the Local Government was suggested, and it 
became evident that further funds would be necessary, a number of the most 
experienced officers in the N orth-Western Provinces had been consulted as to 
the best way of raising that money. There was a general unanimity in the 
opinions given by all the officers who were consulted. In the first place there 
was a strong and general disinclination to add any thing to the burdens already 
borne by the agricultural' classes. There was also a universal conviction 
that it was both just and expedient to tax the non-agricultural community. 
As was well known, that community contributed at present remarkably little to 
the public revenue, except in such towns as paid an octroi-duty. At the same 
time the non-agricultural classes were amongst those who benefitted especially 
from the class of works. whioh it was now proposed to transfer to the Local 
Government. In the case of any famine or scarcity, the first and greatest 
pressure of the calamity almost always fell on the poorer classes living 
in towns. It seemed only reasonable then that, when canals and rail. 
ways were provided, which by ensuring the supply of food, and providing 
the means of transport for it, and thereby greatly diminishing. if not 
wholly averting. the danger of famine, those particular classes that most 
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especially benefitted from thcse works should at least contribute some-
thing towards their cost. As to the mode of levying contributions from 
them, there was a general consensus of opinion that the best form would 
be that of a License-tax. It was accordingly in this shape that it was now 
proposed to levy the tax. The Bill now before the Council b~rrowcd all its 
principal features from one which had formerly been introduced by Mr. Inglis. 
That Bill, though it had passml throllgh Committee, never took the shape of 
law, solely for this reason, that the Local Government of that time discovered 
that it would be able to meet its financial requirements without having recourse 
to extra taxation. The present Bill also bore a strong resemblance to one 
which had been introduced so far back as 1862, when Mr. Laing was in charge 
of the Financial Department. That Bill, like Mr. Inglis's, was intended to im-
pose a low and fixed rate of fees upon all traders. These two Bills however, 
namely, the one introduced by Mr. Inglis and that introduced by Mr. Laing, 
were supplementary to an Income-tax, that is, they were both intended to be in 
operation simultaneously with an Income-tax. The present Bill differed from 
them in this respect, that it was the only tax which was to be imposed at pre-
sent. It resembled them however in the essential point that the necessary 
addition to the revenue was to be levied by a scale of fixed fees, which it 
was hoped would do away with the necessity for any minute inquisition into 
incomes, against which very strong objections had been felt and expressed. 

For the purpose of determining the rates at which the fees were to be charged, 
the whole body of traders had been divided into three broad classes. In this 
respect the measure followed Mr. Inglis's Bill, as it did also in the grouping 
of trades undel· the respective classes. Great pains were said to have been 
taken at the time to make this classificat.ion as complete as it could be, and it 
seemed the safest course to adopt it as it stood. It was possible of course that 
in Committee some amendments and improvements might be suggested, but 
generally the Bill followed the classification of Mr. Inglis's Bill. In one point 
however, it had been determined in some degree to alter the arrangement of 
classes which was then made. 1t had been thought desirable to introduce 
grades, and to make the scnle of fees range over a wider extent than that of the 
former Bill. The reasons for doing this were, in the first place, that it was neces-
sary to improve the receipts. It was thought that the amount which could be 
levied by a uniform scale of fees so low as they were originally pitched would 
be quite insufficient to meet the requirements of the Government, for it was 
admitted on all hands now that the estimate then made of the probable yield 
of that tax was greatly overrated. A further reason for introducing grades was 
this, that with fixed -rates of fees each clas~ must be 80 determined that it should 
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not bear hardly upon the poorest men who came within it. A neoessary con-
~equence of this was that the richer men who came within any class would not 
pay their due proportionate amount unless more than three classes were 
introduced and grades recognized, which corresponded in some measure with 
the variations which actually existed in the amount of business and pros-
perity of different traders. This had accordingly been done, and it was hoped 
that it would have the effect of making the tax both more equitable and also 
of producing a larger revenue. 

In order to prevent the tax from pressing unduly on any individual, a 
limit of two per cent. on the net annual earnings had been fixed. But it must 
be understood distinctly that the limit so fixed was a maximum rate, beyond 
which the incidence of the tax was not to go. It was not to be a standard for 
determining the rate at which each person was to be charged. In the case of 
wealthy traders it certainly would not be an excessive rate, and he for one 
would be very glad to see a fee imposed upon them which, sc;'"-far as the law 
permitted, reached the full maximum of two per cent. But it was beyond 
dispute that an uniform percentage fell heaviest upon people ,Vith low means; 
that it was easier for a wealthy man to pay two per cent. upon h;s earnings than 
it was for a man whose income did not exceed Rs. 200 or Rs. 300; and he had 
reason to believe that, as a matter of fact, the Local Government had no inten-
tion of allowing these fees to reach so high a rate as two per cent. on the 
poorer classes of traders. 

A minor change which had been introduced in the present Bill was that 
an appeal was allowed to the Commissioner. In Mr. Inglis's Bill no appeal had 
been allowed. But it had been thought desirable, as the amount with which 
any man could be charged was considerably higher than it was then proposed. 
to allow of one appeal in case of any person being dissatisfied, so that a peti-
tioner might carry his objections before two separate officers. 

Sections 17 and 18 of the Bill had been .adopted as they stood from Mr. 
Inglis's Bill. They were inserted there with the intention of utilizing Muni-
cipalities in the collection of taxes. and it had been thought that they might be 
found useful for this purpose now. They had accordingly been retained, and it 
would be a matter for the discretion of the Local Government to avail itself of 
them, or not, as might be found convenient. 

He had now noticed the only points in the two Bills which were 
introdllCed on Thursday last that seemed to him to require any comment at 
~resent. He had only this much further to add, that all that had been done in 
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eOTI1H'e\.ion wit.h them had been carried out in eommnnieation wit.h thc GovC'rn-
mont. of the N orth-'" cstern Proyiu('es, mul that. tho Lieutcnant-Governor had 
C'xprcRscdllis entire concurrence in the llle:tRllI"CR t.hC'y wero intcnded to further, 
and his cordial approntl of the principles contained in t.he ]~ills. 

'1'lIe llon'hlc SIlt .TOlIN STJtACIIEY sa.id :-" My L(ll'(l: nnt for Olle l'eason I 
sllOnld kn"c l'l'SOlTed for t.l\(~ close of' this (klmt.o ml~- ohsoI'mtiOlls wlli01l it Reemed 
Ilecessary for me to make; hut. somc rt'JlHll"ks have fallell from my hon'hle friend, 
Mr. Coh-in, which relllin<l me that it. is dcsiral,le t.hat I~hould say a few words 
to the Council hl'foro tlie deb:1te proeec(ls. :My hon'llk fr!ell(l apPp3red to 
think t.hat. t.here ])Jay II:1H~ heell sOllie misllllllcrstallding ill regard to the 
ohjects with wiJil"h t hpRe 11ill" It:m~ been intl'ocll1('cd, and that. tlierc has been 
a fcelillg" ill SOllie penpi("s lIIiJl(ls that these Bills arc eOllllectNl with measures 
affectillg till' ('\ISI0111s-1arilr "llich I said the oillcr day that I hoped might be 
carril'd out. herl'af\l'l', 1 kllllllysclf l)ccollle aware tha~.,.'Such an opinion had 
heen eXjll'ci'sl'd, amI I "'ish tl) bke the carliest opportunity which offers itself 
for l'elllO\"lng any misullllcrstnuding which may have arisen, I must say, in the 
first place, that wllCn I l>poke about the possible future abolition of all c.ustoms-
duties in India, I perhaps did not state in a sufficiently unmistakeable way 
that I was giving my Offn personal opinion only, 'When I dipped into the 
future awl saw the untaxed wares of the world pouring into the free ports of 
India, I "':Is indulging in the pleasures of my own imagination, and by no 
means proclaiming the intention of the Government to adopt hereafter the 
policy which I foreshadowed, The truth is that the subject has never been 
considered by the Government at all, nor has it been officially before the Gov-
ernment, so far as I know, in any shape whatevCl'. 

" I llOpe that no one "'ill fancy that it has ever enterecl into my head that 
all customs-dnties can be got rid of within any RpecHie time, or, indeed, within 
any time to which I can practi('ally look forward, or that tile Government is 
in any way committed to anything b~" the aspirations which I ha,e expressed. 
The customs-duties yield about 2~ millions a year, and it is clear that under 
present circnmstances ,ve could not abolish them without imposing heavy fresh 
taxation in tllCir place, a course which would be, in. my opinion, totally unjusti-
fiahle, and indeed preposterous, Even for the much smaller object of abolish-
ing the cott.on-duties, there has never been any idea of jmposing fresh 
taxation, ~'he Secretary of State, in the last orders which he gave on the 
subject, distinctly said that, highly as he estimated the importance of removing 
these duties, he quite agreed with the Government of India in the opinion that 
it 'Would be inexpedient to impose any new tax for such a purpose. Your 

D 
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Excellenoy, almost immediately after your arrival in India, spoke in public to 
the same effect. 

"There is only one rule in regard to such matters as this, which, consistently 
with prudence and good financial administration, can be followed, and I hope 
that the Government will be guided by it in future. 'l'his rule was laid down 
by the Secretary of State in the despatch to which I have just I·e fen-cd in a passage 
which I will read to the Council: 'All important remisssions of taxation, ' 
he wrote, 'especially in India, in which country the revenue is liable to sudden 
fluctuations, and the margin between revenue and expenditure is usually small, 
should proceed upon the most careful estimates, and be undertaken with 
caution and deliberatiou; but f<'1' this very reason it appears to me that where 
the revenue is so eonsiderablc as in the present case, gradual reduction, which 
can in a smious and unforeseen emergency be suspended, is a safer and more 
prudent policy than total and final remission. ' 

" The policy thus laid down by Her Majesty's Government is the policy 
which I hope to see carried out . 

. " I said the other day that, in this matter of the cotton-duties, I believed the 
interests of England and India to be identical, and I am confid .. mt that if we 
act cautiously and gradunlly in the manner which the Secretary of State 
desired, no Indian interest can possibly be injured, but on the other hand that 
Indian interests must be greatly benefited. But I certainly could not say 
this, if the abolition of these duties involved the imposition of fresh and 
unwelcome taxation. The Government would, in my opinion, obviously 
neglect the paramount duty which, as their natural guardian, it owes to the 
people of India, if it consented to any ",uch transaction. 

"I endeavoured in my Financial Statement to show that while the total 
expenditure of the Empire showed no tendency to increase, every great source 
of income had been stea.dily advancing; that the total nett revenue in 1875-76, 
the last year for which we have complete accounts, was more than two millions 
sterling in excess of what it had b~en seven years before, and that it had in-
creased at an avernge rate of about £300,000 a year. Considering that the 
total amount of the cotton-duties is only £850,000, and that only gradual re-
mission is aimed at, there is nothing sanguine in the anticipation that we shall 
soon be able to take a fil'st step in dealing with them. 

"The object with which the Bills now before the Conncil have been intro-
dueed is that, and that only, which has been stated by my hon'ble friend, Mr. 
Colvin: we require these measures to enable us to carry out in the North-
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Western Provinces a gt'eat financial reform,-t.hat of enforcing local and pro-
vincial responsibility for meeting the cost of works undcrtaken for the benefit of 
local and provincial interests: this is the practical question now befme the 
Council. 

" I wish now, my Lord, to take this opportunity of making a little personal 
confession. I am afraid that I am one of those people who are inclined to 
express their opinions in somelVhat strong and plain language, and who do 
not always show sufficient consideration for the opinions of others. When I 
read over in cold blood the remarks which I made thc ot]ler day about the 
cotton-duties, I found in them an illust.ration of what I have now said. Con-
sidering that only a year ago Lord Northbrook, for whom, both on personal 
and public gronnds, I have the highest regard and respect, and many of the 
Members of this Conncil towards whom I hold the same feelings, stated on 
behalf of the Government of India opinions on this suhject very diffet'cnt 
from my own, it would have beul!. wiser and in bet.ter taste if my remarks 
had been couched in less aggressive language. I hope that if any member 
of the Council bas felt this too, he will accept my prcsent confession and 
apology." 

The Hon'ble MAHARAJA J OTINDRA MOHAN TAGORE said that he did not wish 
to enter into the details, nor to discuss the various principles, mised in the 
Budget-Statement j but he would beg leave simply to invite attention to one or 
two points connected with the decentralization scheme, which he thought 
formed one of the main features of the Financial Statement. The theory of 
decentralization was certainly sound in principlc; but the present scheme, in 
his humble judgment, did not go sufficiently far. Wliilc certain sources of re-
venue were made over to the Local Govel1.lmcnt, certain liabilities were thrown 
upon them, which would necessitate the imposition of fresh local taxation. 
Now taxes, whether called local 01' imperial, as the hon'ble member in charge 
of the Finances had himself admitted, would press upon the people all the Eoame. 
If he might be so permitted., he would remark that the proposed system of 
Local Finance was like the Tktkadari system known in Bengal Zamindaris, 
only the arrangement seemed to be based upon less favoura.ble terms j for the 
TldkarMr generally paid to the Z:tmlndlir less than the gross nssPt.s he derived 
from the land, and was allowed to enjoy all prospective profits during his in-
cumhency, whereas the Local Government, nnder the deecntmlizntiun scheme, 
was required not only to make good to the Imperial Government the full amount 
of the receipts from the different sources of l'evenue assigned, but also to make 
over a moiety of the ~ncrcase dming the period of the contract. If jlli!ticc 
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was to be done to the Local Governments under the decentralization scheme, 
he thought the only way to do· it would be to adopt the course indicated by Lord 
CaMing in his l1.esolution of the llth November 18G1. Speaking of Bengal, in 
which he naturally felt the greatest interest, he begged to ouserve that it yield-
ed the largest amount of revenue, while its provincial expcmliture came up to 
about one-third of the gross income. Making proportionate deductions from 
certain revenues, such as opium and customs, to which othcr provinces had a 
legitimate claim, there.was still left a large surplus, which went t.o make up 
for thc deficiencics of the less-paying provinces; and yet it was proposed to 
levy fresh taxes. This, he suhmitted, was not fair or just to Dengal. It had 
often been urged that, as Bengal was blessed with a permanent settlement, 
and as llCr land-revenue c~)Uld not be increasecl, it ought to be made to pay in 
other ways. Those who averred this forgot that in no other part of India was 
indirect tnxation mOl'(j productive than in Bengal, and that, to use the words 
of His Graee the Duke of Argyll, Her Majesty's Secretary of State in 1870, 
"in the greater fruitfulness of indirect taxation and some direct taxcs in Bengal, 
as compnred with other provinces, the Government recovers some portion of 
the revenue which it has saerificed in the form of land-assessment." And this 
was exactly the result which was expected }1y that far-seeing statesmnn who 
introduced the p~rmanent settlement. He wished to add one word with I'egard 
to compulsory rates for irrigation. No doubt the principle was sound, that 
those who benefited by the work ought to pay for it; but it so happened that 
in .Bengal the canals did not supply the water when it was most needed; for 
the rivers heing dry during a season of drought the canals which were fed by 
the rivers became necessarily dry also, nnel dUling the rains, when the canals 
were full, there was rarely any necessity of supply from them fOl' irrigation. 
It would be very hard to impose a permanent tax on the people for works of 
which the benefit was so very uncertain. He believed it was for this, among 
other reasons, thnt the Secretary of State once disallowed a law imposing a tax 
of this nature; and if thc Government should revert to the same policy within 
iO short a time, he I'espectfully submitted that the effect upon the people 
would be anything but assuring. 

The Hon'ble ~fR. BULLEN-SMun said that in supporting the Bills just 
laid llerorc tIle Council by the hon'ble member on his right, it would be readily 
supposed that~ from his constant residence in Lower Bengal, he could not bring 
any special information to their consideration; and he might well give a silent 
vote in their favour, but for two reasons: 1st, having had the honour of a scat 
in this Council when the decentralizatioll-scheme had first been launched undcr 
the presidency of nis ;Excellency's lamented predecessor, Lord Mayo, and 
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l':lving given his cordial adherence to tllllt measure as one which in his judg-
ment formed a turning point in modern finance, he was the mOre plcased 
to give his support to a Bill which, likc the first of thc two introduced was . ' 
III fUrt,hcr development of that system; all!l he was also glad of the 0lJpor-
tunity to express thc pleasure with which he had he-al'd the hon'ble O'cntleman 

I:> 
now at the he-ad of the }<'inancial Departmcni, who had himseH so largely 
shared in the initiation of the policy of decelltralization, declare that, after a 
thorough eX:l.lnination of tlle working of that measure during the seven years 
in which it had heen in ope-rat.ion, he was able t.o announce to the Council and 
to t.lJC Imblic that its results werc entirely satisfactory. His second reason for 
ahstaining from a mcre silent vote on thc present occasion was that he desired to 
avail himself of the opportunity, which he understoo(l it to be IIis Excellency's 
wish this day's discussion should alTOI'd, of making a few comments on the 
}'inancial Statement that had been delivered before this Council on Thursday 
last. 

He had listened to this statement wit.h the utmost pleasure, satisfaction 
and interest.; more so, he thought he might safely say, than to any previous 
}'inancial Statement which he had heard delivered in this place. He thanked 
the hon'ble gentleman for his frankness; he admired the statement for its bold-
ness, and he particularly rejoiced to find in it not mere clerkly manipulation of 
figures, but a strong and well-defined grasp of what he considered sound finan-
cial principles, which he could not doubt would ultimately secure to His 
Excellency'S financial policy that suceess which it deserved. The field over 
which the Statement travelled was large and varied; but he did not purposo 
it'oubling the Council with any lengthy reII?-arks, but merely noticing a few of 
the points which were of most interest to those who, like himself, were engaged 
in mercantile pursuits, and whom he might perhaps in some degree be held to 
represent in this Council. Regarding opium, he accepted with thankfulness 
the hon'ble member's declaration that he would, on thc earliest possible day 
after the terminat.ion of certain enquiries now going on, announce the exact 
quantity which would be offered next year j and he belie.ed that in so doing he 
would at once ser\"'e the interests of the trade and of the Government. For 
some years past it had been the eustom to give such information to a certain 
extent, although not for such a forward period as was now pointed at; and, he 
believed, with the happiest results. If during these years the fluctuations ill 
the price of opium had been less frequent and severe than formerly, he con· 
sidered it to l)e very much owing to the knowledge possessed of the quantity 
to be brought forward. So long as Bengal opium was the subject of oecasional 
heavy gambling operations, wllich were generally initiated from the Bombay 

• 
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side, considerahle fluctuations in price must be expected; but npart from such 
interruptions, the information promised should have a . very steadying effect on 
the market. He wished much that the hon'ble member eould have been more 
reassuring on ways and means. TIe not only concurred with him in thinking 
it unsatisfactory, but he considered it also most uufortunate and injurious, 
that Government had not been able to give more dofinite information 
regarding its loans and bill-operations for the coming year. 'l'rue the pre-
sent views and estimates of these are mentioned in the Financial Statement; 
but the note attached, and to which the hon'ble member had most properly 
drawn prominent attention, took away any value from this declaration, and 
left all in doubt and uncertainty-conditions which always pressed h:mlly on 
business. The limited extent of the markets of India for Goverllment securi-
ties, and the fact that there existed here, unlike the great financial centres of 
Europe, almost no other forms of investment in which bankers and merchants 
could place their reserves and floating funds, were two circumstances which 
tended greatly to aggravate the evil of uncertainty in such matters. It.was 
obvious that in view of the announcement made in this Statement, operations 
in Government securities must for the present be somewhat of a leap in the 
dark, while the uncertainty about the issue of the Council Dills must tend still 
more to perplt:x all concerned as to the future course of exchange, and reduce 
this nll-important class of business to something not unlike gambling. In 
making these observations, he did not forget that the exchange-difficulties last 
year had pressed very hardly upon the Government of India in common with 
other people; and he was also free to admit that undue panic had something to 
do with the excessive decline which had taken place in the value of the rupee. 
Nor was he disposed to insist much upon that wisdom which is wise after the 
event, but he thought it was now generally admitted-and here he desired to 
speak "With all moderation and respect-tha.t a firmer and more consistent 
handling of the Council Bills la.st year would have greatly checked and miti-
gated the evil which the course ndopted tcnded rather to intensify. 'l'his 
being so, he thought he was not asking too much when he expressed the 
earnest hope that, as Parliament was now in session, the Secretary of State 
might be at once moved to obtain the statutory borrowing powers, which he 
rcquired with the least possible delay, and forthwith put the Indian Govern-
ment in a position to give, as regards the loans aud Conncil Bills tor the 
coming financial year, that definite information which circulllstances demanded, 
and which he believed there wa.s no desire on thc part of Government to 
withhold. 

The Financial Statement· delivered to the Council last Thursday closed 
with some intcresting remark!; on certain fiscal matters, and a vehement 
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denunciation of the existing cotton-duties. lIe was no lover of trumpets which 
gave au ullcertain sound, and cven if he had auy such predilection, he kncw 
that he must look elsewhere than to the lIon'ble the :Financial :Member for 
such an instrumeut; but believing that in his remarks on the cotton-duties 
the hon'blc gp.lItleman had not spoken in his individual capacity, he confessed 
that hc had heard them with surprise and regrct, and would have desit·ed more 
measurcd utterances. '1'he rcmarks as made seemed. likely to kindle hope;; 
which had no early IJrospect of accomplishment, and further appeared to in-
dicate that the Government of India was prepared to go to cxtl"Cmcs in car-
rying ont the instructions of the Secretary of State on this suhject. From 
what lmd fallen from the hon'Lle memher this morning, he was glad to infer 
that his fears had Leen groundless, and that on the previous occasion he had heen 
giving nttel'mlCC rathcr to the intensity of his own convictions, than speakin/o! 
in that other amI wider sense to which he had alluued. As thesc cotton-eluties 
w(~re not today beforc the Council in allY practical shape, it was not his in-
tention to enter upon the sulJjcCt in detail, or to trouhle the Council with the 
reasons which had led him and many others altogether to dissent froUl the 
opnion that these duties had a priority of claim over any other form of fiscal 
relief. He would rather express the hope that, in carrying out the instructions 
of the Sccretary of State, the Government of Inuia would avail itself of t·he 
large discretion which these instru'Jtions seemed to leave in its hands, and 
would not, when the opportunity came for making some move towards the 
removal of these cotton-duties, lose sight of other matters, which although 
not so much heard of, had even stronger claims to relief. He need not assure 
the hon'hle memher that he would welcome as gladly as himself the free ports 
to which he looked forward; that he was no lover of these cotton-duties per se; 
he would even go further, and admit for the sake of argument that they were 
blots on the Indian fiscal system. ,But they all knew that there wc\'e hlots 
and hlots: some so large as to deface and disfigure tLe parchment; othprs so 
small as to l)e ~carcely discernible. It was a question of dpgree; and so a1,,0 
with these fiscal items, "fhat he asked was, that each should he considered on 
its merits; and in the me.antime he might express his own strong opinion that 
some of the other items to which he had alluded not only offended more against 
the theory of fiscal economy than did these cotton-duties, but were also 
productive of mueh more evil and mischief in their practical working. 
As to the proper lUode of dcaling with this sulljcct, he was n0t ashamed to say 
that, both as a member of this Council and as a member of the '1'arifI Com-
mittee, his endeavour had been to look at it mninly from an Indian point of 
view; and for this reason among others, that he had always felt sure that the 
EnO"lish side of the question would be fully put forward by others, and would o 
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meet with every consideration from the controlling authority at home before any 
decision WIlS come to. In saying this, he ltoped he nee!! not assure the hon'ble 
member that he was not one of the foolish people who sneer at :M:anehester, 
a~d he agreed with him that the man was foolish indeed WllO would attempt to 
sneer at that great centre of England's manufacturing industry. But human 
nature was, he took it, much the same in Lancashire as elsewllere; and it was 
only naturaHhat the men of Manchester had looked, did look, and would con-
tinue to look, at these cotton-duties from their own point of view and in the light 
of their own interests. He did not blame them 'for so doing, but he could not 
admit that their interests and those of India were altogether so identical as 
Ilis hon'ble friend seemed to consider them. Identical they were of course in 
so far as the interests of England were closely bound up in those of her 
greatest dependency; identical they were in that the interests of two countries 
carrying on such a trade as that existing between England and India could not 
but be closely connected; identical they were, no doubt, in a sort of general 
way; but it was an identity which, although accepted when stated in the 
abstract, became more difficult to receive whcn one entered on details. He 
'Would give an instance, taken from the Statement before the Council, where 
the interesh of which he had been speaking were not identical. The hon'ble 
meml)er in his Statement had given a graphic sketch of the customs-hedge 
which ran across a great tract of Northern India, and had unsparingly pointed 
out its many evils. If that hedge were abolished tomorrow, no man in 
England would find himsclf happier or better off in any respect; while in India, 
from the very day of its abolition, harassment, extortion and petty tyranny 
would be saved to many. Then again, Lancashire needed no help from here to 
fight her cause. 1'hc men of Manchester were strong and wealthy and united; 
they wielded powerful political in:O.uence, and probably inspired more than any 
other body, that pressing terror without the salutary in:O.uence of which, the 
Secretary said a few weeks ago, when speaking to the Associated Chambers of 
Commerce, he did not know what would become of the reform of Indian 
finance. He had therefore, as he had said before, always felt quite sure that 
the Manchester view of these cotton-duties would be well pressed, and had 
deemed it the more incumbent upon himself to view them from the Indian 
standpoint, to ascertain what was likely to be most equitable and beneficial to 
tbe people . and trade of this country, and to decide accordingly. With these 
remarks he begged to tender his support to the two Bills before the Council. 

The Hon'ble llA.n!nAJA. NARENDRA KRISHNA said that they had heard the 
able and lucid Financial Statement read at the last meeting of this honourable 
Council. It would be impracticable to (lwell at length on the various items 
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contained in it, and he would therefore confine his remarks to certain very im-
portant points. The Government of India wished to raise the amount of six 
and a half millious by loans, to he eoutmcted hl're or in England, or partly in 
both countries. Such a hll'ge amount wouhl not have heon required if the 
finances had not been afIectecl by the terrilJIe famines raging hi. the PI'esi-
dencies of Bombay and Madras, and hy the charges required for extraordinary 
Public 'Yorks. This was certainly a matter of l'egret; hut over the former 
cause there could be no human control, aud as reganleJ the latter nn economi-
cal management was promised. 'Ihe people of IUllia ,yere very much indebted 
to His Excellency for not recommending the imposition of the obnoxious 
Income-tax to meet the deficiency. It was stated that certain existillg taxes 
would have been touched, hut had not been interfered with on account of the 
famines. It was eontomplated to equalise aud reduce the salt-duties, to abolish 
the inland customs-lines and the sugar-duties, and the import-duties' on cotton-
goods. In the abscn'ce of any data of the amount of the proposeclreduction 
of salt-duties, if they took the amount of revenue derived from the other two 
sources to be about a million, they would have to lose an income far above one 
million, to recoup which it was feared some new form of taxation would here-
after be imposed upon the people. It would however be premature to dwell 
on such subjects, which were not now taken in hand; but he would only 
point out that, although nothing could be said as to the abolition of all protect-
ive duties as a general principle, he migllt observe that all principles should 
not necessarily be acted upon simply because they were good and sound, with-
out a due regard to their adaptability to the t.imes and the circumstances of the 
people. Thc cotton-industries, through the aid of steam-machineries just born 
in the difIerent parts of India, required thc fostering care of the BIitish Gov-
ernment for their development, and it was on that account a matter of serious 
consideration whether the abolition of these duties would not stifle them at 
their birth, not t.o mention that it was still a doubtful question whether the 
particular customs-duty was of a protective character. It was declared that 
an extension of the existing form of provincial taxation was to be made for 
carrying out local improvements. '1'he people however believed that then' able 
and wisc Lieutenant-GovcL'llor could devise mMns to raise the twenty-seven 
and n half lukh of rupees requircd for the carrying out of the proposcd 
improvements more by the curtailment of expcnditure and the dcvelopment of 
the productive resources of thc country, than by the extension of thc existing 
taxes. 

The llon'ble Mit. COWIE said :-" My LOltD,-~~S I have no special 
exceptions to take to the FinancL.'l.1 Statement before us, my observations upon 
it will be very brief, and perhaps therefore the woro acceptable. 

p 
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" I congratuln.te the Hon'ble Member that he has' happily managed to 
steer clear of the imposition of an Income-tax, in which I think he is the 
more to be praised, inasmuch as he does not disguise his admiration of that . 
mode of raising Indian revenue. 

': If one could eliminate from that statement the cost of that terrible 
famine, I feel bound to admit that the year's estimate of income and expen-
diture would have been both satisfactory and encouraging. 

" That cost, we are told, is to be met by loans to be raised partly in India 
and partly in England. When money here is worth 10 per cent. and at home 
21 per cent., there should prima facie be no doubt as to which is the better 
country where to borrow; but then comes in that very difficult problem, called 
the. silver-question, which casts grave doubts upon the expediency of India 
borrowing English gold, when she can pay the interest of it only in a very 
depreciated silver-currency. 

" It is possible that the suggestion of borrowing in each country arises in 
the desire, if I may use the expression, to hedge this very grave difficulty. 

" In the case of borrowing in England, there is this singular anomaly. It 
is matter of notoriety, that the most impecunious Government in the world may 
go into the London money-market and borrow to the extent of the credulity of 
lenders, but the Empu'e of India cannot do so without a special Act of Parlia-
ment, and from what fell from the Hon'ble :Member last week, it would seem 
that even that concession cannot with certainty be calculated upon. 

"In connexion with the proposed loans, I think bankers and merchants 
have cause to complain of the very remarkable vagueness as to time, place and 
circumstance which accompanied the statement of the Finance Minister, that 
3t millions would probably be raised at home and 2! millions in this country. 
In point of fact it came to this, that notwithstanding those figures were 
named, the Government of India will borrow when and where they please. 

"I congI·atuln.te the Hon'ble Member on his broad and liberal utterances 
in regard to the salt-tax, the Inland Customs-duties and the Import-duties on 
cotton-manufactures. On this last-named item I will say nothing, as my 
esteemed friend, the Hon'ble Mr. Bullen Smith, has just now so ably handled 
the subject. When hearing the Hon'ble Sir John Strachey last week draw 
a picture, to which distance lent enchantment, of the day when the ports 
of this vast Empire should be free to the commerce of the world, I thought it 
was somewhat Utopian, but imagined he was only setting up a high standard of 
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excellence, of which, if not the whole, a part might some day be realized; but 
in his explanation of to-day, he has removed all the varnish from that picture, 
by stating that he was merely revelling in imagination. At my time of life I 
cannot hope to see that consummatioll, but I very cordially trust the Hon'ble 
Member may." 

The tron'ble lh. HOPE said that, before noticing the two Bills which were 
now under the consideration of the Council, he proposed to offer a few remarks 
on the Buuget Statement which had been presented on the last occasion when 
the Council met, although he was well aware that, but for His Excellency the 
President's indulgence, he sllOuld be out of order in doing so. He would in 
the first place cxpress the 1;1·('at I·did and satisract.ion which he felt, and which 
he believed was shared by all who gave any attention to such matters, at learn-
ing from his friend, the lIon'Lle Sir J. Strachey, that in respect of Puhlie 
Works Exu·aordinary, the cloud which they had seen lowering in the horizOli at 
the time or Sir William Muir's Financial Statement last year, and which had 
darkened Over their heads with momeutary threats of Lursting in August last, 
had to all appearance passed away; and that these works were not to be fur-
ther checked or indefinitely postponf~d. The importance of these Extra. 
ordinary Works, whether railways or canals, or others of a special nature, had 
not been, MR. HOPE was quite eertain, one whit overrated by the hon'ble 
member; and he was sure that Sir John Strac11ey must share with him, though 
he might not feel at libcrty to express it, the disappointment he experienced 
ou learning that thc comlition of the finances did not allow of the assignment 
of a larger sum than two millions and a half towards these objects. In con-
nection with this suhject, he would invite attentiou to the opposite side of the 
shield to that which the hon'ble member had presented to them. The hon'bl~ 
member had given a very grapbic sketch of the enormous increase of wealth 
and prosperity, and the other incalculable benefits, whieh canals and railway 
had conferred upon the country. He would invite them to l"emember the loss, 
past and still continuing, to trade, and the more confined increment in th~ 
national wealth, which resulted from delay in the prosecution of these under-
takings on a larger scale than hitherto. The hon'ble member had also pointed 
out that, bnt for railroads, the people now suffering from famine in the Madras 
and Bombay Presidencies wouM be dying of starvation by hundreds of thous-
ands. ITe would rec:111 to their minds the painful memory of the hundreds of 
thousands who did die in Rajput:.ina in 1869, for want of the railway through that 
province the construction of which had been so long vainly urged. On the 
whole, ho was inclined to think that, considering the importance of these works 
and the vast interests involved, it would be justifiable in any case in which the 
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fact that a work would pay was undoubted, to push it on even at a greater rate 
than financial prudence according to their prcsent plinciples would permit. 
He was no~ at all sure that it would not be right to construct such a work with 
the utmost rapidity, debiting to capital if need be the interest during con-
struction, and even for two or three years later, in full confidence that the 
earlier use would in a variety of ways, indirect and direct, square the account, 
rather than to spread its execution over a series of years, to postpone it inde-
finitely because there was no surplus-income, or to relegate it to forecasts which, 
as the hon'ble member had shown, were constantly liable to be falsified by new 
circumstances, and which only seemed to be brought forward to cause disap-
pointment and tantalization. In connection with this, and with both the 
doubts which were entertained as to thc possibility of raising sufficient capital 
in India, and the importance, on which the hon'ble member had just dwelt, of 
raising as much of it as possible in India instead of in England, he would 
venture to throw out the suggestion whether raising money in India would not 
sometimes be facilitated if loans were to be recognized as being intended for 
particular works. As a case in point, he would take this very Rajputana 
Railway. He thought it highly probable that, if for the construction of this 
railway there were a separate loan, many merchants in Bombay who had one 
reason or another for being interested in the line, and expected their trade to 
benefit by it, would be ready to subscribe with the view of getting it con-
structed, although they would otherwise never have thought of investing their 
money in Government paper. The princes. again, through whose terlitories 
the railways would pass, might with propriety be invited, and would no doubt 
accept the invitation, to place at the disposal of Government for investment in 
it a considerable portion of their balances, instead of leaving them to remain 
unused by lakhs and lakhs in their several treasudes as at present. He would 
now pass on to the subject of exchange and the so-called depreciation of 
silver. He observed that the hon'ble member had stated that their loss 
by exchange was "one element which may be said to be practically alto-
gether beyond our controL" In another place he had said that "we cannot 
with any confidence expect to avoid serious loss hereafter from disturb-
ances in the relative values of the precious metals." No doubt a ques-
tion of this magnitude had most fully engaged the mind of the hon'ble 
gentleman, and MR. HOPE did not question that, in speaking as he had done, 
the hon'ble member had only exercised the caution which was due and 
necessary for one in his position, and felt sure that at the proper time the 
decision of the Government would be formally announced, together with 
the reasons for it. MR. HOPE had not the slightest desire to precipitate 
that decision, or to complain of the non-announcement of it on the present 
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occasion; still less was it his ohjeet to attempt to extract any declarution on 
the subject. Dut Ite would say that, aHllOlIgh tl)('ro were occasions when the 
strength of a Govrl"llment might he to sit still, he did not think that this wa.s 
one of them. 'l'he British ElIlllirc was interc:;ll-d in the silver question as much 
as any nation in the world-in fact ))lore so, in eonsidemtion of the special 

.. double life which it possessed, a lil"e hol-h ]~lU'opeall aIHI Indian. 'rhe English 
nation had in England an enormous deM, eonit'aeted and payahle in gold. It 
had likewise there a last manurac1ming indllstry for export, whieh drpended 
in a great measuro on the alJility of the siln'r-usillg" llaLiollS with which it dealt 
to pay for its pi·odnds. lIm'e in India, on the other haml, it had a lleavy debt 
to defray in gol<l, ,,-Ilile all its a"scts ,n'l'e rai~('(l in silyor. Thus if there were 
allY serious rise in tho value of gold, slIeh as he for one hclieycd llacl taken 
vlaee, rather than a fall in tho ":lille of silvel', England mnst suffer both at 
jJOllle in her deM-ohligations awl her elll'l'(,lIt eOllllllCl'ee, and ill India by the 
,arprociation of tho national-Iw lllcant in the sense of Indian nat.ional-cnpital, 
;_which was almost entirely in sih'cr, lt~· thc illcreasl'(l "l"eigllt of the obligations 
'which 5he had to mcet in gold, amI h~- th~ decrease in thc value of her means 
of meeting them. lIe belic-ved it therefore to be entirely the interest of Eng-
land, whether in England 01' in India, to have as 1m'ge a circulating medium as 
possible, and one 'which shoulU elllkace both gold and silver as a full legal ten-
der. It would be gatllcrecl from wlmt he had said that he was one of that 
minority-and he must admit with regret that they were at present a rather 
~11lall millorit~·-,,'ho w('re in fayonr of bi-metallism. So long ago as August 
last, after stIHlyillg eycl'ything 011 the sultject which was within his reach, lle 
had writt('n primtely to his friend, 1\11'. Chapman the Financial Secretary, that 
he could come to no other conclusiun than that that systelll was tIle right one. 
Re believed it ,,,as quite possible for GOYOrnmellt to fix: a ratio between gold 
and silver aftcr due enquiry, aud that it was just as much the duty of Govern-
men1 to do so as to tnke any other measures for the protection of the com-
munity. No doubt such n. step could I!ot lIe taken without an understanding 
with other nations. Dut if they wore to wait till all nations agreed on the 
subject, or till they could get toget.her a sort of universa\ conference, they 
might have to wait for ever. 

England however had no need to stand hy in the hope that other nations 
would come forward and pull her chestnuts out of tho fire, and it was undigni-
fied for her to do so. It scorned to him that to come to an understanding with 
the Latin union-that was to S3.y, principally with }'rance-was all that was 
required, and that we might then safely leave the rest of the nations to fol-
low-or rather the course of events would oblige them to follow-in the line 

u 
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which we ourselves had adopted. lie was very well aware that the subject of 
which he was treating was an exceedingly difficult one,and thcro might bfl a 
certain savouring of presumption in his spcaking on it. This was not the time 
to argue out the whole matter, aud he merely made these remarks in order to 
give utterance to the anxiety which both he and others felt that the Govern-
ment should take up the subject, and at th~ same time to express their confi-
dence that no one couM be more competent to do so than the hon'ble member 
in cllarge of tIle finances. It might be that if his own disposition had been 
more angelic, lie might have feared to tread these mM;efl ; but being what he 
was, he could only say-Libel'avi (mimam meam. 

He now passed on to another subject-to the decision to trent as ordinary 
expenditure the cost of both famines and unproductive public works. rl'he rea-
sons for this course had been so clearly and forcibly stated by the hon'b]", mem-
bel·, that the only wonder seemed to be that these items had ever been treated 
in any other manner. It might perhaps be nccessary in some cases to borrow 
money for items which would thus be classed as ordinary; but he presumed 
that any money bon·owed umler such circumstances woule1 be all brought 
direc"tly into the ordinary charges of the year, and accepted if necessary, 
as bona fide deficit. He had only one other remark to make in connec-
tion with this subject. The lion'ble Member had said that "if a work 
bas been classed as extraordinary, and it be ascertained subsequently that 

" the estimates of profit were fallacious, any further cxpenditure upon it shall 
not be treated as cxtraordinary, but entered ;1mollg the ordinary charges." 
His hon'ble friend had not however said what llC wouM do in the converse 
case which would arise if n work like the Northern Panjab Railway, which 
was commenced for militnry purposes and classed as ordinary, after a time paid 
its expenses. lie presumed that in such n. case the" comse which would be 
followed would be, not to can·y the receipts to the ordinary current revenue of 
the year, but that they wouM be treated as an addition to the annual amount 
which it was thought desirable and safe to set aside as interest on loans for 
reproductiYe ent$Jrprises. At the same time it was not quite clear as to ,,"hat 
were the Hon'Lle Member's intentions in such a casco 

The bon'ble member bad, ~IR. HOPE went on to say, made several remarks 
and announcements ill his Financial Statement with reference to salt, sugar 
and customs. It was not clear at the time, nor was it pcrfectly clear now. 
although the Ron'ble l-Iember had endeavoured to make it so, which of these 
were his own opinions, and which carried with them the weight of the Govern-
ment of Ind~a. In some of those remarks MIt. HOPE most heartily concurred; 
but with regard to others he could not go fUliher than to admit that, when the 
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ordcl's of Her Majesty's Government Imd been definitely and clearly given, they 
were llOUlld to afford to them a loyal and unhesitating obedience. 'Vith re-
sJlect to all those remarks and announcements, both those in which he concur-
red and those from which he was disposed to (lilter, he did not feel bound to 
make any detailed statements or criticisms, because there was no specific mea-
sure regarding them before the Council at the present time. 

lIe now came to the ,"cry important qnestion of decentralization; and here 
be would express bis unfeigned sat.isfadion that it had heen decided to crown 
the work which had been commenced during the Viceroyalty of the late Lord 
l\ln.yo, and tllat the intention to do so hall been set forth ill terms which were 
sufficient to carry {Jollyiction to cyery reasonable mind. 'fhe measures which 
came under this head werc, as he lluderstoOll, three in numher. '1'he first con-
sistell in transferring certain heads of revenue to the Local Governments, and 
increasing the numher of ])encls of expenrlitnre which were uncler thcir control.'··'~ 
There coulll be no doubt that the want of reVCllue out of which to meet tho 
growing necessities of the country in ull departments had been most seriously 
felt hy the Locnl Governments during the period for whieh the decentrulization-
system, so far as it had hitherto gone, had heen tried; and as one who had been 
101lg agoo a district officer, MIt. liOPE could testify' that this was a difficulty 
which h::l!l met him at almost evety turn. The diffieulty would to a great ex-
tent he remo,cu by the present arrangement, uuder which a portion of the in-
cr('as('(l revenue ·was to h~ retainell b~T the Local Governments, and the question 
of tlw pJ"()pOl·tioll of the !livisioll of pl'ofits hat! heen rightly kept open and made 
subjeet to revision at sliOl't pcriot!s. On this heat! he had nothing further to 
say than to expr('ss his own private opinion-of course he hall no authority to 
express any on hehalf of the Goyernment of Bombay-that arrangcments simj~ 
lur to those which were about to be earried out in the N ort.h-"r estern Provinces 
could be elaborated witiJOut any difficulty whatever for the Presidency of Bom-
hay. 

"\Vith re""ard to the second head-that was, the transfer to Local Govcrn-
~ 

ments of the responsibility for Extraordinary Public Works which were pri-
mnrily of local and provincial utility-he t.hought there could be no doubt of 
the correetness of the prineiple that they should. be so transferred. At the same 
t.ime lIe anticipato(l consillerablc difficulty in its application, especially in the 
case of now works in future. They all knew that the distinctions which 
existed between provincial and locnl charges were purely artificia.l. The main 
idea he presumed was, that all the memhers of a community should pay alike 
for the menSlU"es which affected their secw·jty, and for the development of their 
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common interests; but that special needs and special luxuries which were 
found to exist, or to be necessary, in any part of a cOlllltry should be paid for 
by the pers(jllS whom they most concerned. For instance, hero in Calcutta-
more strictly speaking he should perhal)s say at Simla-thc Imperial Govern_ 
ment found the police for the protection of the station; but if a man wanted 
a special policeman to watch his house, he would be callod upon to pay for it 
himself. That idea had already been largely applied in the case of municipali-
ties ancllocal funds throughout India "ith the most satisfactory results. They 
found these bodies already everywhere providing for peeuliar local wants, and 
also ready to pay for 10calluxlU'ies, whieh the State at large was neither bound 
to furnish nor able to afford. The difficulty however which would arise in 
the practical application of this principle in the cases now contemplated, was 
that there were many measures of which it was extremely doubtful whether 
they could be said to be primarily of local or provincial utility. Taking for 
instance, as an illustration, some of the canals which had- been mentiollE'd the 
other day, it might be argued, and probahly with truth as regards a certain 
amount of the charge, that their cost was fairly debitable 'to the Imperial 
Government, which derivcd a large revenue from the land, and that the canal 
was constructed just as much for the security of that reveuue as for the human, 
purpose of pl'eserving the people from famine. Again, there were many more 
projects of which the benefit was extremely doubtful. There were numerous 
projects all over India cut and dried in the possession of their worthy friends of 
the PuMic 'Works Department and there was always considerable pressure 
to carry forward such schemes. He did not say that they were not carefully 
matured, and that in the honest opinion of their promoters they had not 
advantages which they would consider of sufficient importance to warrant their 
being carried out; but he doubted whether many of them would be held by the 
people at large to be of any benefit at all. He had in his mind at the present 
moment one scheme whieh had been on the tapis for some fifteen years. It was 
an irrigation-canal, which was to cost half a million of money, and to go through 
a country which was already almost a garden in agricultnre ; and the sole end to 
be attained was that 3. lal'ge proportion of tlle land which was now paying a very 
heavy land revenue might hereafter pay three or four rupees an acre more. 
He did not think that such a scheme would be approved of by the people or that 
the cost of it should be put upon them. 

As l'egnrds how far the Local Governments were to be trusted in these 
matters, the argument cut both ways. Although it was true that, if they 
had to find the money, they might be more careful how they spent it, on the 
other hand it was also true that the facility of starting great projects almost at 
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pleasure might make them forgetful of the scrious difficulty. of providing funds 
for them, which would usually haye to be bornc by thcir successors in office. 
The sum and substance of all hc had said was this, that although the principle 
appeared a tllOl'Oughly sound a1l(1 propel' one, amI onc which he hoped would 
be carried out within all safe limits, it. scemcd to bc one over thc practicru. 
application of which thc Government of India "'ould have to exercise a severe 
and constant check. 

As regarded the imposit.ion of famine-charges on the provinces affl.icted 
with famine, he thought the hon'Lle member had wisely defcrrcd announcing 
any decision on the present occasion. As thcy had now in the first place a 
very heavy famine going on in two provinces, and were not in a position to 
know what the views of the Local GoYcl'uments were on the subject., allY decision 
would now perhaps lw,yc hecll premature; aud there "'ere more oyer a number 
of considerations affecting the faminc in thosc particular proyinces which 
might not apply to future famines. 

He would now pass on to notice the two Bills which had been brought for-
ward, and he was afraid that the Council would be apt to consider that his 
remarks on them bore the same proportion to the rest of his spcech which the 
bread bore to the sack on a certain well-known convivial occasion. It appeared 
to him that the License Bill would fill in the N orth-Western PJ.·ovinces a blank 
which existed more or less all over Iudi.i. .. , ""t5;J.rds the ,taxation of the non-
agricultural classes. 

As to the structure of the Bill, he was glad to see that it was framed on the 
principle of large and wcll-defiucll jumps in thtl rates which were to be imposed. 
It was extremely difficult-in fact next to impossible-to judge whether a 
man's income was £70 or £75; but it was comparatively easy to say whether 
he should pay a certain sum or twice as much. He had. no doubt that the 
gradation of mtes which had been adOIJted in the Din would very materially 
facilitate the just application of the tax, and would aid in commending it to 
the favourable reception of the community. 

As regarded the other Bill, it was, so far as he understood, a transfer of a 
part of an existing burden from one ~land to another; and if the Government 
of the N orth-Western Provinces considered it a propel' transfer- of which 
MR. HOPE held them to bo the best judges-there need be no {w·ther objection 
in this Council to their views being carried out. 

To these remarks he would only add, in conclusion, his hope that both 
these Bills would be approved by the Council, and passed at an early date. 

H 



·264 N. W. P. LOOAL RATES AND LIOENSE. 

Colonel the Hon'ble Sir ANDREW CLARKB said: "My Lord,-The Budget 
of last year with a written statement reviewing it, prepared by the Member 
of Oouncil in charge of the Finances of India, was followed by the pUblication 
of a detailed departmental review of the estimates for Public Works for the 
same period. 

" This year your Lordship has decided to have the announcement of the 
Budget for the coming year reviewed orally in open Council, and with your' 
Excellencis assent, I will follow the pr(:lcedent afforded by former proceedings 
in this Chamber, and will offer some explanations as to the present phase, the 
progress and the prospects, of the great interest and resources with which I am 
personally charged. 

" Adhering to the form adopted last year, I would first observe that it has 
not yet been found convenient or practicable to include the grants from Pro-
vincial Services and Local Funds for Public Wo:rks, nor the estimated receipts 
and expenses of the Port-trusts at Calcutta an<l Bombay, nor tb.e Harbour-
works at Madras. The expenditure from Municipal funds on Public Works 
and on loans to Corporations, and the receipts aLd expenses of the Light Rail-· 
ways' under the Government, North-Western Provinces, as also the expenditure 
on Public Works by Public Works Officers from contributions, cannot be 
brought under consideration, because the ma.terials for the purpose are still 
wanting. Oonsequently these observations do not embrace the whole field of 
the operations of the Department. Endeavours will be made to obtain the 
materials required for a comprehensive summary of the entire receipts and ex-
penditure on Public Works, whether controlled directly or supervised indirectly 
by the State, in time for the next annual review. I will now confine myself to 
dealing with the facts and estimates relating to the receipts and expenses from 
Imperial funds and to guaranteed undertakings included in the Imperial 
accounts. 

"The amounts then to be dealt with are :-
£ 

The estimate of receipts for 1877-78, which provides for a sum of ... 11,697,600 
And an expenditure amounting to 13,485,160 

Making a Gran:d Total of ... . .. 25,182,660· 

Of the sum shown under receipts, the amount expected to be re-
ceived from rents and other miscellaneous receipts from build-
ings classed as Imperial, from the Warora Collieries, from fees 
from students of the Civil Engineering Colleges at Cooper's 
Hill and Roorkee, and from the Press at Roorkee, is 92,100· 
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From water-rates and other miscellaneous receipts of irriO'ation-
works, excluding the share of the land-revenue ascribed to such 
works, the receipts are likely to bc ... 

The revenue of the 'fdegmph l>;~)lartnwllt" hoth Indian nnd Indo-
European, is expected to amount to ... 

And the revenue from Stato ltailways to .,. 

So that the direct Imperial rf'ceipts that will be accounted for in 
the Public Works lJepartmellt aggregate _.. . .. 

The credits to Capital Account of Gllurautt~cd llailways hy transfer 
to revenue arc taken at 

From the earnings of t.he several Guaranteed Railways there is 
expected to be received .,. 

And from the Ma(h'as Irrigation and Canal Company 

These se,eral items make up the total of , .. 

265 

£ 

551,600 

315,500 
674,800 

1,634,000 

1,510,200 

8,540,800 
12,500 

1l,GD7,500 

" The average Miscellaneous receipts of the three yearsemling with 1875-76 
have been £80,663, for 1876-77 the receipts arc est.imated to amount to £84,000, 
and in 1877-78 to £92,100. The anticipatecl increase in the revenue of 1877-78, 
as compared with the average receipts of previous years and with the probable 
income of 1876-77, is chiefly due to the receipts from the Wnrora Collieries, 
being now tnken at £18,100, as against £5,700 in 1876-77. This will just pay 
the cost of working expenses. 

"I view the future of these collieries, with iron-ore in their vicinity. as a 
suhject of great importance, and of this the present Chief Commissioner of 
the Central Provinces is keenly sensible. 

"The sums under this head also include the fees from the students of the 
Royal Civil Engineering College, Cooper's IIill. 'l'hcsc receipts arc not sufficient 
to pay the working expenses of the Institution, on which there is a7 deficit ~ of 
£4,300. The expenses, not including first cost and additions to buildings, are 
£24,000; the receipts £19,700; a deficit of but little importance or signifi-
cance, once admitting that the principle of such an establishmeut is the right 
one. The receipts for the Rurki Press and College are expected to amonnt 
to £4,100, of which £600 only is derived from fees of the students; and as the 
expenses of the College amount to £20"J.9-t, the rcsnlt is:1 nett deficit of 
£19,894. But the College is mainly kept up for the training of Upper and 
Lower Subordin!l.tes of the Department, and as these classes of students pay no 
fee for tuition, the College cannot be expected to pay its expenses. The items 
of income classed as l\Iiseellaneous necessarily vary from year to year_in conse-
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quence of the fluctuating nature of the source of the income; thc receipts 
realized are commensurate with cost of buildings rented. I may here notice 
in the case of the receipts from buildings classed as Provincial, the revenue is 
creditod to Provincial Services. The tolls on lines of roads in cases where such 
tolls are levied, on the Circular Canals and Nadiya Rivers 'in Bengal, and on 
the East Coast Canals in Madras, and generally on such canals as arc used for 
the sole purpose of navigation, are crt:dited to Local Funds, and are at the dis-
posal of the Local Governments concerned for local works . 

. "The gross direct receipts from Irrigation-works in 1876-77 are expected to 
amount to £500,700, against an average receipt in the three previous years of 
£489,8bO per annum. In 1877-78 a sum of £551,600 may be realized; so that, 
as compared with 1876-77, there is likely to be an increase of £50,900. But 
the receipts in 1876-77 were unduly low in consequence of the favourable min-
fall in the Panjab in the winter of 1876, while in Bengal there was some delay 
in collecting the full [assessments. It may be added that no portion of the 
expected receipts is to be derived n·om new canals coming into operation 
during the year. 

'I Of the sum of £315,500 set down as the expected receipts from Telegraphs, 
£241,000 is froIr'.. the Indian and Ceylon 'felegraphs, and the remainder from 
the Indo-European rfelegraph. The average receipts per annum of the three 
years ending with 1875-76, from tlle Indian Telegraph Department, have been 
£204,538, the expected receipts of 1876-77 amount to £236,000, so that the 
estimate for next year provides for an increase of £5,000. 

" In the case of the Indo-European Telegraph no increase can be expected. 
'1'he average receipts havc been £76,668 per annum, the probable receipts of 
1876-77, £96,100, while those of 1877-78 are £60,285. The decrease is due to 
exceptional items of receipt on Capital Account in previous years, and to the 
opening of the duplicate cable now being laid between Suez and Bombay. 
which will probably a.fIect the income of the European Telegraph to the extent 
of £13,900. A further falling-off of £14,215 is due to the payment to the 
Indo-European Telegraph Company for earnings collected in India on messages 
bome, and anticipated to exceed the sum due by the Company for earnings 
collected in England on messages out. In other words, the outward messages 
'Dia Russia are calculated to be in excess of the inwards due by that route. 

cc In 1877-78 the gross receipts on State Railways are taken at £674,800, 
the receipts of 1876-77 being £369,600, and the average actual receipts of the 
three previous years £153,470 per annum. The increase in receipts of 1877-78, 
as contrasted with those of 1876-77. will be due to the opening of the Indus 
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Valley, Northern Dengal, and Rangoon ,and Irrawaddy Valley State Thlilways, 
from which there will probJ.11y be received £200,300 in all. 

"'1'he Imlance, £05,000, of the increase occurs in the other Railways, namely 
£35,000 from the Jl{tjputana, £11,100 fl'om the Panj:ib Northern, £J 8,000 
from the Holkal' State Hail way, and £H,700 f!"Om the 'l'irhut State R~ilway. 
The increase in the receil)ts of the last two llailways is parUy owing to a larger 
extent of line being opened. 

" At the rate ill which the Government accounts are made up, namely, two 
shillings pel' rupee, the gmss traffie.reeeipts from Guaranteed Lines of 1877-78 
are expected to amount to £8,540,800, the prohahle receipts of 1870-77 being 
£9,492,000, ancl the average receipts of thc three previous years £b,03G,1 72 per 
annum. 'l'he large revenue of t.he year 1870-77 is due partly to the increase 
in the tl'nfli(~ cau~ed hy the Impct'ial Assemhlage at Delhi, and greatly to the 
famine in Malll'as and Bombay. Rut t1l!~ gTowth of the export-trade in seed 
and grains has also added to the traffic, and tbis will, I trust, still largely 
increase, alld be a permanent source of income to our railways and of greatly 
extended prosperity to the whole Empire and its peoples. 

"The scarcity in Madras has improved sliglltly the income of the JI:!.dras 
Irrigation Oompany. In 1873-74 the receipts were £4,033, in 1874-75 
£4,193, and in 1875-76 £6,620. In 1876-77 they al"C expected to be £7,000, 
and in 1877-78 £12,500. 

"Excluding the items of receipt on Capital Account of Gnaranteed Rail. 
ways, which to a great extent have to be deducted from thc expenditure side of 
the account, the total sum due to the operations of the Department and carried 
to the crC'clit of the Imperial nevenues is £9,015,000, the expected receipts 
in 1876-77 being £10,786,000, so that there is u decl'ease of £871,000. 
The decrease under Guaranteed Railways, due chiefly to the operation of 
the famine, is £1,2201,,100,· so that under other heads there is an increase of 
£353,100. Of this increase, £8,100 falls under Revenue Miscellaneons, and 
£50,900 under Revenue Irrigation. Under Stat.e Railways the increase is 
£305,200, and in the receipts from the Madras Irrigation and Canal Company 
£5,500. On the other hand, the receipts from Telegraphs show a decrease of 
£16,600. 

"Turning to expendiiure, the aggregate of £13,485,160 is thus made up-
£, 

Grant from O!",lin:uy Imp<!rial fun<1s for expcnditure ou Puhlic Works (exclusive 
of the portion gi vcn to Pro\-ineiul Services) ... ... .. . 

Provision for expcnditure on Telegraphs... --_ ... .. . 
Provision for expenditure on Statc Ib,ilways Ordinary, including workin~ expenses 
Pro\-i~i()u for land aud control for State expenditure on Guarantl-ocd RailwaYIl 

£,563,950 
495,600 
501,110 

78,000 
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The total Ordinary grant is thus 
Under l~xtra()nlilJary the provision is ... . .. 
For Capital expenditure of the Ouarantcc~ RaIlways tl~ere IS required 
And for working expenses of the same Hallways there IS wautcd ... 
It is n~ccs~ary to ]lrovide, for payment (If surplus-profi!s to Shareholders of the 

East Indian, Great Indian Peninsula, Eastern Bengal, and Bombay, Baroda 
and Central India. Railways ... . . ... '.' .. :. 

And for worliing expenses of the Madras IrngatlOn and Canal Company It IS 
necessary to provide 

Making up the total of 

I. 
8,638,560 
8,628,000 
1,382,000 
4,457,800 

867,000 

11,80U 

]3,485,160 

"The grant for Public Works Ordinary, as contrasted with the llegular 
Estimate of the current year and the average expenditme of the three previous 

. years, is as follows :-
-

Average 
actual 

Budget R .. gular outla.yof 
Estimate, Estimate, previous 
1!S77-77. 1S76-77. three years 

ending with 
18i5-76. 

t, I. £ . 
Milita! Works ... ... ... 1,231,985 1,246,900 1,215,541 
Other "erviccs ... . .. ... 431,365 892,SOU ".06,049 
Irrigation ... . .• . .. 900,600 958,800 939,970 
Imperial Assemblage at Delhi ... ... . .. 23,HOO '.' 

2,563,950 2,626,800 2,561,560 

"On the whole, the grant for expenditure is £62,850 less than of 1876-77, 
and £2,389 more than the average outlay of the previous three years. Of the 
decrease in 1877-78, as contrasted with 1876-77, £28,300 is due to the excep-
tional expenditure on the Imperial Assemblage, nnd £58,200 to a diminution in 
the grant for Irrigation Works. Under other Services the increase of £38,565 
includes the expenditure necessitated on Government of India buildings and 
water-supply project at Simla. 

" The grant for next year for Telegraph, amounting to £495,500, includes a 
sum of £14,215 of refunds to the Indo-Europan Telegraph Company, which 
ought to be really deducted from Revenue. so that virtually the expenditure 
provided for amounts to only £481,285, the probable expenditure in 1876-77 
being £491,800, and the average expenditure of the three previous years 
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'£444,816. The nett cllUrge on the Revenues of the State hy the operations of 
the Tclegrnph is expected to amount to £180,000 in 1877-78, against an aver-
age of £162,632 in the previous four years. 

"The provision for State Railways under the head of Onlinary is £501,110, 
against a probable charge of £303,(;GO for 187G-77. or this sum, £18,100 is 
for outlay on surveys, and the re~aillder for working expenses of the several 
State Railways. 1.'!te increase in the charge on the Ordinary U,evenue of 
£197,4GO is more than covered hy the inOl'ease of £30;),200 shown as likely to 
accrue under receipts . 

.. Of the increase of £197,400 in 1877-78, £109,300 is accounted for by 
provision llavillg been made for the working expenses of thc Indus Valley, 
Northern Dengal, and H,angoon and Irrawaddy Valley ltailwnys, thc receipts 
from which are expected to aggl'('gate £209,300. A further increase of 
£48,270 is cxpected to he incurred on the expenses of the other State Uailways 
from which an increased ineome'of £95,900 is anticipated. On the other hand 
the provision for outlay on Capital acccunt of surveys has decreased by £20,110 . 

.. 'l'he charge for State outlay,on Guaranteed Railways is decreasing. 1.'he 
average charge in the three years ending with 1875-76 was £97,0J,8 per annum, 
In 1876-77 it is expected to be £91,250, while in 1877-78 the provision made 
is only £78,000 . 

.. The total outlay on Extraordinary Works, lITigation and State Railways, 
to end of 1877-78, is expected to amount to close upon £28,000,000. The 
figures are as follows:-

-. ---

Irrigation. State Railways. Total. 

£, £, £, 
Actual outlay to cnd of 1875-76 ... 8,708,195 11,785,492 20,493,687 
Probablc outlay.". 1~7G-77 .. l,Ol2,OllO 2,788,100 3,800,100 

" 
.. , 1~77-78 ... 900,000 2,728,000 3,628,000 

" 
10,620,195 17,301,592 27,921,787 

---" -- -
"This is called cxtraordinary outlay, and is all of it treated as being 

defrayed from borrowed funds, though much of it has been paid out of current 
revenue. 

" The actual charge on the Ordinary revenues for interest on this outlay 
is estimated at £1,174,850, against £1,007,718 in 1876-77, so that there is an 
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increase in charge of £167,132. Of this increase, £138,500 is met by an' 
increase in revenue, so that the nett increased charge really incurred on the 
income of 1877 -78 by the construction of Extraordinal;y Works amounts only 
to £28,632. 

" The revenue expense of the Guaranteed Lines is nearly £ 460,000 less 
for 1877-78 than for the current year. 

It is expected that thei'e will have to be paid as 
surplus-pl'ofits over the guaranteed 5 per cent. 
rate of illterest 

The probable charge in 1876-77 being ... . .. 
And t'Je average charge per annum of the three pre-

vious years 

367,000 
274,000 

226,638 
II The increase in the charge for next year is due to tlle large earnings of 

1876-77, whereby the surplus-profits to be paid in 1877-78 have been consider-
ably augmented . 

.. The provision made for working expenses o~ the Madras Irrigation Com-
pany is £11,800, the probable charge for 1876-77 being £16-400, and the 
lI.Otual charge of the three previous years £16,025. 

'" Excluding the Capital Account of Guaranteed ltailways, the total sum 
inoluded as grants from Imperial Revenue in 1877-78 is £ 12,103,160, the 
probable charge in 1876-77 being £12,524,600, so that there is a decrease of 
£421,440. The nett decrease in the working expenses of Guaranteed Rail-
ways, caused chiefly by the hope of a cessation of traffic for famine-relief. is 
£ 4.62,800, but this may, I am sanguine enough to think, be partially met by 
the growth of the traffic in wheat for export; especially if our rates of freight 
can be kept at a minimum, so as to allow of this staple firmly establishing 
itself in European estimation. The increase under other heads is £ 41,360. 
This increase occurs as follows:-

Increase in Telegraph charge 
" in State ltailways Ordinary 
.. in provision for surplus-profits to be paid to share-

holders of certain Guaranteed Railways ... . .. 

Less decre:l.ses under the following heads:-

Public Works Ordinary 
State outlay on Guaranteed Railways .. . 
Public Works Extraordinary .. . 
Madras Irrigation and Co.na.l Company 

I-
8,700 

197,460 

93,000 ---
294,160 

I-
62,850 
13,250 

172,100 
4,600 252,800 

41,860 
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£. £. 

Excluding l\Indras, Bombay, Rajputaua and Burma, mH1 
deducting the construction-outlay on Irril_,''Ution-works 
110t yet bronght into operation, the total Capital ex-
penditure to end of U;7G-77 for workR from which 
revenue is expected to be realism1 in IS 7 7 -7 8 is 

The gross direct receipts from these works in 1877-7 S iE; 
to be 

10,710,537 
expected 

And the working expenses are estimateu at 

Leaving the lIett revci;l1e at 
The share of land-revenue ascribed to these works is 

So that the nett total revenue is ..• 

518,730 
333,863 

181·,861 
2U3,634 

388,501 

and the nett return expected to be derived is 3'7 per cent. of the construetion-
cost. 

"It is desirable to further analyse thcse figures so as to bling out clearly 
the sources of the reVf.\nue according to the character of the works. Thus 
there are the two great canals constructed entirely by the British Government 
-the Ganges Canal and the Bar! Doab. Singling out theso two, as having 
been in operation for a considerable time, and therefore such as may reason. 
ably be expected to give a fair return, the results are as follows :-
.. 

Ganges IBaree Doab Total. Canal. Canal. 

£ £ £ 

Probable Capital outlay to ellu or 1876-17 ... . .. 2,921,381 1,545,221 4,466,602 
Nett direct and indirect returll expected in 1871-18 ... 186,252 49,817 236,061} 
FereeD tage of latter 011 former ... ... .. . 6'4 3'2 5'2 

" Thus these two permanent canals are calculated to rctw'll over 5 per cent. 
on their construction-cost. 

"The next group of canals, consisting of thc Orissa Project, Midnapur 
Canal, Tidal Canal, Soane Canal, Agra Canal, cannot, according to the experience 
dmived from other canals, be reasonably expecled to pay their working ex-
penses in conscquence of their having been less than ten years in operation • 
. The constmction-outlay on these canals to end of 1876-7'7 will be £5,139,912, 
and the loss in their working during 1877-78 is anticipated to amount to 
£20,653 or about ·40 per cent. 

" The third group of canals consists of the Eastern and Western J arona 
Canals, the construction-outlay on which, as recorded in the accounts, includes 

K 
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only that portion spent by tho British Government, and shows that with a 
total outlay of £746,129 to end of 1876-77, and an anticipated revenue in 
1877-78 of £160,774, the Eastern Jamna Canal will pay 26'3 per cent. and the 
Western Jnmna Canal 20'2. The results for these canals are expe~ted to be 
as follows ;-

Eustern Western Total. Jumna. Jumna. 

£ l. £ 

Expected comtrnction-outIay by Brit:sh Govcrnment to 
24:!,433 503,696 746,129 end of 1876-77 ... ... ... 

Expected nctt direct andin directrevenllc in lS77 -78 ... 63,8:!2 86,952 150,774-
Percentage of net revenue on Capital outlay ... 26'3 17'3 20'2 

" Next coma the inundation-canals in the Panjab, the construction-outlay 
on which to end of 1876-77 is expected to be £124,208, and the nett returns in 
1877-78, direct and indirect, will probably amount to £12,961 or 10'4 per cent . 

. "Finally, there are the minor works of Irrigation constructed entirely by 
the British Government, such as the Dun and Rohilkhand Canals, the Bijnur 
Canals, the Bandelkhand Irrigation Works, the Delhi and Gurgaon Irriga-
tion Works, and the Shahpur and Shahival Canals. The nett return from these 
works is balanced at £9,350, against a Capital outlay of £242,686, so that the 
works pay about 3'8 per cent. 

. " Thus the Ganges and Bari Doab Canals are expected to pay 5'2 per cent., 
the Eastern and Western Jamna Canals 20'2 per cent., the Inundation Canals 
10'4 per cent., and certain minor Irrigation Works 3-8 per cent. On the 
other hand, the Orissa, Midnapur, and Tidal Canals, the Sone Canal and the 
Agra Canal, having been less than ten years in operation, are to be worked at 
a loss of '40 per cent. on construction-outlay. 

"Tho estimate of the Madras Irrigation and Canal Company provides 
for a nett receipt of £700 in 1877-78. 

" The provision for Stat.e outlay on Establishment and land for these works 
is £1,050, and the cllargo for interest on Guaranteed Capital close upon £50,000, 
so that the opcrations of the Company are expected to involve a charge on the 
State in 1877-78 of £50,350. The conditions under which the Government 
bore the deficit in the working expenses of these canals have now ceased, the 
Secretary of State having decided that the Government is not to advance funds 
for such expenses. 

• 
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"The construction-outlay, act.ual and approximate, Ordinary and Extra-
ordinary, on State Railways, to end of 1870-77, is £14,895,668, of which sum 
£44.0,380 will have been expcnded on lines not in operation dUling the year 
1877.78. The construction cost of the lines, the whole or part of which will 
earn revenue in 1877-78, is thus £H,45G,28S. 

" The net receipts from such railways during the year 1877-78 arc expected 
to be £191,790, and from 1'3 pel' cent. of the construction-outlay of 
£14,455,288, which includes £1,703,905 of stores, &c., in suspense. 

" I have thus ~given a general sketch of our operations, adhering, for the 
purpose rather of easier comparison than because the form has anything special 
to recommend it, to the shape the re,iew of these details took last year. 
I will now allude to onr present and proposerl expenditure on :Military Works, 
for which ill 1877-78 a graut of £1/~31,085 is assigned, that for last ycar being 
£1,228,400. 

"Of this grant, 38 pt'r cent. nnst be spcnt on repairs, mainteno.nce of 
buildings, barracks, and furniture, and the ,cry heavy proportion of 22 per 
cent. on Establishment, a proportion apparently inseparable from all Public 
Works in India, and which is surprising to those acquainted with the subject 
at Home. It is quite true this supcrdsion is costly, due to some extent to the 
employment of of a highly-paid European staff, but still more due to the fact 
that the practice in India is to charge salaries and wages of overseers, gangers 
and leading men-in fact, all who are on permanent employment. 01' paid by 
the month-to Establishment, whilst in England and the Colonies this would 
be charged to the work. I believe our practice in Iudia is better, and really 
exercises a beneficial influence, aUlI tends to keep down unnecessary establish-
ment; but as it is not understood at home, our supervision has been often com. 
mented on as extravagant. 

" Since 1873-74 there has been a steady increase fqr repairs, due for the 
most part to existing buildings not having been kept in proper repair during 
several years prior to 1872-73. Repairs were (teferred because the efforts of 
the Department were mainly directed to pushing on new buildings for the 
additional European force thrown into the country immediately after the 
mutin~. There is no poin~ on "hich the Inspector-General is now so particu-
lar as that of keeping existing buildings in a sound condition, and we have 
not withheld the necessary funds for this purpose, even though the result has 
been to decrease the provision for expenditure on new works. 
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cc' I have in the last two years practically not permitted any new barracks . , , 
:with one exccption in Madras, to be commenced, b:ut have concentrated the 
efforts of the officers to complete those that have been all-eady begun; and 
when I use the word new works, it only applies to works the construction of 
which had been approved, or the buildings of which had really been begun, 
before 1875. 

cc So that, of the provision for works in progress, it is expected. that works, 
the estimates for which aggregate £4.67,500, will be completed during the 
year, the grant being £165,868. 

CC The remaining works in p~ogress, the completion of which in 1877-78 is 
not anticipated, are estimated to cost £245,000, of which £i7,500 will have 
been expended to end of 1876-77, leaving £165,000 to complete. The grant 
allowed for next year is £62,180, so that these works may reasonably be ex-
pected to be finished off in three years. 

CC Of the provision for new works, £49,789 have been allotted for completion 
by the close of 1877-78. The remaining new works are 27 in m.mber, estimat-
ed to cost £167,500, and the grant allowed is £69,630. . 

CC Thus, on the whole, works estimated to cost £930,000 will be in hand 
during the year, the probable expenditure to end of 1876-77 being £405,000. 
The grant allowed for the coming year is £347,467, 80 that a further sum of 
£175,000 will remain to be provided for their completion. These figures ex-
clude the sum of £45,700 allowed for works, the probable cost of which is not 
known as yet. 

CC The grant for Original Works, Military, may be, thus further analysed-

£ 
Buildings for accommodation of troops ... 
Drainage 'Works 
Protective " 
Water-supply •.• 
Fortifications ... 
Works for Ordnance Department 

". for Commissariat Department 
" for Dock-yards 

:Military lines of communications 
:M iscellancous 'Yorks ••• 
Minor 'Works •.. 

215,082 
b,575 
6,000 

74,540 
12,850 
88,400 
11,590 
11,200 
24,1,00 

6,120 
94,793 

600,550 
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"'fhe amount allowed for buildings has been npplied to some extent to the 
scheme for completing harrack accommodation on a perma.nent scale. It cannot 
be told exactly what that scheme will cost, as tl,C wants of the Army vary from 
time to time. But we have considered every moans for redllcinO' the cost· and • 0' 

in this view, amongst other measurcs, the prineilile of remodelling old lmildings 
• and adapting them to the rcquirem!'uts of tllO Ill'('scnt day has l,ecn followed, 

in some cases with much financial a(l'mnt~ge. 'rhe buildings so remodelled 
haye been found to answer tue purpose. 

"Under the Government of l\Iaclras the euid work for which provision 
has been made, is for a new set of huildings for European troops at Pnna-
mali estimated to cost £37,037, of which it is computed that £4,001 will 
have been speut lly end of 1870-77: the grant allowed for the work is £10,000. 
'I'he schemll provides for double-storeyed barracks for 200 men, to cost £1G,807, 
barracks for 30 families to cost £8,015, and a double-storeyed hospital for 90 
patients to cost £10,200. 

"Another work for which a provision of £5,000 has been made, and to 
which it is necessary to draw attention, is the scheme for constructing an entire 
set of new lines for a Regiment of Native Infantry at Pudupetta, near Madras. 
Rendered necessary in consequence of the existing lines occupied by the 
Regiment having been condemned by several high authorities as inconvenient 
and unhealthy, the demand has been considered to be an urgent want, which 
should be met as soon as possible, and is an excess. The provision made is for 
purchase of land for the lines. 'I'he probable cost of the scheme i& not known 
as yet. 

"Of the grant allowed for Bombay, £16,000 is for the project for providing 
additional barrack accommodation at. Ghorepori, estimated to cost £OO,6i30, 
of which £2,000 will have been spent by end of 1870-7'7. 'I'he scheme pro-
vides for 12 single-storeyed ban-aeks and one block of quarters for married 
mell. 

"}'or troops of the Native Army under the Government of Bombay provi-
sion of funds has also been nUHle. Thus a sum of £3,000 has been allowed 
for improvements to lines of the troops at BCliri Bunder. 'l'he scheme pro-
vides for two new rows and for re-ereeting 25 rows of sheds, und for providing 
drainage, the lattcr to cost £2,O·t3; the total schemc involving an expense of 
£6,141, of which £3,146 has already been SI,ent. 

" At Puna two new buildings for a Regiment of Native Infantry arc about 
to be provided at a cost of £0,035, the grant for the year being £2,000. The 

L 
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l>uildings consist of a llOspital to cost £3,937 ; a quartcr-guard to cost £766 ; a 
school-room costing £873; and sundry small buildings, including an armourer's 
shop, to cost £458. 

"l!'or thc troops of thc Native force locat.cd at JacoMllllcl £2,100 have been 
givcn for improving and providing new hospital accommodation. 

"Under the orders of Govcrnment tlle troops of thc Panj{tb Front.ierForce 
nre provided with quartcrs at the expense of the State, and a grant. of £7,570 
has been provided for thc purpose for 1877-78. Among the works to be exe-
cuted arc the re-construction of Native Infantry lines at Kohat to cost £5,300, 
the grant for 1877-78 being £2,500. A hospitttl for the Right Native Infantry 
lines at Dera Ismail Khan is also to be provided at a cost of £1,360. In the 
}'ort at Dhalipghur the quarters for Native officers arc to be re-constructed at 
a cost of £970. 

" At Kamthf, in the Central Provinces, the principal of remodelling exist-
ing buildings to suit them to present requirements has been carried out with 
great success. Following out this princil)le, £7,030 has been provided for 
l'emodelling three barracks of European Infantry m)d one of Artillery. For 
24 families of European Infantry at Kamthi accommodation is to be provided 
at an expense ot £6,800, thc grant for 1877-78 being £4,000. And at Jabal-
pore £3,000 has been allotted for re-roofing three of the barracks of European 
Infantry. 

" At Rangoon the schemc of pro'dding new buildings for European Infan-
try is being gradually ctl.lTied out. By the end of 1877-78 the first and third 
sections of the scheme, providing accommodation for three Companies and the 
Band, will have been c:m'ied out at a cost of £25,865, the grant for the year 
being £7,850. 'l'he single-storeyed ban'acks for 80 men and 4 sergeants, in 
the redoubt at Thayetmyo, will also have Leen finished at a cost of £6,855, the 
grant for 1877-78 being £2,500. 

"In Central India the only military works of importm1.ce, are at Nimuch 
and Mau, both occupied by troops of the Bombay Army. At Mau a pro-
yision of £7,000 has becn made: for commencing the long desired scheme for 
pl'Oviding new accommodation for the Artillery. The estimate of the cost of 
80 doing has st.ill to be prepared. At Nimach auxiliary buildings are still 
required to complete the new sets of buildings already constructed for the 
Artillery, and a provision of £8,000 has been made for the purpose . 

.. At IIyclerabad, Deccan, the great project for providing an entire set of 
new buildings for: a Regiment of European Cavalry at Trimulgiri is ap~ 
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proaching completion. 'rhe proved unhc..'l.lthiness of the buildings occupied by 
that Ucgiment at Secunderabad renclercd it necessary to remove their location 
to the ndjoinil1g station of 'rrimulgiri. The scheme is expected to cost 
£232,500, of which £105,COO will have hepn spent hy eml of 1l;76-77, leaving 
£67,500 to complete, the grant for 1877-78 heing £20,730. '1'he project 
provides for the accommodation, in foul' douhle-storeyed barracks, of all the 
si~gle men of a full Uegimcnt of CantIl'S, and of 50 married men in four 
blocks of single-storeyed huilcliJlgs. A hospital for male patients, to cost 
£8,500, is nlso provjded. Qunrt.cl's for Officers havc also heen constructed, the 
accommodation heing giycn in single-storeyed buildings constructed on the 
unit system. 'rhe usual auxiliary and subsidiary buildiugs have also been 
provided. 

"'1'ul'ning to the works in ci.mrge of the Inspeetor-General of :Military 
'Yorks, thl~ grant allowed fOl' huildings for aceonunodation for troops, for the 
force loeatecl in Bengal, N~rth-,y estern l>l'ovinccs and the Panjab, is only 
£59,250. Of this grant, £2-1.,750 has been allowed for buildings in the hills, 
and £34,500 for buildings inthe plains. 

" For huildings in the hills £1,400 has been allowed for the completion of 
quarters for families at J ullapahar, estimate(l to cost £2,699, and of which 
£1,259 have already been spent. Fol' providing verandahs to the barracks for 
single and married men at Cliffden, Mard, £2,000 has been given, £1,000 
haviug been all'l~ady spent. For the buildings at Ranikhet £3,450 have been 
nllotted, Of this sum, £3,100 has been dcyoted to a Regimental Hospital 
which is estimated to cost £10,780, and of which £7,689 wil have been spent 
hy end of lSiG-77. :For the huilding at Chakruta £10,500 has been 
assigned. Of this sum, £3,000 is for barracks for single men, estimated to 
cost. £5,802, and £300 for barracks for married men, to cost £2,9-19. Of this 
£2,GtD has alrcady heen spcnt. For quarters for Staff Sergeants £2,200 has 
been given. 

"or the grant of £34,500 for lmihlings in the plains, a sum of £10,000 
has been devoted to the re-construetion of harracks and out-offices at Lucknow, 
and £10,000 for a similar purpose nt Faiz:l.bad. 1'he schemes are estimated to 
cost., the forIDcr £G5,7GO, ancl the latter £27,692, and providn for the renewal 
of the oIel barracks constrnctcd immediately after the mutiny. Dy this means 
the expense of constructing new Lurraeks is U \·oiclcd. 

" At N owgong a barrack for thc TIoyal .Artillery will be completed at a cost 
of £5,378, tllC sum allotted for the purpose for next year being £4,700. 
Family barracks for Infantry will also be completed for £7,000 at Agra, the 
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grant allowed being £1,500, and the hospitn.l for the loft Native Infantry at the 
same place will be finished at a total cost of £3,838. 

cc The out-offices for barracks for single men of the Infantl'y nt l-Iooltan 
will be completed next ·year with a grant of £2,000, £4,000 having already 
been spent. 

For drainage works only £5,575, I am sorry to say, hns been assigned, for 
it is a service in which I wish I could spend more, as I firmly believe that good 
drainage and well selected sites, "\\ith good drinkiug water, will ever ensure the 
health of troops. Of this sum, £1,000 has been allotted for the drainage of 
the Fort at Govindghur, and £1,000 for the drainage of the Oantonment at 

. Lucknow, both being very urgent sanitary works. For the drainage of swamps 
lying to windward of EUl'opean Infantry barracks at Kamptee £1,000 has 
been allotted, the expenditUl'e incurred to end of 1876-77 having been £504. 
For the drainage of the lines of the EUl'opean troops at Mecan Meer £300 has 
been given. 

"The encroachments of the Indus at Dera Ismail Khan were so serious 
that it was necessary to consider whetheI the Oantonment should not be re-
moved. But by the skill of the Engineers concerned, protective works have 
been constructed during the past and present year. 

"The serious overflow of the Kanhan River at Kamthl last rains, which 
led to much property, both public and private, being placed in imminent risk 
of destruction, has forced us to consider what works should be devised for pro-
tection from an inundation which may occur at auy time. The result has been 
a scheme estimated to cost about £6,000, and for which the necessary funds 
have been allowed. It is expected that the work will be done before the next 
rains. 

" I cannot over-estimate the importance to the health of the troops of pro-
viding a pure system of supply of water, and it has led me to increase the 
grant for the purpose from £45,900 in 1876-77 to £774,540 in 1877-78. 'l'he 
works provided for are as follows :-

" The Ulsoor water-supply project at Bangalore will be completed by 
the cnd of 1877-78 at a cost of £14,162, the grant for 1877-78 being 
£500, in addition to £1,250 for providing a new filter, and making 
certain alteration to the work. The project is in addition to the scheme for 
supplying Bangalore with water, which is being carried out at an expense of 
£55,000 from Mysore funds. 
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,U A small sum of £1,000 has been provided for scttlin'" tanks in connection 
with the water-supply at Puna. 0 

"In the Panjab £1,410 have been given for Artcsian borin"'s and wells at 
two of thc frontier out-posts. 0 

"A sum of £770 has been allowed for sinking wells at Asirgarh. 

" For water-supply at Trimulgiti and SiknndaraMd a provision of £4,610 
has been made. Of this sum £4,000 has been rescrvcd fm· pipes from England 
for the project for the North water-supply schemc at Trimulgiri, estimated 
to cost £25,000. 1.'he balance of thc grant for 1877-78 has been devoted to an 
engine and pump for water-supply to thc 2nd European Infantry Regiment. 

"At N aSlrubUd, in Rajputana, it is hoped t.hat the scheme for supplying 
the station with watcr at a cost of £25,874 will have bccn completed by end of 
1877-78. The expenditure on the work to end of 1876-77 has been £13,807, 
the grant for next year bcing £10,900. 

"The scheme of water-supply at lIhow, for which a grant of £3,000 has 
been given, has still to be matured. This is now being clone. 

ce For the scheme of the water-supply at AmMla £10,000 has been given. 
The complete project has yet to be matured. Meanwhile a project for a tem-
porary supply of water is under execution at a cost of £6,800, of which £5,000 
will be made use of in the permanent project. 

"Small sums of £500 and £900, respectively, have been allotted for water-
supply tanks at Darjceling, and for a filter and storage reservoir at Ohukrata. 

"For water-supply at lIian Mir £13,700 has been allotted. It is 
expected to cost £16,000, of which £2,100 has already been spent. The scheme 
provides for a supply of 6 gallons pel' head pel' diem to Dri.tish Tl"OOps. 

"The grant allowed for the water-supply at PcsMwar is £25,000. A sum 
of £25,400 will have becn spent by end of 1876-77 on an estimate of £28,752. 
But the complete project for the work has still to be prepared. 

"For clearing and repairing the tank at Fort Knngt"8. £1,000 has been 
given. 

"The limited amount of the Public Works grant prevents much being done 
under the head of Fortification. A provision of £6,000 has been made for 
improving the defences at Aden, and of £2,000 for kceping in repair the large 

II: 
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.stock of plant collected. for tho harbour defences at Bombay. For the inner 
line of defences at Ferozepoor £2,000 has been given. .The estimated cost of 
this work is £4,250, of which £2,220 will have been spent by end of 1876-77, 
so that tho work will be completed next year. lJ..'he bomb-proof magazine in 
the l·edoubt at Thayetmyo will be finished for £2,762, the grant being £1,650. 
And sufficient funds have been provided for keeping the existing forts in an 
efficient state of repair. 

" '£he additional buildings for the Small.Arms factory at Kirki will be 
completed by the end of 1877-78, the grant for that year being £4,000, and the 
computed outlay to eud of 1876-77 £10,000. For buildings for 6 incorporating 
mills in the Gunpowder Factory at Kirkee a provision of £5,000 has been 
made, the estimated cost being £15,1£10. 

" Amongst the measures contemplated for a fortified post and place of 
refuge at Rawul Pindee, the provision of buildings for magazines and other 
works of the Ordnance Department found a place. The sum it is expected to 
spend on the purpose is £83,750, and in furtherance of the scheme a provision. 
of £19,900 has been made in the Budget next year for Store-room, Workshops, 
Armoury, Offices, Laboratory, and Small Arms Ammunition Magazine. These 
works are expeded to cost £38,041, of which it is expected that £15,800 will 
have been spent by end of 1876-77. 

Ie The alteration to the Gun-Carriage Factory at Fatehgurh, the construc-
tion of the Powder 'Magazine in the Fort of Allahabad, and the provision of 
Workshops in the Arsenal at Ferozepoor are all expected to be finished during 
the coming year, at a cost of £4,488, £9,183 and £7,464, respectively, the 
grant allowed for next year being £1,900, £1,000, and £1,200. A grant of 
£2,200 has also been allowed for the Pebble Powder House at Ishapore. 

" Some small works for the Commissariat Department will be completed 
this year at Allahabad. 

" A small amount has been reserved for urgent works in hand at the Dock-
yards, but for Bombay, in view of future contingencies, I wish I could say the 
sum was larger. 

"For Military roads the grant to Chukrata is £19,900. Of this sum 
£10,000 is to be devoted to the completion of the bridge over the River J umna, 
which is expected to cost £30,545, and of which £20,500 will have been spent 
by end of 1876-77. The balance of the grant has been devoted to complet. 
ing the earthwork and formation of the road. 
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" The road to Dalhousie will also, it is hOI)ed, be finished auring the year 
at a cost of £GS,OOO, the grant for the purpose for next year being £4,500, the 
outlay to end of 187G-77 being expected to be £03,500. 

" A pro-dsion of £lD,500 has been maclc for improving the roof and makinlJ' o 
sundry additions to the Lawrence Asylum buildings at Mount Abu. 

"Next to nothing has been appropriated for the defences of our ports or 
arsenals, and literally nothing for strong places; if no change in our policy is 
made, there is no prosI)ect of anything material being done to remedy these 
wants which, to rcpcat former warmings, arc becoming more imperativc aua 
more essential the more you raisc amI develope the material wealth ana value 
of this country. 

" Let me not here be umlcrstood to ad vocate the costly and ponderous de-
fences which it has been the fashion of recent years to elaborate under the ide..'t 
of converting defences into success OVOl' attack, but rather more simple mea-
sures which may protect us from immlt on the sea-board, and be sufficient to 
leave in the interior the sick and the.hclpless in comparative safety. But I 
regard this subject as one of much more serious importance than is pmetically 
recognised by the part assigned to it in the distribution of the resources of the 
State. 

" 'rhe bulk of the outlay on Civil Buildings and Hoads is now drawn from 
grants made over to Pro"incial Services. The direct expediture from Imperial 
Funds is for Departmental aUlI Gm'crnment buildings, church, hurial grounds, 
harbour works, civil works, roads, as well as for the establishments at Cooper's 
Hill and Roorkee, the colliery charges at Warora, and the fw·lough allowances 
in England. 

" 'rhe grant for 1877-78 is taken at £131,3G5, or £(ji ,500 in excess of that 
for the prcvious year, owing to the provision required for the works at Simla. 

, 

"This sum does not fully J'cpresent our wants, and I regret there is but 
little hope of any great or sensible increase to the snm now set apart. 

"Undcr Civil Buildings the grant amounts to £139,069, of which one-third 
is for repairs, The balance is allowed for Original ·W orks, and distributed 
among the different departments in the following manner :-

"For the Salt Works, the snm allotted (£5,49!) has been fairly divided 
between Madras and Bombay. 
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"On Opium, the whole grant (£14,752), with the exception of a small sum 
reserved for Oudh, has been fairly apportioned between Bengal and the North. 
Western Provinces. 

"The greater part of the sum (£2;700) allowed for the Mints is needed at 
Calcutta, and it is most probable that the grant under this head will have to 
be largely increased for next year. 

"Of the sum set aside for Postal (£13,099),one-half nearly is for the intro-
duction of several small post offices,· and the remainder for additions to existing 
offices throughout India. 

"Under Telegraph (£12,531) allotments have been made for new offices, 
&c., at Ootacamund, Alipore, Ambala, Gadac, Rajanpore, and Gauhati, and 
the amount given to Bombay completes the instalments required for the 
signallers' quarters. Suitable telegmph and post office accommodation has 
still to be provided for the Presidency 'l'own of Madras. 

"The largest sum (£21,390) is required for the Government of India Build-
"ings, and includes the cost of additions to the Peterhoff estate, the purchase of 
llOuses at Simla, and improvements to the viceregal buildings generally. 

"The designs for the Mayo College Buildings at Ajmer by Major Mant, 
R. E., have been approved and the grant (£6,560) is provided for the collec-
tion of necessary material. '1'he funds (£4,194) required for the boarding 
houses in connection with this College are being found by Native States. 

" " Out of a total of £6,784, sums have been reserved for the completion of 
the Thuggee Jail at Indore, and for the commencement of a new Jail at 
Mercara. The Civil Jail at Rewah will probably be constructed from funds 
supplied by the State of Rewah. 

"From the amount (£4,066) under Churches, &c., the completions of the 
Bolarum church and the commencement of a Roman Catholic Chapel at 
Rawul Pindee have been provided for. 

"The l'estoration of the beautiful temple at Ajmer, referred to in the re-
view of 1876-77, has to be continued at an excess on the original estimate, the 
peculiar nature of the work and the necessity for its extension during the 
course of reconstruction having led to this result. 

"The great scheme of l'estoration and preservation of antiquities in the 
North.Western Provinces is undertaken from Provincial Funds, aided by a 
grant from Imperial Revenues. 
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"Under Communications the grants alloweu are for provinces to w1!ich the 
Provincial Service arrangements do not apply, namely, Rajputana, Central India 
and Coorg. l.'he total £64,035, as against £6D,270 for last year, is divided into 
£20,934 for Original Works, and £43,102 for Repairs . 

.. The outlay from Imperial funds in the construction of new roads in 
Rajputana has practically ceased. 

"The conditions under which these roads were commenced, namely, that 
tths of the outlay on the portions passing through foreign territory woulel be 
provided for by Native States, have in some cases been fulfilled, while in others 
the roads have been made over to the States concerned to complete. The pro-
vision £10,552 is for the repair of the roads so constructed, and of this sum 
nearly tth is for the portion lying in foreign territory. 

" In Central India alro a portion of the outlay on roads has been and is 
still being met partly from funds supplied by Native States; for, in addition to 
the expenditure (£14,050) -on the roa1s from l\Iau to Nimuch, N owgong to 
Satna, and Dewas to Ashta, the road from Gwalior to Chumbal River receives 
an allotment of £4,800 from a contribution by His Highness the Maharaja 
Scindiah. Of the total for repairs £29,000, more than half is for the Agra and 
Bombay Road, one-fifth is absorbed between Neemuch and Khandwa, and the 
balance is dishibuted over the Gwalior and Jhansl Roads. 

" The comparatively large grant of £5,614 to Coorg is to facilitate trade 
and encomage the export of coffee by opening out new communications; the 
maintenance of existing roads also is contemplated to an extent of £3,300 from 
Imperial funds_ 

"Under :Miscellaneous Public Improvements, £35,320 have been set aside, 
in which £5,935 are included for repairs. Three-fourths of the grant is absorb-
ed by the Simla water-SuIJp]y project, for which, excluslve of establishment, 
£27,435 has been provided until the arrangements with the Municipality for 
the provision of funds have been settled. 

"Under Light-houses £1,500 have been assigned to Karachi for a new 
light-house with its revolving light_ 

" For the harbour works at Kar.1.chi, the sum npproprintcd for mainte-
nance, conservancy, drcdgin~, &c., exclusive of establishment, is hut £5,000_ 
The growing importance of this harbour, with the early completion of the 

N 
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Indus Valley Line, make it desirable to leave as little as possible undone"which 
may facilitate and increase the rapidity of our communications between" t}le 
Panjab and the sea. The construction of jetties has also to be considered" 
with the necessary sheds for the accommodation of trade. These works should 
receive early consideration, and the graut now fixed at £5,000 will probably 
have to be doubled before the close of the year. 

"The importance of the Warora colliery works to the coal industry of 
India, and their effect on the reduction of Railway working expenses, is obvious. 
The pits are now in working order, and it is expected dUl'ing the year 36,000 
tons of coal will be raised, and be sold for a sUm closely approaching" the ex-
penses of production. 

c· The exploration for coal in the Central Provinces continues, and the 
necessary grants have been assigned for the Satpurl1 and Warora Districts. 

"The Budget Estimate of the Telegraph Department for 1877-78, as con-
trasted with the Regular Estimate for 1876-77 and the actual average receipts 
of the three previous years, shows that-

The RECEIPTS were in 1876-77 ... 
The BUdget-Estimate of 1877-78 is taken at 
The average of actua1s for the last three years being 
The Oharges were in 1876-77 ... 
The total nett charge thus being 
The Budget-Estimate for] 877 -78 is taken at 
MakinO' a total nett charge of ..• 
The av:rage of actunls for the last three years being 
Making a total nett charge of •.• " " . 
Thus, on the whole, the expected nett charge in 1877-78, as compared with the 

Regular Estimate for 1876-77, shows a nett increase of ... . .. 
Of this nett increase the amouut due to au anticipated falling off in the revenue of 

the Indo-European Telegraph Department, caused by the construction of a 
second line of cable from Bombay to Suez, is .. , ... . .• 

While the payment to the Indo-European Company in England in excess of re~ 
ceipts, due to its being anticipated that the messages despatched from 
Home, fJi4 Russia, will be more than those despatched floom India by the 
same route, is 

so that in the~e two items alone there is a nett increase of 

t" 
332,]00 
315,600 
281,200 
491,800 
159,700 
495,500 
180,000 
444,800 
163,600 

20,300 

13,900 

14,215 

28,Il5 

.. Under Receipts the figures for the Budget and Regular Estimate for the 
Indian and Indo-European Telegraph Departments, as compared with the 
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Budget-Estimate of the current year and the average acturus of the thrcc 
prcvious years, arc as follows :-

The Estimate of 187G-77 is-
India" Telegrapk-

Indian Telegraph 
Ceylon " 

Total 
Whilst the In<lo-European Telegraph bas a total of 

making a Grand Total 

The Regular Estimate for 1876-77 is-
Illl/ialt TelegraJlh-

Indian Telegraph 
Ceylon " 

Total 
The Indo-European Telegraph has a total of 

making n Grand Total 

In the Budget-Estimate of 1877-78, the-
India" Telegrapk-

Indian Telegraph 
Ceylon " 

Total 
The Indo-Europeau Telegraph has a total of 

making a Grand Total 

Th a,erage of actuals for the last three years being-
btdiall Telegroph-

Indian Telegraph 
Ceylou " 

Indo-European Telegraph 
Total 

Grand Total 

£, 
20G,700 

8,500 

215,200 
74,800 

290,000 

225,700 
10,300 

23G,OOO 
96,100 

332,100 

232,000 
9,000 

241,000 
74,500 

315,500 

19G,lOO 
8,400 

204,500 
76,700 

281,200 

" Compared with the Budget-Estimate of the current year, the Regular 
Estimate for the Indian Telegraph Department shows a gratifying increase of 
£20,800. 

"The steady increase in the receipts of the Telegraph Department, as shown 
by the preceding figures, justifies the expectation that the receipts for nex.t 
year may be set down somewhat in excess of those for the current year, and 
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the estimate for 1877-78 has therefore been accepted at £241,000, being £5.000 
only more than the Regular Estimate for 1876-77. 

" In the case of the Indo-European Telegraph Department. the Regular 
Estimate amounts to £21,300 in excess of the Budget-Estimate for 1876-77, 
of which £6,400 occurs in England and the balance in India. The increase 
in England is ascribed to be due to recoveries of revenue earned in the pre-
vious year arising from the interruption of the Red Sea route from 15th 
November 1875 to 3rd February 1876. and to the receipt of £1.986. being an 
additional instalment of the Persian debt. The increase in India is due to n 
general increase of receipts on the Government lines due partly to general 
causes. and partly to the late inten'uption of the Madras-Penang cable. 

£ 
For 1877-78 the Budget-Estimate of receipts in India of the Indo-European 

Telegraph Department amounts to only ... ... ... 68,400 
The probable receipts of 1876-77 being... ... 81,200 
And the actual receipts of 1875-76 ... 76,468 

The opening of the duplicate ca.ble now being laid between Suez and Bombay is expected 
to affect the income of the Indo-European Telegraph Department to the extent of £13,900, and 
the estimate for next year has therefore had to be reduced accordingly-

In England the expected receipts of 1877-78 are set down at .. . 
But in the Budget-Estimate of Expenditure a sum of ... .,. 
Is included for amouut due to the Indo-European Telegraph Company for 

earnings collected in India on messages home being expeeted to exceed the 
sum due by the Company for earnings collected in England on messages 
out, so that, really, the estimate of revenue is for 0. net charge of .,. 

The expected receipts of 1876·77 being 
And the actual receipts of 1875-76 ... 

£ 
6,100 

14,215 

8,115 
14,900 
17,122 

The Budget charges have been accepted for a sum of £411,900 (including £18,050 for 
Ceylon). Of this amount £123,900 are for capital outlay, £17,350 being for establishment 
and other charges, £2(560 for additional stores, and .£84,990 for actual construction operations 
on the following lines of telegraph :-

State Railway Line8. 

Agra to Gwalior 
Re-construction, Lahore to Jhelum 
Re-construction, and adding wire, Jhelum to R6walpindi 
RutIam to Neemuch... ... ... 

Works in progr('Ss, namely, Northern Bengal State Railway 
Rangoon to Prome ... . .. 
Indus Valley 

I. 
9,200 

300 
500 

24,865 

.£ 
5,440 
1,375 
2,870 
4,680 
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G'II.araltteed RaiZlo0!l Lines. 
Due for Stores and Carl'i:tge for South Indian Railway-

Madras to Tanjore 
Trichinoyoly to Tuticol;n ... 

lJe)Jartlllclttal Lillel. 

Madura to Ramn:ul 
Extra ·Wirc, Madras to 'l'richinopoly 
Nynee Tal to Ralleckhet ... 
Extra wirc, Chittagong to Elephant Point., RanCl'oon 

'V orks in I'rogrcss- 0 

Trichillopoly to Tuticorin 
Calcntta to Chittagong 
Gauhltti to Dihrugurh 
Lahore to Kotrl 

.:: M isccllalleous 
Spccial-
.' JacoLa.ba.u to Quetta and Kela.t 

Minor Works ... 

Abstroct-
State Railway Lines 
Guaranteed ditto 
Departmental 
Minor Works ... 

Less recoveries 

£ 
8,700 
8,500 

7,200 

£ 
5,290 
4,250 

875 
25,7 10 

300 
500 

1,000 
1,000 

620 

U,4S0 

4U,0~5 

5,400 

24,365 
7,200 

49,025 
5,400 

85,9110 
1,000 

84,990 

287 

" Excluding the sum l)l'ovided for tlle completion of the special line to 
Quctta and Ke11.t, the whole of the provision made for departmental line will 
practically be absorbed by the cost of an ndditional wire between Chittagong 
and Elephant Point, and the line Madura to n.amnad, with an extra wire from 
Madura to 'rrichinopoly. The former will materially improve communication 
with Burma, and is rendered necessary by thc increased importance of this 
route in connection with the cahle shortly to be laid between Rangoon and 
Penang, so that it will be necessary to make the line from Calcutta to Rangoon 
fit for international traffic. On this point the following extract from a letter 
No. 68. dated 8th June 1876, will show the necessity for the work, the esti-
mate for which has been sanctioned by the Government of India.:-

, The existing line uetween Calcutta and Rangoon, although gradually improving with 
every sc:LSOn's work, is ~till utterly unfit for international traffic, and incompara.bly inferior to 

o 
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the line across the Dhunds betwecn Decsa and Hydcrnbad, rcspecting which the Indo-Euro_ 
pean Comp:my have made I!O many complaints. It consists, moreover, of one wire unequal to 
the existing traffic, and u.lthougll a second wire has been sanctioned and is in course of erection 
as far as Chittagong, it will be fully taken up by its own loc:!.l traffic. It will therefore b; 
necessary to add an extra wire throughout, for although we may expect no cable messagcs so 
long as the Madms-Penang line is in order, when an accident docs occur, and they arc diverted 
1,itt Rangoon, no delays would be tolerated by the Company or by the public.' 

.. It may be added that this expenditure has been made the basis of a de-
mand for an increase in the Indian Tariff for all Foreign messages, an increase 
which cannot be refused and which will add more than £10,000 to the annual 
revenue of the Telegraph Department . 

.. The latter, that is the line from Madura to Trichinopoly, is needed to 
strengthen communication between Madras and. Ceylon and the South-west 
coast, by the substitution of an inland line, mainly on a Railway, fOl' the exist-
ing precarious sea-coast line between N egapatam and Tuticorin. 

" The :Budget-Estimate for 1876-77 was passed for-

Expenditure 
Receipts 

Nett charge 

" For 1877-78 the figures are-

Expenditure 
Receipts 

Nett charge 

£. 
383,000 
215,200 

167,800 

t. 
411,900 
241,900 

170,000 

an increased charge, therefore, of £2,100, as compared with the :Budget for 
1876-77. This increase is entirely due to increased capital outlay, and exclud-
ing capital outlay from the figw.:es for both years, 1877-78 shows an improve-
ment of £19,749 over 1876-77. 

" There has been for several years a progressive reduction in the difference 
between earnings and revenue charges. This reduction is very marked during 
1876-77, and justifies the expectation that but a very short time is needed for 
the Department to pay, not only its working expenses, but also a small dividend 
on the capital expended. 
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. " Nett ::tJulUalloss on reT"ClllW account, i. ('., t.he difference bctween expe~­
dlture excluding capital outlay amI receipts incluuing lJro forilla charges :_ 

I~72-7:l 

lS73-H 
ISH-7fl 
1875-71; 
IS76-77 

£. 
7:1,21.1 
uii,HiI; 
'J.I.,S;17 
1.2,:W7 

lIIuler 10,0110 (pa rtl!! e.vtililaied). 

"The capital cX})(,J1de<1 from the commenccment is nominally somewhat 
over ;£3,000,000. I say nominally, hccauso this amount includes t.hc value of 
lines and offices abandoned or destroyed ill past years. 

" In Hie ('arlim' days of IJl(lian tcl('gl'uphy, lines were hastily constructed 
of perishahle material, rt'qlliring" freqncnt rl'llewal, and were abandoned or 
l'cplacl'd hy otlH~rs lIlailll~' OIl military :111<1 polit.ical considerations; but for the 
sums spent year by ~'car the State received a full equivalent in the assistance, 
direct and indirect, which the 'l'clegraph afforded in the administration of the 
country. 

" Again, contrary to the experience of Europe, in India the Telegraph pre-
ceded the Railway, and long before the Railway was more than an idea, the 
Telegraph had spread over many hundreds of miles. As the Railways extend-
ed, it became necessary to re-erect the Telegraph lines within the Railway 
fences, to Sl'cure the advantages of immunity from malicious interference, and 
the incomparahly greater facilities for locomotion, and consequently for in-
spections and repairs. 

"In those earlier days professional knowledge was very imperfect, as, 
indeed, it was also in Emope, and many mistakes were made, costly it i!'l 
true, but a cost absolutely inappreciable, when contrasted with the inestimable 
services rendered by the t.clC'gl'aph UUl'ing the mutiny alone. 

"Inereaseu knowledge obtaineu by experience of climatic difficulties in 
this country, and by 'watching the development of electrical discovery in 
other countries, has led to the adoption of material which, although in the 
first case expensive, will last for many years, to come with ol;dinary carc and 
supervision. 

"Practically, then, it may be said that the lines, as they at present stand, 
have, with few exceptions, been created since 1866, and the amount expended 
upon them, and the speed and skill with which they have been constructed, 
compare very favorably, not only with the earlier efforts of the department. 
but also with the results obtained in other more favoured countries. ' 
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" The vastly improve(l quality of the line material and apparatus, and the 
many improvements of late years introduced in the organization and technica 
management, have raised the charactCl· of the Indian telegraph system to a 
deservedly high position. The speed and a.ccuracy with which telegrams nr.e 
transmitted from end to end of this vast continent appear almost marvellous, 
when contrasted with the state of thing-s that, existed not 80 very many years 
back, and these results have been obtained in face of considerable difficulties. 

" Besides the greater number of our station buildings and n valuable plant 
of stores and apparatus, we now possess 18,120 miles of lines and cables and 
41,000 miles of wire. Of these, upwards of 8,000 miles were erected and are 
maintained by the department for Guaranteed and State Railways. In addi-
tion, the department maintains lines and wires, the property of Railway Com-
panies, aggregating 3,344 miles, which will, it is expected, be shortly more than 
trebled by the transfer to the Telegraph Department of the maintenance of all 
Railway telegraph lines in the country. 

"I look forward to the early accomplishment of this arrangement, as tIle 
result, judging from the experience already gained, cannot be other than satis-
fact0l7 to us and to the Railway administrations. . 

" The direct and indirect value of the telegraph to the administration of the 
cOuntry in the preservation of order and general development of its resources 
is so considerable, and the operations of the department are necessarily con-
ducted in so great a measure with reference to impelial requirements, that it 
would be obviously incorrect to judge of them by a purely commercial standard. 
'1'11e only lines that might be expected to pay commercially are those connecting 
the presidency towns; and hampered, as the department is, by the very great 
extent of its unproductive lines, and by the necessarily expensive construction 
of its lines generally, it is gratifying to find that the financial result, bad as it 
undoubtedly is, is not far worse. 

" While, then, it may be admitted that the requirements of the State, in the 
ma.tter of telegl·aphs, are in India more onerous then in most European coun-
tries, the fact must not be ignored how very large a portion of the total outlay 
has been, and continues to be, incurred in the interests of the mercantile com-
munity. The costly improvements introduced in late years are, indeed, mainly 
the outcome of the growing demands of commerce, as what is called domestic 
traffic is here altogether unimportant. 

"It is true that the revenue of the Department is largely derived from 
mercantile'telegrams, especially those exchanged between the great centres of 
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commerce; but there can, I think, be no doubt that, considering the enormous 
distances over which these messages arc tmnsmitted, the rates are very inade-
quate and, considering the gain in timc over the Post, proportionately much 
lower than obtain in any other country. 

"The average distance by alternative routes· from Calcutta. to Bombay, 
Madras and Kurrachee is 1,S75 miles. Extreme ~istanees ill India are far 
greater. 

"The average dist:tnce betwecn the following places in Europe is undel' 
1,800 miles, namely :-

Madrid auu St, l">etcrshurg. 
rnl'is and Constantinollie. 
Lisbon and Berlin. 

"'rhe aycrngc cost of a messagc of 20 words, including address between 
those places, is 1l1l'aucs=!}GSs. 

"The Indian charges is 2s. for G words, with a free audress which may be 
taken at an average of G words. 

"'We have therefore 12 words fvr 2s. in India, as cumpared with 20 words 
for 9·68s. for lesser distances in Elll'ope, or, to bring the comparison nearer,-

IN INDIA. 

12 words + nJurcss avcraging G=18 words for '.ts. 
11' ·EUIWPE. 

20 words inclusive 

For less extreme distances in Europe, namely :-
l\Iadrid to Vienna, 
Vienna to St. Petersburg, 
Paris to Constantinople, 
Madrid to Berlin, 

9.688. 

Rveracin'" ahout 1,400 miles, we find the eharge to be 8'4&. for a 20-word o 0 
messa"'e a"'ainst the Indian charge of 48. for a message of 12 words, with free 

0' 0 
address equal to G more, and of 28. for a 6-word mcssage with the same free 
address. 

" It is not uncommonly insisted that a reduction of tariff is the only panacea 
for a Telcgl'<tph deficit; but it is now, I believe, very generally admitted by 

• D.)' .horteaL rout.,. tho IIver~ge is .. bout 1,600 wiles. 
p 
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oll political economists who have given attention to the subject that, under 
the most favourable conditions, a reduction of tariff resUlts in a diminution of 
net proceeds. This has been the experience of many European administrations 
.and also of Great Britain. It is a fallacy to imagine that the measures that 
have proved in Europe so successful in the case of the Post Office must be 
equally successful when applied to the Telegraph. Professor Jevons, F. R. S., 
writing on the subject of the British Postal Telegraphs, says with much force: 

t There cannot be a greater contrast than between the rapid progress of the Postal nett 
revenue and the alarming decrease in the Telegraph nett revenue. This comparison entirely 
bears out the statement of the Treasury Commissioners, that tc the Telegraph Branch is not in 
the position of the Postal Department after the introduction of the penny postage. * * 

t The Post Office stands in an entircly unique position as regards the great increase in 
traffic, which can be carried on with a small increase of cost . 

. ~ 

* * * * * * * 
t A postman, to put thc principle as briefly as possible, call carry a hundred letters as easily 

as one, and a ton of mail-bags can be transmitted by railway almost as easily as a single bag. 
But, it is totally the reverse with tbc Telegraph, in which each message has to be individually 
received by a clerk, transmitted, re-transmitted, written out, and finally delivered by a special 
messenger. In tbis case every increase of traffic involves an increase of expense in nearly the 
"me ratio as regards many items.' 

"An eminent Belgian authority writing on the subject sums up as, fol-
lows:-

t The effects of a reduction of tariff are under the most favourable conditions (in the in-
terior of a country itself) the maintenance of the gross receipts by the stimulant of cheapness, 
and under ordinary conditions the decrease of the gross receipts, the stimulant being insufficient 
to compensate for the reduction of the mean product per unit. In either one case or the other, 
without a single known exception, the nett product is diminished.' 

" All experience points to the fact that Telegraph traffic follows, more espe-
cially in its augmentations, the fluctuation of trade, and that it is influenced by 
the tariff only in a very secondary degree. 

" If these be sound conclusions for countries of limited extent, very popu-
lous and very rich, how much more strongly must they apply to a country 
like India, where the distances are so enormous and the average poverty of the 
people so conspicuous ? 

" I trust that continued financial improvement in the working of the Tele-
graph Department may obviate the necessity for any revision of the tariff, but 
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the foregoing observations indicatc the dircction which such revision must 
take should it become imperative. 

"The resul~ of the changes introduced in the tariff for international messages 
~y the Convention of St. retersllUrg has not, so far as the Indian Department 
IS concerned, been altogether successful; for while the number of messaO'es 
exchanged with foreign countries hus materially increased, the increase 0 in 
their value is only nominal, aud thcre are not wanting indications of even a 
prospective decrease. 1'0 some extent this may be traced to the insufficiency 
of the Indian sharc of the total tariff, but it is questionable whether the reduc-
tion of the unit charge to one word can prove a financial success, unless the 
rate per word be proportionately yery much higher than the previous rates for 
the largcr units. 

" Thcre arc two points of detail in connection with the rules for foreign 
messages which have given rise tu complaints from the Chambers of Commerce 
in this country-one referring to gratuitous repetitions of messages which are 
supposed to have been incorrectly transmitted; the other to the charge made for 
figurc cipher telegrams. Proposals have been made to other States, parties 
to the Com"entio~, by this Government and hy the Postal Telegraph Depart-
ment of England, to modify the rules on these point!! somewhat in accordance 
with the wishes ~f the mercantile community, but these proposals have been 
rejected, and the grounds of their non-acceptance cannot well be contested. 

" The real grievance of t.he Indian public lies in the circumstance that the 
rules are not strictly enforced in England; hut it has been explained that the 
relaxations have there been carried out by private Tclegraph Companies in a 
spirit of compet.ition and with a view to attract. cusiomers (though, possibly, 
for the present at a loss to the shareholders); that such a proceeding is one 
which the manager of a private company, dealing with private money sub-
scribed for a special pUl-POf:e, may perhaps adopt with some sort of justification, 
though in defiance of rule, lmt that his example cannot be followed by a public 
aO'ent dealin'" with public funds for the benefit of a class interest at a further 

o .0 
sacrifice to the general communit.y, who have already to bear the loss on an un-
remunerative undertaking. An opportunit.y will shortly be afforded of recon-
sidering the rules in concert with other Administrations, and I venture to hope 
that some means may be found of amending those which have given rise to so 
much discussion. 

" The fact not generally known that the telegraphs are worked at a loss· in 
some of the principal counhies in Europe, and an examination of the resulb 
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obtained in Great Britain, enable some conception to bc formed of the difficul. 
ties with which State, i.e., cheap, telegraphy has to contend under the most 

• favonrable conditions; and it is a fail' ~nattcr for congratulation that India, with 
all he~ disadvantages, possesses a highly eflicient and extensive tclegraph system 
~hich at no very distant dn.te promises to be self-snpporting. 

" I have dwelt at some length on this subject, for I have felt that it is due 
to the Chambers of Commerce of thc three great centres of Indian trade, with 
whom we have been in communication, to offer to them here a fnller explanation 
of our motives and position than I could introduce into ordinary official or 
business correspondence. 

" I would add a few words of explanation on the Indo-European Telegraph 
Department which has charge of thc Indian Government lines from Kurra-
chee to Fao and Teheran. 1'he head-quarters of the Director-in-Chief are in 
London, where there is an office of account adjustment, with a small branch 
office at Constantinople . 

. co The lines of the Department are in two sections: the Persian, which 
includes the lines in Persia, and the Persian Gulf section, which includes the 
cahles connecting KUl'rachee with Bushire and Fao, and the laJid line along the 
coast of Beloochistan from Kurrachee to Jask. 

co The Gulf section has its head-quarters at Kurrachee, where are the offices 
of the Deputy Director (who is in charge of the section) and of the Traffic 
Manager, as well as workshops and a store dep6t. A special steamer, the 
.Ambel'loitclt, is attached to thc service of this section for the repair of cables 
and conveyance of establishment and stores. 

" The land-line consists of 739 miles of line and 1,478 miles of wire. It has, 
besides the usual maintenance establishments, the aid of a special Political 
Agency at Gwadur, half thc cost of which is borne by the Telegraph Depart. 
ment. Subsidies to the extent of £3,128 a year are also paid to Chiefs in 
Beloochistan for protection of this line. • 

" The. cables of the Gulf section are 1,738 miles in length, of which 1,235 
miles arc of gutta-pereha, and 503 miles of India-rubber core. 

"The . Persian section is under a Director, whose heM-quarters are at 
Tehoran. This section contains 792 miles of line and 2,406 of wire. The lines 
of the Department do not extend beyond Teheran. 
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" The total length of the lines of the Department is 2,7M, miles eonsistin .. , ~ 

of 3,884 miles of wire and 1,738 miles of cable. 

Excluding the lll"ovisioll for paymen t to f()J'(~igll I i lies of t.raflic 
earnings realized ill Intlia, the llntlget-Estimllte fur 1877-78 
amounts to """ 

The Regular EStimate of 187G-77 beilig 

So that there is II. decrease of 

£ 

95,!lR5 
102,200 

G,215 

which is due to the work of erection of iron poles to replace existing wooden 
ones, and for which a provision of £3,080 was made in current year's Budget, 
not being required next year. There is also a decrease of £850 in the provision 
for Repairs. 

" The estimate has been framed for the authorized scale of expenditure for 
Establishment and Repairs, and there is nothing il.1 it to call for comment, or 
which enn be reduced. 

EXTRAORDINARY IRRIGAT,ION. 

"The total grant for the year 1877-78, from extraordinary funds for Irri-

Mndrns 
Bombay 
Bengal 
N orth-Western Provinces 
Panjah 

£ 
50,000 
40,000 

275,000 
260,000 
275,000 

gation, amounts to £900,000, distributed 
to the several Provinces as follows. This 
amount is exclusive of £107,500 to be 
spent from contribution of the Native 
States for the Sirhind Canal. 

" The works for which this sum is provided were all in progress during the 
current year (1876-77), in which the aggref;"ate outlay under Extraordinary is 
expected to amount to £1,012,000. 

" In Madras the improvements to the Godavery and Kristna systems of 
canals are still the most important works in progres.o;. 

" In the Godavery system several works for the improvement of irrigation 
and navi!rotion in the Eastern and Western Deltas were carried out. Thp o 
widenino- of the main canal in the Eastern Delta has been finished; th .. o 
banks of the Coconada, Ingeram, and Coringa main canals were raised and im-
proved. The widening of the hank and Coringa Canals was carried on; nin~ 
miles of the former were opened out for navigation; one lock was built and 
four more were cOlUI)letcd ; and three weirs finished. rI'en mihor distributaries 
with an aggregate length of 25 miles were completed, and some improvements 
made to drainage cuts. 
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" In the Western Delta, widening and other improvements were carried on 
on nine canals; the widening of the main canal above water-line was completed, 
as also the widening and deepening of the Bank canal for 22}- miles and some 
masonry-works built; on these works 'about £20,000 were spent dUling 1876-77. 
The sum allotted for the coming year is £28,561. 

" In the Klistna Delta the works on Ryves's main canal were much retarded 
by continued outbreaks of cholera; but they will probably be completed early 
in the coming year. The new supply head, though incomplete, was opened for 
the admission of water, the volume supplied by the old heads being insufficient 
owing to the low state of the river caused by the excessive drought. 

"The alterations to these channels will probably be completed as relief 
works. The widening of the Masulipatam Canal will also be completed early 
next year. The grant for th~ coming year is £14,777. 

"The Streeviguntum Anicut Project, which will supply irrigation to a 
portion of the Tinnevelly District, and water to the town of Tuticorin, was 
practically fimshcd during the year; only a portion of the revetment of the 
Korsur Pallaro Tank, and the raising to full height of the Ooppar Oday dam 
being incomplete. The grant for the coming year is £3,477. 

" On the Pennair Delta some expenditure was incurred from the Ordinary 
grant. A sum of £3,183 is allotted from the Extraordinary grant for this 
work during the coming year. 

"The Sungum Project for the irrigation of the Northern Delta of the Pen-
nair River from storage reservoirs in the rivur is still under consideration; no 
work is contemplated on it in the coming year. 

" The Perryaur 'Project referred to in last year's Resolution is still under 
consideration; the works which will consist of a tunnel through the Ghauts in 
the Madura District leading from a large storage reservoir are estimated to 
cost £602,762; there is no prospect of their being commenced this year. 

" In Bombay the only work of any magnitude in progress is the :Moota. 
MooIa Project consisting of a dam across the River Moota, 99 feet in height 
and 3,683 feet long, exclusive of the waste weir which is 1,453 feet long, with 
channels for the water supply of Poona and Kirkee and for the irrigation of 
a.bout 70,000 acres. The total expenditure to the end of the current year 
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nm?unte.d to. £423,372. A grant of £31,924 is proposed for the coming year, 
WhICh will brIng the works, so far as sanctioned, very near completion, the 
estimated cost of tho works being £466,448. The right bank canal, which is 
capable of discharging 41-1, cubic feet per second, has been extcnde(l to a dis-
tance of 39 miles from the head, out of a sanctioned length of 71 miles, and 
this portion is now being carried out as a famine relief work; the left bank 
canal, discharging 38 cubic feet pel' second, has been almost completed. A 
gross revenue of £7,385 is nnticipnted from these works during the coming 
year, and the working expenses are estimated at £4,063. 

" The remainder of the grant will be divided among five projects of less 
importance. £2,G74 are set npart for the completion of the Ekruk Tank in 
SholapUl', at a total cost of £97,446 ; the water is retained in this reservoir by 
an earthen dam with a maximum height of 78 feet. £3,443 are allotted to a 
small canal called the Hathmatti in Ahmadabad; the work, which is approach-
ing completion, is estimated to cost £38,470. £1;177 are allotted to the La.kh 
Canal in Ahmadnagar, which is also ve~v neal' completion, at an estimated cost 
of £25,954. £4,800 are allotted to the Mukti Reservoir and £300 to the 
Palkhed Canal, both of wlilch are nearly complete, at an estimated cost of 
£26,456 and £14,029, respectively. 

" In Bengal the grants for 1877-78, for the works in Orissa and Midnapoor, 
are £63,425 and £20,503, respectively. These with the Tidal Canal in Hid-
geUee are separate sections of the Orissa scheme purchased by Government 
from the East Inclia Irrigation and Canal Company. They were originally 
intended to form portions of a connected system, but are now worked as separ-
ate projects. About £850,000 have been spent on the Tidal and Midnapoor 
Series of works, out of an cstimated total of £945,803 ; 248 miles of distribu-
taries are completed and in operation out of a total projected of 320 miles; and 
dUling the past klmrif season 32,160 acres were irrigated from them. The 
navigation works on the Midnapoor Series are not quite finished, but by the 
end of the current year the ennal will be complete as a navigation line 
throughout, with the exception of 4 miles in the second range in which the 
locks are still undcr construction. 

" The Tidal Canal is in full operation. 

" The portion of the Orissa section, to which it has been determined to 
limit expcnditure for the present, consists only of the channels in progress and 
distributaIies for the irrigation of 206,172 acres; the total estimated cost is 
£1,929,568, of which about £l,7'iO,000 have been expended to the end of the 
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current year (1876-77), the grant for next year being £63,425. The plincipal 
lines of canals are nearly finished; before the end of the coming year, with the 
exception of part of the Kendl'apara extension, the: whole of the navigable 
canals will be open for traffic throughout their length. Of the distributaries 
601! miles are completed and in operation out of a total projected length of 
6471 miles. 

"For the Sone Project the grant for next year is £191,071. 'I'he cost of 
this scheme, as now limited, is estimated at £2,710,361, of which ubout 
£1,770,000 will have been spent up to the close of the current year (1876-77), 
by which time the Main Western Canal, the Behia and Dnmraon Branch 
Canals, and the Eastern Main Canal will, with their distributaries, be complete. 
The Arrah Branch, the Buxar Branch Canal, the Cbowsa Branch Canal, and 
the Patna Canal will, with their distributaries, be ready for irrigation, and, 
with thc exception of Borne locks and waste weir bridges, will be complete 
throughout. The area h-rigable from the completed portions by the end of 
the year was 443,000 acres. The Arrah Branch has for some months been 
navigable throughout with exception of the junction with the Ganges at the 
termination. A cadastral slU"Vey of the land commanded by these channels 
is under execution, and up to the end of the ClUTent year about 1,600 square 
miles, out of a total of ~,900 square miles, will have been slU"Veyed. 

" In the N orth-Western PI:ovinces there are three series of works in execu-
tion from the Loan funds. 

" The rectification and completion of the Ganges Canal at an estimated cost 
of £858,843 is the first: up to the end of the cm-rent year about £387,400, 
exclushe of value of materials in hand, will have been expended. The grant 
for the coming year is .£80,000. The works executed during the past year 
consisted mainly of protective works to the flOOlingS of the falls in the main 
c:mal; the re-construction of two locks, and the building of new locks and 
weirs near Jaoli regulator, 'Vallipura and Nanun, with the view of l·educing 
the slope of bed and consequent velocity of the water in the main canal. The 
completion of the upper portion of the Anup'shahr Branch with an escape 
into the Ganges, and the preparation of surveys and dctailed plans and esti-
mates for some of the new branches and some other minor works. The con-
struction of the new branches will be undertaken shortly. 

" The A!p-'a Canal is virtually complete, and has been ah·eady in operation 
for two years. The navigation arrangements are nearly complete throughout. 
A sum c.f £10,000 has been allotted for the cun-ent year for expenditure on 
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dmillage works and minor distributaries. The total estimated cost, exclusive 
of plantation, is £772,553, of which £40,000 are still unspent. 1.'he revenue 
from this canal has so far more than justified the expectations formed regard-
ing it. 

" 1.'11e Lower Ganges Canal is the most important work in progress in the 
North-'Vest Provinces. 1.'be supply is drawn from the River Ganges by a 
masonry weir, the closing of which was successfully accomplished during the 
past year. 1.'he gt'ant for Ettpcnditnre during the coming year is £170,000; 
revised estimates for this project have been submitted, and arc now under the 
consideration of the Government of India, mea~titne permission has been ac-
corded to proceed with the more urgent works: the first 40 miles of the main 
canal and the supply branch, 22 miles in length, will bc finished by the close 
of ncxt year. 'I'lle remaining earth-work of the main canal, as far as its junc-
tion with thc old Kahnpur Bi'anch, is also nearly complete. About £1,083,000 
will have been spent on this canal to the end of 187G-77; the ultimate expen-
diture will probably considerably excee(: £2,000,000. 

" The project for a canal '"from the River Detwa, in Bundlekhund, has proved 
to be too expensive to justify its execution from the Loan fllnds; further en-
quiries are being made with a view to substituting, if practicable, a cheaper 
and less claqorate scheme. 

" The execution of the project for the Eastern Ganges Canal to water n 
portion of HohilkllUnd has been postponed indefinitely owing to doubts as to 
the volumc of water available from the Ganges after providing for the Lower 
Ganges Canal. 

" In the Panjub there are four scries of works in progress from Extraor(li-
nary funds; two, the Sirhind and Swat River Canal llrojeets, are not yet 
brought into operation. Indeed, the last has only been just begun, and though 
it gives fair prospect of paying interest on its outlay, it has bcen acccpted 
}'ather on political than on material reasons. 'With this exception it is the only 
new Irrirration project which has been sanctioned within the last two years, o . 
for in my opinion it is desirablc to complete those aheauy commenced, and 
watch their prospects before we commit oursclvcs to any further great or 
douhtful operat.ions; the other two consist of improvements and extensions of 
existing canals-the Bud Doab and thc 'Vestern Jamna. 

" The B:tri Doab Canal has bccn yielding revenue since 18GO ; the estimated 
cost of the improvements now in progress is £333,114, of which about £135,000 
will have bcen spent to thc end of 1876-77. The grant proposed for the 

11. 
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cominO' year is £24,7!)1. The two new branches have been completed, the o , 
grant now to be made will be utilised in constructing distributaries. Two new 
(listributaries have been completed on the old portion of the canal. The escape 
sluices of the weir acr'oss the Ravi, at the head of the canal, suffered severely 
from the floods again this year, but not to the same extent as in 1875: the 
protective and troining works w.ere also slightly damaged. 

"The work on the Western J umna Canal consists of a masonry-weir across 
the Jumna River with regulating heads for both Eastern and ·Western Jumna 
Canals; and of new channels in substitution for portions of the main canal and 
branches. The estimate for ~ol'ks is about £730,000; about £262,000 will 
llave been spent up to the end of 1876-77, and the grant for the coming year 
is £74,900. The head-works are approaching completion, land bas been ac-
quired for the portions known as the new Main Line and new Delhi Bronch, 
and a considerable quantity of material has been collected, two of the new 
disbibutaries have been completed, and another is in hand. 

"The largest work under construction is the Sirhind Canal, drawing its 
sUPIlly from the Sutlej River for the irrigation of the British Districts of Loo-
diana and Firo~pur, and the Native States of Patiala, Jhind and N abha; the 
entire cost of the works is est.imated at £3,087,388, of which £1,187,000 will 
be contributed by the Native States. The outlay to the end of J.876-77 will 
probably aggregate £1,485,000, and the grant for the com~g year is £248,217, 
of whicb £107,317 will be contributed by the Native States. The head-works 
and the excavation of the main canal a.re well in hand, and seven out of the 
eight bridges are complete. Convict labor has been tried with success on these 
works. The Abohur Branch and the first and second feeders are well advanced. 
The third feeder and the Patiala navigation channel are nearly complete, and 
the excavation of the Choya Brauch is complete to the 20th mile. Work on 
the navigable junction with the Sutlej at Firozpoor was commenced during 
the year. 

"The fourth and last work is the Swat River canal in the Eusufzaie valley, 
at an estimated cost of £167,313; a commencement of work bas. been made, 
and about £10,000 spent. Its chief object is to induce some of t.he lawless 
bordercrs to settlc down in British territory, and betake themselves to pea.ceful 
pursuits. It will bc desirable to push on thc works to completion a.s rapidly as 
possible; the grant proposed for the coming year is £30,484. 

"Of the Ordinary grant for 1877-78 amounting to £900,600, as against 
£958,800 for 1870-77, £141,103 will be an addition to tbe Capital outlay on the 
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'Works. £5:1,1.,133 provides for the current expenses of works in operation for 
which Capital and Revenue accounts arc kept, and £2H),305 arc charges deuit-
able to works for 'which there arc no Capital or Hevcnuc accounts. 

". In Madl'3s the Ilrineipal works for which Cal'it.al expenditure is being 
• partially incurrecl from thc Orclill:lry TIcvcnues arc t.he GocUiyari Delta, the 

Kistna Delta syst.em, the l\~nnail' Dclta sysiem, awl t.he Clwmbrnmhiilmm 
Tank. For the J\[UdL'US waLer-works a g-rant of £2,77<1" exclusive of establish-
ment, is provided in the badg-et, which will he uiilis('d on emhanking the river 
and left side of supply clwl1nel, in cxtension of weirs in the supply channels 
and in works of protection from the l'i\"e~' floods. The tanks arc in good order, 
and the weir Ims hecn raiscd to full tank Im"d. In the Godavcry District a 
larger extent of the cultivation amI of rcveIllW is :mticipnted. In the Tnnjore 
District the high floods towards the end of .T uly hrcaclu·d in the left hank of 
the VeJlnnur 'l'allk, amI causl'd consi(lerallle damage to the crops. Owing t.o 
the prevailing dronght the supply in tlw rivcr has lll'oved insufficient for the 
irrigation under the ri,eI'. 

"The total grnnt amounts to £2G2,OOO, the grunt for 1876-77 being 
£272,200, and the averagc outlay of the threc previous yenrs £2GG,{)!:l6. The 
nccessity for increasing the normal irrigation grant so often urged by Madras, 
owing to the vast rcvenue at stakc mill the intcrests to life and agriculture 
involved by the efficicnt maintenancc of Irrigation 'Yorks, has recei\Tcd con-
siderntion, amI further dctailed information has bcen callcd for. The large 
irrigation works already comtructcd in thc Godavcry, Kistnn, Pennair, Tnnjore, 
&'c., hayc assisted not only in reducing the extcnt of t.he districts subject to 
scm'city at exceptional times, hut also in increasing production in ordinary 
years, and in this double capacity they differ from some of the works in Bengal 
which are more for the prevention of fnminc only. 

" Of the grant assigned, £33,9DD is for works, and £146,759 for repairs, the 
ba.lnnce bcing dcvotcd to esl.l,blishment and other charges. Of the grant for 
works, £3,{)S7 is for embankments, £3,ODl for the Chembrumhaukum Tnnk 
Projcct, nnd the remaindcr for sundry minor works. 

"In the Bombay Prcsidency there arc numerous irrrigation works under 
construction from thc ordinary rcyenucs. rtlLC Dcsert Canal of Sind, which 
takes it supply from the Rivcr Indus, tc irrigate land both in Khelat and 
British territory, is one of the principnl. The estimated cost is £83,481, of 
which £42,500 havc been sIlent; a grnnt of £6,100 has been made for cxpen-
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diture during next year on this canal, from which an ultimate net rel'enue of 
£7,737 is expected. A grant of £5,362 has been made for the execution of the 
important series of embankments known as the Kashmor and Begari bunds, 
which arc designed to shut out the :fiood-water of the Indus for a distance 
of 45 miles, and to protect the land on the right bank. The provision now 
made will, it is expected, suffice to complete the work at a total cost of £72,947. 
The Begari Canal, 76 miles in length, and yielding a revenue of £17,639, is 
being enlarged, extended, and improved at an estimated cost of £104,942: 
these improvements arc expected to double the area under irrigation, and raise 
the profits to ] 5 per cent. on the outlay: tllls canal will be protected 
from injury by the Kashmor Bund; a grant of £6,100 is allotted for the com-
ing year. The Sukkur Canal is approachlng completion; its supply is derived 
from the Indus; the main canal is 75 miles long, and is capable of irrigating 
88,250 acres, yielding a revenue of £18,400. The estimated cost of the pro-
ject is £106,892. The grant for the coming year is £2,440. The Eastern 
N arra system comprises a series of works extending from the Indus at Rohri 
to the Rann of Cutch. Provision is made for £6,100 for expenditure during 
the coming year. The Great Marak Canal in the IIyderabad Collectorate has 
been enlarged at an estimated cost of £17,008. This work promises to yield 
a good return for the money spent; the grant for the coming year is £400. A 
grant of £1,200 is made for works on the Fuleli Canal, chiefly to secure effi-
cient control over the supply of water; the main canal is 95 miles long, and 
the branches aggregate 986 miles. A small provisIon of £700 is made for the 
Krishna Canal which is nearly completed; the estimated cost is £62,341, and it 
already irrigates 4,000 acres. Progress on all these canals is much restricted by 
want of funds. 

"The total grant assigned is £180,000, of which £47,365 is for works, 
£79,465 for repairs, and the remainder for establishment and other charges. Of 
the provision fqr new works, £2,387 will be spent in the completion of 12 
works, estimated to cost £262,068, and on which it is expected that £248,623 
will have been spent by end of 1876-77. For other works in progress, the 
grants for which will not suffice for completion in 1876-77, £27,604 has been 
given, the estimated cost being £262,068, and the probable outlay to end of 
1876-77 £333,3D2. The balance of the grant for new works has been devoted 
to sundry small and minor works. 

"On irrigation works, commenced in view to give employment to the dis-
tressed, £225,000 have been spent from famine relief funds; the total estimated 
cost of thesc works being £467,500. 



N. TV. P. LOOAL BA1'ES ,£NlJ LIOENSE. 303 

"In Bengal the principal works under investigation, the expenses connected 
with which arc defrayed from the ordinary revenues, are the 'l'irhut irriga-
tion scheme and the llooghly irrigation scheme; the expenditure during the 
current year on the former has been £8,143. A very promising scheme of 
irrigation from the Gandak lUver was prepared this year; it consists in 
di verting a perennial supply from the River Gandak into some natll1'al beds 
of streams, which in the ordinary course are dry except in the rainy season. 

"In the North-West Provinces the expenditure from the ordinary grant 
consists almost entirely in minor works and repairs connected with the large 
canal systems. 'l'he subject of drainage has occupied the serious attention of 
Government, and enquiries have shown that a very large expenditure may 
prove eventually necessary. During the current year about £G5,OOO were 
spent on these works, the cost being shared by Extraordinary funds, Imperial 
revenues, and Provincial funds. A project for navigable communication be-
t~'een the Ganges Canal and the Agra Canal at Delhi is under consideration by 
the N ort11-Western Provinces Government. 

" In the Punjab the chief items of expenditure from the ordinary grant 
are on repairs to the Bari Doub and the Western Jamna Canals; a few minor 
'Works are in progress and call for no remark. 

" In lIysore the grant for the current year is £96,80f). Irrigation in this 
part of India is carried on chiefly from tanks and reservoirs. The principal 
works in progress are the extension of the North Channel, and the completion 
of the Seriramdavur dam, the Chikdinvar Sagar Channel, the Sulikerray 
Series of tanks, the Hussergutta Series of tanks, and various other minor 
works, There is also a scheme for water-supply to the town and station of 
B::mgalore, at a cost of £56,925, and for the water-supply of the town· of 
Mysore, at a cost of £H,S20. 

" In British Burma, the principal works under construetiOll are the Irra-
waddy embankments, for the protection of the culturable land along the rivel' ; 
one section, 27 miles long, will protect a hundred and twenty thousand acres; 
£4,500 are entered for expenditure fol' next year, which will suffice to completp 
the work at an cRtimn.ted cost of £12,353. Three other sections previously 
completd, with an aggregate length of 15 t miles, are to be raised amI streng-
thened at an estim..'l,ted cost of £30,464, aud for these works £40,900 have 
been allotted for expenditure during the coming year. A grant of £1,000 is 
also made for the l'cclaumtion of the Pegu Plain; this sum will suffice to com-
plete the work at a total eost of £2.t,954; this work is calculated to reclaim 

s 



,304 :N. W. P. LOCA.L RATES A.N]) LIOENSE. 

50,000 acres of good land, and to afford protection to the canal from inunda. 
tion. The Pegu and Sittang navigable Canal, executed from Provincial funds, 
at a cost of £l1B,690, will be completed in the coming year, and will, it is 
hoped, be open to traffic by April or May 1B7B. 

" In Ra,jputana, the system of irrigation is from tanks dependent for their 
supply on locnl rainfall; the proposed expenditure is on completing and main. 
taining these tanks, and calls for no spe(lial remarks. 

"The aggregate construction outlay on inigation works, ordinary and 
extraordinary, throughout India, up to the end of the year 1B75·76, as booked 
in the registers of the Public Works Department, amounts to £16,554,690, of 
which the expenditure shown for 'Madras and Bombay is open to .correction, 
the accounts not having been completely adjusted. 

"The expenditure in Burma has been altogether on flood. embankments 
and protective works; the works in Oudh and the Central Provinces have been 
abandoned. In the three Provinces, Bengal, the North-'Vest, and Punjab, the 
aggt'egate outlay has been £12,34B,057, and in these only can a comparison be 
usefully made of expenditUl'e and returns. 

"On the financial results of irrigation works I have already spoken. 

" The irrigation from the Orissa, Midnapur, and Tidal Canal is of very 
slow growth, and it is feared that the income from this source will never, under 
the present system, yield an adequate return on the Capital that has been in. 
vested. 1.'he Sone Canal and the Agra Canal have only recently been brought 
into operation, and there is a fair prospect of their eventually proving profitable 
undertakings, both directly and indirectly; the condition of the Ganges and 
Eastern and Western J umna Canals is very prosperous, and the Bari Doab 
Canal is now yielding a fair income. 

" It will be premature for me here now to do more than to allude to the 
proposals for a future localization of irrigation works. I have from my arrival 
in India felt that the success of some, if not of all these works, would be better 
secured if they were the outcome of local sacrifice and self.denial rather than 
of Government munificence alone, and that local interests and local duties 
should call this class of improvement into existence. Indeed, without ignoring 
altogether the responsibilitics of the State towards the land, resting on the 
assurance of those who know India better than I do, and who understand the 
relations of the landholc1ers to the cultivator, I would wish to see no work of 
irrigation commenced till those who expected the benefit had either subscribed 
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the Capital or had given a guarantee for the interest of the work which has to 
be undertaken from the Loan funds. I am inclined to draw a distinction be-
tween lands, such as those ill Sind, in Burmall, and in Bengal too to some small 
extent, which need protection from flood. I will not dwell further on this 
matter, leaving time to thoroughly work out what is needed to effect a change 
in policy, from which, if care and caution are exercised to give it effect in its 
earlier singes, I, for one, believe infiuite benefit will ultimately arise, though, 
for the moment, cxtreme advocates for irrigation may not acquiesce in the 
chances of very rapid development. 

" Early in last year, with the assent of Lord Northbrook, I suggested such 
a conrse in l'eference to a very extensive scheme put forward for the protection 
of Behar against the recurrence of the disasters of 1874, and for the mitigation 
of the normal misery of that overcrowded district. The response I received 
from the then Government of Bengal gave but little hope that any means could 
be relied upon beyond the usual one of the work being undertaken by the 
Indian TreasUlJ . I trust that the present Government of Bengal will he a'91e 
to show that its predecessor was deeei,ed. 

" I am also now in communication with the Government of the Panjab on 
a project lately sulJmitted by it, in order to ascertain if the work can be under-
taken on the conditions we are now seeking to establish. 

"The extension to Local Governments of administrative control, with a 
simultaneous increase of their responsibilities, cannot fail, if guarantees nre 
taken for the continuity of a fixed and stable policy (the difficulty of all per-
sonal government subject to il. short tenure), to result in greater local efficiency 
even if it does not secure greater economy and thrift in outlay. 

"Of the application of the same principle of local management to Railways, 
I confess I do not myself entertain a favourable oIlinion unless, indeed, full 
powers on questions of principle are reserved in the hands of a central author-
ity; for the essential feature of Railway success-I mean financial success-is 
an arrangement for the public service at once simple, rapin, certain, and this 
can only be secured by unity and harmony in administration. To localize 
entirelv the control of Railways would increaso their cost in management, and 
re-intr~duce the worst features of the early European system, which all Railway 
administrators are now hoping to see followed by a more automatic system. 

" I hope to sec this principal thoroughly recogniscd in this Muntry at no 
distant date, and the whole Railway system of Imlia guided by one authority, 
whilst the improving and increasing revenue is devoted to the further develop_ 
ment of the system itself. 
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"It is possible, perhaps, whilst enlisting the cooperation of the Local Gov-
ernment, in aiding t~e sourccs and development of Railway traffic, not to 
weaken Railway administration; if this can be secured, the experiment is, 
however, worth a trial. 

"I have now, My Lord, to ask the Council's attention ·for a few minutes 
to the prospect of our State Railways. 

"The length of State Railways open for traffic, under construction, and 
under survey at the close of 1876 was 2,720 miles, of which 170 miles are 
plther Provincial or the property of foreign States, leaving 2,550 miles charge-
able to Imperial Public Works Extraordinary. Of this length about 800 miles 
are now open for traffic, and 1,100 miles are under construction. On the 
remainder, construction operations have not yet been commenced. 

cc During the past year the increase to the open mileage has not been large, 
the additional length permanently opened being only 128 miles, distributed 
over the Rajpootana, Punjab, Northern, Tirhoot, Holkar, and Neemuch lines. 
The Rajpootana line was opened throughout. 

"On the Indus Valley Railway no miles have been temporarily opened 
between Multan and Chuni Gote for the goods traffic of the Flotilla. 

" During the ensuing year a much greater addition to the open mileage is 
expected, which will make up the aggregate length to about 1,500 miles, thus 
maintaining the projected average of 300 miles a year since the·date of first 
opening. The chief additions will be on the Indus Valley, Northern Bengal 
and Rangoon and Irrawaddy Valley Lines, on which it is expected that 660 
miles will be opened for public traffic. 

"The total Imperial extraordinary expenditure up to the close of 1875-76 
was £11,785.492. 

"The estimated expenditure during the current year 1876-77 is £2,788,000, 
and the estimate for the ensuing year is £2,728.000. which will raise the total 
expenditure at the close of 1877-78 to about £17.300,000 . 

.. The grant for the coming year provides for steady progress on the lines 
already under construction and for a commencement of the extension of 
the Panjab Northern Railway to Rawalpindi. and of the Western Mjputana 
Railway. 

" It has been necessary in the present state of the finances to restrict the 
grant for the latter to only £100.000. And. for the same reason. other lines on 
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whieh fi small commencement should be made, so as to carry forward the ex-
t.ension of our railways with regularity, must I fcal' be postponed. 

" 'l'hese nrc the Chattisgadt Line from Niigpll1', fiml the N eeDluch-Nasirabad 
link of the Central Indian system. 'l'he extension of the Northern' BeuO'al o 
Railway to the foot of the hills, a distance of ahout 30 miles, is also a work 
whiell, I still tl-nst, may be pushed on if our prospects brighten in the coming 
autumn. 

" In the course of the last month thc earthworks of two"railways, the 
daill1s of which haa already been before the Government, have been authorised 
as famine relief works. 'l'hese are the Dhoncl and l\Iuumar, forming a chord 
above the Ghits between the north-cast nnd south-east lines of the Great 
Indian Peninsula Railway, and which, if existing, would be especially valuable 
in the present crisis; and an extension of the Madras Railway from BeIlary 
to Hubli. 'I'his last line when carried out will not be complete without an 
outlet on the western coast. 

"As in the case of thc famine of 1874, when the constructioll of certain 
lines had to be anticipated, so now these lines must be accepted as ili"ergences 
from the fixed programme of our railway-scheme. 

"With an :mnu.1.1 appropriatidn of threc millions approximately for 
railways, we onght to be prepa.red to put in hand about 400 miles of line 
yeady. As respects future extensions therefore, it may be mentioned that we 
have sm'veys in progress for lines in Burma towards the frontier i-from 
Assam on the east to Tirhut on the west i-from Rawalpindi to Peshawar; 
and fl'om Sukkur towards the western frontier. 

"The receipts from. the open .lines are for the current year estimated at 
about £370,000, with a mean open mileage of 742 distributed over eight differ-
cnt lines. 

" The nett receipts are estimated at £105,000. 

"Tbe Stat(~ ltaihmy system is burdened with several small detached lines, 
~uch as t.he .Kalhati, Calcutta and South-Eastern 11l1U '\Yardah Valley. The 
last will, it is hoped, prove particularly valuable as a mineral branch. It also 
~erves the cotton mart of IIingunghut. Of othm's, such as the Panjab North-
ern, Holkar, 1\ecllluch and Tirhoot, small sections only are as yet opened for 
traffic. '1'1H' opelL mileage of these seven lines aggregates only 360 miles. 
'Ibis want of continnity is unavoidable, but so long as it lasts the traffic can-
not be largl" and the expenses of working musi be disproportionately high. 

T 
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I have already stated that portions of the Northern Panjab and Indus 
Valley Railways are now open for ~raffic, and the l'api!I dcvelopment of trade, 
espccially on the former, even with the very limited rolling-stock available, 
already shows nett l'eceipts in excess of working expenses whicll justify these 
works being classed as Extraordinary .. 

" And this consideration leads me to refer to the change which seems to be 
proposed in calTying out the policy for 'Extraordinary works, by which no 
works so classed will be aided by loan money unless they are likely to be fully 
remunerative, and instead of its being required, as formerly laid down by the 
Secretary of State,· that no loan money spent on a work shall be treated as 
Extraordinary, except where the yield will cover the iuterest ou the loan, it will 
be reqnired that no loan money shall be spent on a work except where the 
yield will cover the interest on the !vltale cost. Heretofore the poliey h3.sreally 
been to combine the employment of Loan Funds with that of surplus ordinary 
revenue, so as on the one hand to expedite the progress of the works, and on 
the other to keep down the real interest f-or bOlTowed money, in order to avoid 
burdening the future. 

" Thus, when a work has been considered reasonably certain to pay say 3 
pel' cent. on its total cost, or even 2 per cent., it has been thought proper to 
allow of its inclusion in the category of Extraordinary works in expectation 
that so much of its cost would be defrayed by ordinary revenue, that the re-
maining portion defrayed by borrowed money would have its interest covered 
by the yield; and this has prevented the progess of the work being retarded 
to only such a Il3.Ce as would have been possible from the exclusive employment 
of the current l·evenues. 

. "Further, it. is to be considered that the system of Extraordinary State 
Railwa.ys is mainly a system for constructing railways by the use of funds raised 
by Government direct, instead of by the use of flmds raised by Guaranteed 
Companies. 

"There is no more unsoundness, so far as I can see, in the financial policy 
that would commit the State to t~e liability for interest on funds raised by 
itself, than to thc policy that commits it to liability for interest raised by 
Guaranteed Companies; and I think that no one will venture to deny that the 
liability so incurred has been fully justified, and that the policy was a sound 
one. 
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" Next year t.he gross receipts from :1 mean open mileage of 1,230, distri-
buted over 11 different lines, are expected to ~tmount to £67u,000, and the nett 
l'eceipts to a little over £190,000. 

"The receipts pel' mile opell pel' week average nbout £10 only. 'l'his is 
30 small figure compared with the earnings of some of the trunk lines, but its 
increase depends on the gradual completion of a systgro. 

" For example, the only Stnte line of consideralJlc length us yet open 
throughout is t.he 1Ujputuna Hailway 100 miles long. The last section of 
this line was opened in :Pcbruary 1876, amI in the same haH-yeal' the nett. 
l'Cccipts from a gross traffic, £13 p('r mile pel' week, returned 5 per cent. pel' 
nnnum on tllC (."apital outlay. 

" I hun' seell it stated that the State lines have heen constructed at n much 
greater cost, t.han the Guaranteed lines, aud their avCl'n"'e milea"'e cost has 

L,:-. V v 
been criticised. It is unnccess:lry to .enter into thc d~ails of such a question 
on this occasion, but the fullest information will be published hcreuftCl·. For 
the present I think it sufficient to say that the comparativc outlay on parti-
culm' works, and the several eonditions under which they have been undert.aken 
and constructed, can be accounted for, and that their cost compares favournbly 
with the lines of other countries. Whether the sums advanced under the 
guarantee had been excessive or the reverse, the Companies in India owe their 
prospcrity to the fact that they ohtained their capital at a moderatc 1"3.te of 
interest in virtue of thc Government guarantee. 

" It has heen more than once asserted that thc policy which was inaugu-
rated by I.m·d IIartlinge, and to which Lord Dalhousic gavc life and vigoUl', 
was a policy which hl1s led to great loss and extravngance. My Lord, sueh loss 
anll extravagance, if there has beeD either one or the other, arc absolutely 
insignilicant "hen compared with what has been realised by the Americans, and 
hy othrr nations who lwxe not enjoyed the credit which India could nlways 
command, and who from this want of sufficient means WCl'e forced to adopt 
a cheapC'r nnd le~s dural)lc type of road. The heavier outlay had to be incurred 
at last, and t.he final cost of the railroads in those countries will be found to 
excecd, evcntually the first nnd permancnt outlay upon our Indian lines. 

"Thc special standard gauge of India was, without doubt, an errol' into 
which I mysclf fell when introducing railways into Australia in 1855 and subse-
quent years, but I bclievcd then with those who also advised the Government 
of India. that the battle of thc gauges would result in a compromisc, and that 
the 5 feet 6 inches gaugc would be thc universal standard. 
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"The result of -this controversy subsequently led in this country to the-
unfortunate break of gauge by the further adoption of the metre gauge; and, 
nlthough, no doubt, this latter gives on its first cost a better return than is 
secured on the outlay on a wider gauge, still I question whether a more 
extended working will secure as large a proportion of profits as the traffic 
developes. 

"Hnd the early founders of the Indian railways adopted the 4 feet 8! inch 
standard guage of England, I am confident that our lines would long since 
have been paying a handsome subsidy to the Indian 'l'l'easury, that the extent 
of our railway system would have been far greater, and that we should not have 
been affiicted with the curse of a break of ga.uge. 

" The Guaranteed Railway system in Indi:\ was extended during the year 
ending 31st December 1876, by the opening of a portion or the South Indian 
Railway in Madras, and by the completion of a short branch of the Bombay, 
Baroda and Central India Railway in Bombay. 

. "The total number of miles open at the end of 1876 was 5,899, against 
5,693 miles at the close of 1875. 

" Disasters to bridges occurred in .Bombay and the Panjab. Twenty-five 
spans of the Narbada Bridge on the Bombay, Baroda and Central India Rail-
way were swept away by floods, and three spans of the Sutlej Bridge on the 
Sindh and Panjab line were destroyed, both accidents causing temporary stop-
pnge of traffic upon the damaged sections. 

" It is estimated that the total capit:i.l withdrawals for expenditure on 
Guaranteed Railway and the Madras Irrigation and Canal Companies, to 31st 
March 1877, will be £95,788,000, which includes a sum of £372,000, the bal-
ance of a ·loan of £600,000 obtained for works by the Madras Irl'igation and 
Canal Company from t4e Secretary of State. 

Dividecl thus-

Expenditure in England 

" in India 

£ 
.. , 42,628,000 
••• 53,160,OO(} 

"Deducting the capital invested in the Madras Irrigation and Canal 
Company, the nett expenditure on Guaranteed Railways will be £94,416,000. 

"Thc amount of capital, which it is estimated will be remaining in the 
hands of Government, belonging to Guaranteed Hailway Companies, on the 
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31st March 1877, is £420,631, which may be distributed over the various rail-
ways as follows :-

K I. Railway, l\'1ain Linc, at their crcdit 
Ditto JalJalpur Linc (debit) 

Eastern Bengal Itnilway (debit) 
Madras Railway (crcdit) 
South Indian Railway (dehit) ... '" 
Bombay, Baroda aud Central India Railway (debit) 
Great Indian Pcninsula Railway (debit) ... 
Oullh and Rohilkhand Railway (debit) 
Sindh, Panjab and Delhi R.'1ilway (credit) 

Total credits to railways 
Debits to railway~ 

Nett credit 

£ 
60,227 

159,836 
71 

132,026 
43,090 

5,230 
48,507 

101,671 
077,283 

770,13(j 
358,505 

420,631 

"Taking into consideration a sum 'Of £514,400,' which the Secretary of 
State estimates will be receiyed on aCcold~t of capital during the year 1877-78, 
it is estimated that, looking at the Guaranteed Railways as a whole, all the 
funds belonging to them will be exhausted, and a further sum of £M3,l11 
expended . 

.. The details of these figures arc-

E. 1. Rnilwav, Main Line (debit) 
Ditto • Jabal pur Line (debit) 

Eastern Bengal Hail way (debit) 
Madras Railway (credit) 
South Indian Railway (dehit) ... • •• 
Bombay, Baroda and Cent.ral India Railway (debit) 
Great Indian Peninsula Railway (debit) 
Oudh aIllI Rohilkhand Railway (crcdit) 
Sindh, Punjab and Delhi Railway (credit) 

Total credits 
Total debits ' 

Nett " 

£ 
109,773 
152,961 

16,471 
60,443 

337,840 
90,230 

310,524-
80,629 

543,616 

874,688 
... 1,017,799 

... 343,111 

" It will be seen from the above that some provision of funds will have 
to be made to meet expenditure. 

"The gross earnings for 1876-77 were estimated for the Budget at 
£7,888,000, thcy are now expected to reach £9,499,000, this large increase is 
,due principally to the following exceptional causes. 

u 
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" The impetus given' to the gruin traffic by the famine in the Madras and 
Bomba.y Presidencies; the activity in the export trude'of gl'uin, created in some 
measure by the adverse rate of exchange, and further stimulated by the reduc. 
tion in the rates for long carriage of grain on the East Indian Railway; and 
the Imperial Assemblage at Delhi. 

"The working expenses for the Budget of 1876-77 were estimated at 
£4,238,000, they are now likely to amount to £4,937,000. The net traffic 

;/; receipts were estimated at £3,650,000, they will now probably amount to 
£4,562,000. 

" The moiety of surplus profits payable to share-holders was reckoned at 
£179,000 for the Budget-Estimate of 1876-77, it will now amount to £274,000. 

" The gross interest payable under guarantee is expected to be £4,708,000 
,against the :Budget-Estimate of £4,730,000, from which, if the amount of net 
traffic receipts, less the moiety repayable to shareholders, be deducted, the re-
·maJ.nder £420,000 "Will represent the loss to the State for the year against the 
Budget-Estimate of £1,259,000. 

"The gross earnings for the Budget year 1877-78 are estimated at 
£8,553,300, which is less than the amount expected to be realized during 1876-
77 by £945,700, owing to the abnormally heavy traffic in food grains going to 
the famine districts, to the increased exportations by the fall in the rate of ex-
change, and to the exceptional receipts of the Delhi Assemblage in the latter 
year. 

" The gross receipts budgetted for next year amount in the gross to a little 
more than was put down in the Budget for the current year and than the ac-
tua1s for the year 1875-76, If, however, the sums set against each railway are 
examined, it will be seen that there is a fair increase expected on all railways ex-
cept two,-the Great Indian Peninsula and Sindh, Panjab and Delhi Railways,-
whose receipts are taken at £4t34,OOO less than 1875-76. The decrease in the 

(f9rmer is trifling, but that on the Sindh, Panjab and Delhi amounts to nearly 
£400,000, the cause being that in the year 1875-76 a large sum which had been 
debited to Revenue was written back to the debit of Capital, and consequently 

. 'increased out of, au. normal proportion the gross earnings. The normal actuals 

. of:1875-76 might, therefore, be considered as about £7,884,000, and the B:udget 
is some £670,000 more than this. 
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"Unfortunately, the working expenses are not affected in the same way, but 
have to be set down for a progressive traffic,and in some cases to provide for 
the inevitable heavy repairs which must follow the unprecedented msh of grain 
traffic caused principally by the wants of the faminc districts of Bombay and 
Madras, and partly by the expansion of the export trade of wheat and seeds. 
If, as may be hoped, this trade becomes a permanent and prosperous one, we 
may look for considerable ancr steady enhancement of receipts, but the carry-
ing resources' of both the Great Indian Peninsula and East Indian Railways 
have been severely strained, alid on the latter railway it has been detel'mined 
to build more rolling-stock to enable them to carry aU that is offered. 

" But building rolling-stock takes time, and probably the coming official 
year will have run nearly its whole lengtb before thc necessary additional carry-
ing accommodation is provided; . 

"A further fact has to be b9,rne in mind, namely, that while, in consequence 
of the enormous traffic which -has been carried during this official year, very 
large surplus-profits in excess of the guaranteed interest have been earned, the 
payment to the shareholders of the moiety of these heavy surplus-profits falls 
in the next official year, and this tends to put next year's transactions in 8 

comparatively unfavorable light. 

"The estimated loss to the State during 1877-78 compares as follows :-

Guaranteed interest 
Deduct-

Nett receipts 

Loss ... 

1875-76. 1876-77. 1877-78. 
£. £. £ 

4,688,000 4,708,000 4,766,000 

3,713,000 4,288,000 3,716,000 

975,000 420,000 1,000,000 

" But of the sum of £1,000,000 shown as the nett charge against the State 
for 1877-78, an amount of £250,000 may at least be taken as representin~ the 
excess moiety of surplus-profits earned during the preceding year, but paid to 
shareholders in that year, so that if each omcin.1 year could have been made 
to bear the burden of its own moiety of surplus-profits, 1876-77 would have 
cost the State about £670,000 and 1877-78 about £760,000_ 

" In order to form. an opinion of the differ~nt underial..-ings paying or fall. 
ing short of the guarantee, a table of average rcceipts per mile per week and 
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probable ratio of expenses to gross average receipts has been '"prepared, based 
upon the Regular Estimate for the year 1876-77 :-

-- ~-
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" These results are approximate only because the receipts towards the close 
of the r'3ar are necessarily only estimated, and an analysis of accounts has not 
been made. But they are sufficiently accurate to show which of the under-
takings are profitable, and to which of them attention must be directed to 
endeavour to foster traffic and produce better results for the future. 

" There are two methods open for the pUl'pose of producing better financial 
results on railways in India: the first by measures to promote traffic, the 
second by means of more economical working. 

" These two methods, however, really must work in unison. Oheap work-
ing of railways will induce cheap freight-charges, and cheap freight-charges 
will undoubtedly promote traffic; but no economy of this nature can be true, 
if the efficiency of the railway is affected by the measures taken to intro-
duce it. 

"It is only necessary to glance at the table of expenses and receipts to 
observe that some of the most expensive and efficient lines in India pay the 
best, but at the same time the fact must not be lost sight of, that these lines 
nre the streams of traffic into which the feeders run; and though expen-
sive arrangements may be necessary in the one case, they become superfluous 
in the other. Efficiency for the ex.tent of traffic is an absolute need and real 
economy on all railways. 

"The promotion of traffic by the lowering of rates and fares within certain 
limits is, in accordance with the original railway C<?ntracts, in the hands of the 
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Railway Oompanies, and in some cases it is not always apparent that the inter-
.ests of the Public and of the shareholders arc for the time being indentical. 
The Government of India may be said to have a life intcrest in the railways. 
whilst the shareholders are tenants for a term only, and circumstances may 
occw' which place reforms and reductions of rates in the light of too far dis-
tant benefits to recompense the present holders of the railway stock. 

" In order to promote the most healthy discussion of all matters connected 
with railway administration in India, not only as regards the older Gun.ranteed 
Railways, but also for the benefit of the new State lines, a Railway Conference 
was convened during the past year, from which it was hoped substantial 
results would accrue. The extent of the calamity in Madras and Bombay 
rendered it necessary, however, for all railway men to be at their posts, and for 
a time this gathermg has had to be postponed. 

" I am pleased; however, to be able to repol"t that one very important en-
quiry has been satisfactorily completed. I refer to the matter of military 
transport by rail. .Enquiries have been conducted by Oommittees of Officers 
during the past cold seasons, in regard to the capacities of our stock and th e 
arrangements provided on the Oontinent for the transport of sick and wounded, 
&c., have been reported on by an Oilicer who visited the Exhibition at Brus-
sels in August last for this pUl"pose. 

" With this information before us it is hoped that steps may be shortly 
taken to give practical effect to the suggestions that have been offered, so that 
the full advantage of our railway-system may be realized in the assistance it 
will give to the Army at all times. 

" The traffic, both passenger and goods, on lines in India, has had "an up-
ward tendency of late years, and which I will state in detail-

PABSENGEB. Goo.DS. 

. Mean miles Average 
Y&.AJI. of Railway P ..... eng.or Averago REIlAUB. 

carriea over number of GrOBs tons of tons per open. 
one mile of passenger per good. OOoked. means inile 

ltailwllY· mean mile open. open. 

Millions. 

1872 ... 6,123 1,133t 221,291 Not obtained. 

1873 6,399 1,24.31 230,277 4,016,191 7" Famineyellol'. ... 
6,mH, 1,213t 216,607 6,135,998 916 18740 ... 

18'15 - 6,641) 1,3341 236.639 4,4.72,802 795 

1876 .. , 6,841 1,382i 236,276 6,766,626 986 Famine year. 

w 
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U Reductions in fares and the increased comfort of travellers will doubtless. 
induce larger traffic receipts, in the same manner that reduced freight rates 
and a liberal classification will bring about increased goods traffic; but these 

. reforms must be dependent in a measure upon decreased expenses. Decreased 
working cost of railway is dependent upon many causes, but the chief agent 
in effecting economy, and one with which the Government of this country has 
greatly to do, is the cost of fuel. 

U Of late the East Indian Railway coal yield at KarharMli has greatly 
increased, and the expense of getting coal has decreased to perhaps a minimum 
of 58. per ton. The Company hr.!; also reduced its carrying charge from one-
fifth to one-sixth of a pie per mmmd per mile, and now the Bengal coal is 
carried as far north as Lahore, as far west as Jabalpur and Ajmer, and is 
used on the Oudh and Rohilkhtmd system of lines. 

U It is not too much to say that the cost of coal limits; so far as railway car-
riage is concerned, the llorizon of the paying export of the products of India. 

." Cheap coal will render possible long inland carriage of Indian grains to 
the sea-ports far beyond sea export. The movement of products will produce 
return trade, and thus the question of the development of the Indian coal 
industry becomes one of national as well as of railway imporlance. 

U The prime cost of getting coal at the pit's mouth affects the matter but 
little. Taking the present East Indian Railway ruling rates of 58. a ton for 
getting, and one-sixth of a pie per maund for carriage, it may be assumed that 
the cost of getting is equal to 100 miles of carriage only, and therefore to 
distribute coal cheaply throughout India, new coal measures in different parts 
of the land must be worked, and connecting lines of railway must be made. 

U It is an imperative duty to foster this subject. A commencement has 
been made in the Narbada Valley, and a coal line to the Warrora Collieries has 
been opened during the past year, ed the use of the coal from these fields is 
extending in Western India. 

" But much remains to be done. Excellent coal has been found in Assam, 
which will afford a supply to Northern, and ultimately to North-Eastern, 
Bengal. Coal has been found in the valley of the Godavari, which may, 
when connecting lines of railway have been made, afford a profitable supply 
to Madras and for the southern portion of the Great Indian Peninsula system 
of Railways. 
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" The manufacture of iron generally follows thc discovery and use of coal 
in all countries, and India is not an cxception to this rule. DUling the past 
year an Iron Manufacturing Company in Bengal has assumc(I a definite form, 
and good results have been obtained from experiments with ore in England. 
I am also in hope that we may be able to start ironworks at no distant date in 
connection with the coal of the Warda Valley. 

'! To railways this industry is as important almost as the discovery and 
cheap distribution of coal. Maintenance of works as well as original 
construction will be cheaply carried out, amI Government, in giving aid to the 
Iron Manufacturing Company, has confidence tbat no truer principlcs of poli-
tical economy can be exercised in India than thosc of supplying Indian wants 
from Indian markets. 

(1 The cessation of all action by State agency in India for the matelial pro-
gress rutd development is strongly advocated by certain eminent public men. 
The facts and figures I have given are, lfy Lord, not exaggerated or cooked, 
and I lihink that they tend to show that the administration of, these matters 
by the State has not been wholly mismanaged, and I venture to think that, 
compared with any number of similar enterprises undertaken solely by private 
agency and directed by the keenest self-interest, the result will not be given 
ao-ainst the Public Works of India. c 

" Not many months ago I saw a very strong attack calling in question the 
construction of railways in Southern India, and asserting th~t it had been 
premature. It is true that they have not paid as yet the full guaranteed 
interest, but I venture to think that the part they are at this present moment 
playing in t:lking food to the famishing, and otherwise perishing millions of 
Southern India is, in money saving value alone, beyond its debt to the public 
Treasury of India for arrears, setting aside the preservation of human lives, 
a view it is possiblc the authors would not recognise. 

Having described the material operations and the financial positions 
of the Public Works in India, I would ask, My Lord, to be permitted to say 
a few words in reference to those who are entrusted with the control and 
direction of those operations, the magnitude and variety of which can best be 
comprehended by the statement--ill-y and hard although from its very nature 
it must be which I have just made. 

"Of the Officers more directly responsible to Government, I can only say, 
that I believe them trustworthy and in every way well qualified for their 
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position. I am confident that no nation in the world possesses a body of more 
able conscientious, and honourable workers than are the Engineers of India; , '" 

and, ~yLord, I should be deceiving myself and deceiving you if I did not here 
publicly record my thOl'ough conviction that this body has claims to con-
sideration at the hands of the Government and public of India. 

" From the nature of its original composition and development, the present 
organization does not tend to timely retirement and to such a rapid flow of 
promotion as is desirable, and it is under this condition of things, with 
remedies deferred and incentives to work withheld, that the man is disheartened 
and his energy damped. . 

" It may be years before the disheartening effect of the prejudicial influences 
I have notced is fully felt in the moral and discipline of such a zealous body 
of men; but where the interests of the Government and country, and the very 
lives, I may s3:Y of the people, are dependent on the labours of this section of 
out Indian community no grievance should be allowed to remain. 

" There is <J.nother subject on which much has been said and written, and 
that is the employment of Natives and the displacement of Europeans on our 
Railways. On this point I wish clearly to say that the views of the Govern-
ment of India, if I understand them aright, are that, without discouraging 
Europeans, every encouragement will be given to the efficiflnt training of 
Natives for all kinds of suitable work on our lines; not on the grounds of its 
being a possibly cheaper course-a matter of minor importance when safety of 
life or limb is at stake, but on the ground that this system will open up to the 
Natives of India a means by which they can gain strength and self-reliance, 
and may supplement, rather than supplant, Europeans. 

"To show h~w large has been the field of fresh industrial occupation thus 
extended to the people of both races, I would, My Lord, call attention to the 
following facts :-At the end of last September, the length of our open lines 
aggregated some 6,600 miles. Without taking into consideration the number 
employed upon the lines under construction, there was engaged in the higher 
or general administration, such as Agency, Audit, Pay, Stores, Medical, &c., 
an establishment of 305 Europeans, 240 East Indians, and 8,059 Natives. On 
Traffic and Telegraphs there were 861 Europeans, 1,038 East Indians, anel 
22,759 Natives. In the Engineer's Branch, 327 were Europeans, 227 East 
Indians, and 40,670 were Natives. In the Locomotive and Oarriage Establish-
ments, 1,539 Europeans, 1,245 East Indians, and 29,766 Natives. ThuS making 
a total of 3,032 Europeans, 2,750 East Indians, and 1,01,254 Natives, and 
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hesides this nearly all of the 781, Railway Stations are in charge of educated 
Natives as Station j\{asters. 'l'hese figures, j\fy Lord, speak for themselves, 
and testify that on our Uailways there is a large field open for the employment 
of Natives. 'l'he advantage to the bulk being in their constant intercourso 
during daily work with an industrious and pains-taking class of the European 
community, and to the more fairly educated in habits of order and independ-
ence which their duties of more or less responsibility are sure to inculcate. 

"I have, I fcar, gone into such detail that possibly the gl'p,at characteristics 
and lcading featmes of Indian Pllblic -nT orks, in which the State has assumed 
the position that in other couutl'ies is tnken by private or associated enterprize, 
may have been lost; and I would venture before concluding thc more espe-
cially to draw attention to them because this year the waye of our revenue 
receipts has topped over that of annllalliabilitics or expenditure for interest on 
total outlay. It is possible, douhtless, that this is due to exceptional circum-
stances, but I believe that even giving full credit for those circumstances, the 
next year and those following it will find these relations unchanged. 

" In dealing with the Budget for Extraordinary Works the actual proposed 
outlay is not the point to be considered so much as the state of the revenue and 
liabilities. 

" The practical mode of dealing with them is to compare the whole revenue 
of all remunerative works with the interest on all Extroordinary outlay. 

" I will state more fully what I mean. 

" The account stands thus-

'fhe real cost to the State of the Ordinary PuLlic 'V orks De-
IJartment is ... .., :.. ... 2,105,OUO 

('l'his is an outlay not of a remunerative eharactcr.) 
'1'0 this shoul<l be added the grant from Imperial to Provincial 

funds for Public Works 1,400,000 

Makin'" the whole cost to the State of PuLlic W.,rks other than 
th~se which are meant to be l'cmullerative ... ... 3,50U,000 

The int.crest annually payahle on GU;lrantc~ Capital is. 4,71U,000 
'rhc interest payable on the up-t<>-date capItal of extrnordmary 

works is 1,170,000 

Total 5,880,000 

x 
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" Against this there is a total revenue of £5,985,000 made up as under-
£ 

Railway... ...... 3,670,000 
Direct irrigation ... ..• 6,0001 

Enhanced land in Mndms, Bombay, North-
Western Provinces, and Panjab .. , 2,310,000 

In Madras the Irrigation outlay is a Public Works charge, 
while virtually none of the Revenue due to Irrigation 
(which is undeniably enormous, at lenst £2,000,000 is cre-
dited to Public Works), but to Land Revenue, leaving a 
gain to the State of 

£ 

6,985,000 

105,000 

"Even supposing that this gain did not exist, that the indirect revenue from 
Irrigation were less than what we claim it to be, this account shows that the 
annual outlay of the State for interest on the capital of Guaranteed Railways 
and of Extraordinary Works is met by the nett profits from our remunerative 
Public Works; and that, therefore, as matters stand at pre~nt, these remu-
nerative works are no burden at all on the tax-payer, even though interest is 
included on outlay which has as yet given no returns, although these returns 
are certain yet to come . 

. " I think then we may assume that, whatever they may have been in the 
past, these works can hardly in any scnse now be considered as burdens, confer-
ring as they do incalculable benefits upon the country by increasing enormously 
its prospective wealth and prosperity. In fact, in the aggregate, they now 
meet all the annual liabilities we have incurred upon them. 

"You have, My Lord, in Council, already conveyed to Colonel Dickens, the 
late Secretary of the Public Works Department, a public recognition of his 
services to the State. But I seize this occasion to acknowledge the great per-
sonal obligation lowe to him for the cordial aid and co-operation which he has 
afforded me, and which with his experience has lightened my labours in con-
nection with the Public Works of India." 

" His Honour THE LIEUTENANT-GOVERNOR OF BENGAL said, that the hon'ble 
member who had preceded him had remarked that any discussion on the general 
policy of the Financial Statement would be out of order, and that it was not 
permissible to discuss anything but the Bills before the Council without the 
consent of the President. This in his opinion was a misapprehension; for 
the Bills were the outcome of the Financial Statement, and therefore it was 
quite open to discuss the measures set forth without enquiring into the details 
of the Bills. 

He had no remarks to make about the Bills in their present state, but he 
. did wish to say that he had, in common with those who had preceded him 
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listened to the statement with gre~t interest, nnd he desired to join with them 
in congratulating the hon'ble gentleman in charge of the Financial Dcpart,-
ment on the frankness and clearness with which he had explained the position 
of Government. On the whole, the financial position of the col'mtry, though 
at first sight it might seem gloomy and discouraging, was not, he thought, 
altogether unsatisfactory. It seemed to be the case that, if India could only be 
secured ngainst n recurrence of the calamities by which sha was now so frcquent-
ly visited, her ordinary revenne would amply meet her expenditure. But thcse 
visitations had now become so chronic, that it was absolutely nceessary to tnke 
the probability of their recurrence into consideration in making a forecast of 
the finance of coming years; and he thought therefore, that the Government 
of India llad followed the only course open to it in determining to permanently 
increase its revcnue to the extcnt necessary to meet these extraordinary calls 
without periodically upsetting the whole of the financial arrangements of 
the country. N otlling was so bad for the country as the doubt and uncertainty 
arising from a state of things under which works sanctioned, and actually in 
course of construction, wcre suddenly stopped in the middle of the year, and 
the whole machinery of administratio:o. thrown out of gear by the necessity for 
retrenchment, in conseqnence of some unforeseen call upon Government. 

The necessities of the ~overnment of India at the present time had, as his 
hon'ble friend had expla.ined, thrown upon the Local Governments, and es-
pecially upon the Government of Bengal, very heavy burdens; but entirely 
recognising as an undeniable fact that Government had no alternative betwecn 
perpetual financial difficulty, and a permanent increase of its revenues, and 
their re-establishment on a safe basis, he readily agreed to accept his share of 
the responsibility of raising an increased revenuc, and felt sure that the urgency 
of the case would be fully recognised by the people of Bengal, and that he 
would receive the cordial co-operation of the officers of the Bengal Government, 
and of the people themselves, in giving effect to the measures involved in 
the change of system which had been explained to the 001mcil. Bengal had, 
in her o\¥n calamity, much reason to be thankful for the ready aid offered 
to her in the time of her necd, and would not grudge her contribution in 
aid of other provinces now suffering from a similar trouble. 

If, in the face of the frequently reculTing casualties which might at any 
time arise, and which might take the shape of drought, floods, war 01' other 
national calamity, the Government was to keep its head above water at all, he 
believed that the transfer of its liabilities for the interest on extraordinary 
works to the provinces for whose benefit, protection, or development these 
works had been undertaken, was the best and most appropriate solution of the 
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question. He believed that the principle of making each province pay for its 
own extraordinary works of the third of the classes' into which his hon'hle 
friend had divided works of this description, ·was thoroughly sound, and he was 
confidcnt that it would at once secure greater caution in the adoption of 
schemes intended to be l'eproductive, and at the same time give a great im-
petus to the prosecution of r(,,3,lIy sound and substantial schemes. It would be 
a grcat security to the Local Government in working out large schemes; to feel 
thnt each province pmetically had the matter in its own hands, aud that works 
once undertaken and progressing would not be liable to lie stopped in con-
sequence of financial difficulty in a totally different part of the country. 
IIe took it for granted that it was intended that, if a provincial Govern-
ment showed that it was able to meet the interest on its loans, there would be 
no difficulty made in assigning to it such money as it wanted for approved 
schemes,. so far as the bOlTOWing powers of the Gove.rnment would permit. 

He entirely agreed in the principle which his hop.'hle friend had enunciat-
ed in respect to the propriety of making the maintenance of such works as 
irrigation and canals a charge upon the people ff": whose direct and imme-
diate benefit they were constructed, so far as th!s could he done. If they 
were to keep up a supply of water for the usc of the people of particular 
parts of the country specially exposed to droughts, and to make this 
water always available to them to use 01' leave unused, as the seasons may 
make it convenient to them, they must make them pay for the certainty of a 
sufficient quantity of water for agricultural purposes which was thus assured ~o 
them. They could not close their works and dismiss their establishments in 
wet years, and open them again in dry years. The works must be permanently 
constructed on a scale involving the expenditure of a large amount of 
capital, and a large establishment must always be maintained to protect and 

. preserve the works, and meet any demands for water that are made on them. 
Obviously the only proper way of meeting the interest on the capital thus 
locked up, and the expenses of this establishment, was by lcvying a fixed but 
moderate rate on all lands protected and secured from risk by the works, and to 
which they were prepared to turn on water whenever it was demanded. Ordimi.-
rily, no doubt, the whole cost of such works should faU upon that part of the 
country only which was benefited by it. Unfortunately, Bengal was peculiar-
ly situated in respect to some of her ilTigation-works. It inherited two great 
schemes, the Orissa and Sone schemes, from a private Company. The whole 
works were on an extravagant and wasteful scale, and though in the course of 
a few years the Sone scheme might, with a compulsory rate, be made to pay its 
own way, the Orissa works never could pay. Under these peculiar circum-
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stances they could not saddle the people of the districts conccrned with 
tllC whole cost of the works, but must make them pay all that they could 
afford to pay, and recover the rest from tIle province at large. 1.'hough 
it was unfair that the people of one province should pay for works of 
this class constructed in another province, the same ol)jeetion did not 
exist to the imposition of a general rate on a province in aid of certain districts 
of the same province. 1.'hc whole province must be treated as a unit, and it 
was no doubt true that a whole proyiuce benefited by anytlJing which was 
done to improve a large portion of it. If it were not for these irrigation-
works, the time might well come again, as it had come before, when the whole 
of Bcngal might be called upon to suffer for the misfortunes of Orissa and 
Bihar; and therefore the whole of Bengal may vcry well he called upon to 
pay a light tax as an insurance against such risk. 

1.'he case of railways was different to that of canals, an~ he did not go 
quite so far here as his hon'ble friend seemcd disposed to do. He did not 
think that railways should be a charge u~)on the districts throl!gh wllieh they 
passed. In the first place, no railways should be undertaken by Local Govern-
ments, unless they would pay directly in some form or another, and for the 
future there should be no permanent charges on the revenue for the outlay 
incurred on their account. But if the liability for paying the first cost of a 
railway were thrown upon t.he district through which it ran, no railways would 
in future be made. The people of a district through which a railway passed 
benefited, no doubt, hy the rise ill prices '\l hich resulted from improved facilities 
of communication with large markets; but the people of the province at large 
also gained, and might be held liable for their share of the guarantee of interest. 
For instance, the new Northern Bengal Railway would bring into market 
the t.obacco of Rungpore at a much lower cost than had hitherto been inclllTed 
for boats and cart-carriage. Part of UIC henefit of this would go to the producer 
in the shape of the increase of price "'hich the dealers would be able to give 
under the stimulus of com}letition; 1mt part would go to the consumers who 
would have thcir tobacco laid down at a lower cost. 1.'hcrefore, while hc would 
enforcc as much as possiblc the liability of distrids for irrigation-works and 
works of direct benefit on the land, he would make the whole province pay the 
cost of making railways and works of indirect benefit. The onus of expendi-
ture which thc Government of India had shifted from its own shoulders to 
those of Bengal, amounted to twenty-seven and-a-half lakhs of rupees; but he 
hoped, as his hon'ble friend had said, that he should be able to meet the new 
liabilities he had thus incurred WitllO:ut any very heavy taxation, and to avoid 
altogether any new form or method of taxation. 

y 
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Ho had to express on his own behalf, and on behalf of Local Governments 
generally, his acknowledgments for the proof of confidence which had been 
shown in them in the increased powers of control and administration now COn-
ferred on them. He believed that the result of giving Local Governments a 
more immediate interest in the financial working of the various departments of 
State would lead to a better understanding between the Supreme and subordi-
nate Governments. 

So far it had been a pleasure to him to feel that the views of his hon'ble 
friend were enth'ely in accordance with his own. He must now glance at cer-
tain expressions of opinion on his part in which he found himself entirely 
unable to concur. They were, it was true, as he had just explained, only expres-
sions of his own opinion, for they related to no immediate financial results j 
and it might therefore be thought that it would be better to let them pass. 
But though they did not take allY practical form as applied to the present year's 
estimates, they did seem to contain a threat as to the future, and at first appeared 
to pledge the Governor General in Council to a course of action which, he 
thought, in the interests of the Government as well as the public, called for some 
exphmation. And this explanation had .!lOW been given, and with a generosity 
and'sincerity which reflected the highest credit on his hon'ble friend's feelings. 
He might, he felt sure, take upon himself to say that the explanation of his 
hon'ble friend would be considered entirely satisfactory by all those who took a 
different view of the question at issue from his hon'ble friend. He alluded he 
need hardly say, to his fliend's remarks on the abolition of customs-duties, and 
of cotton-duties especially. 

His hon'ble friend had commenced by telling them. that their ordinary 
revenues were just sufficient to meet all ordinary and normal charges, but that 
it was absolutely necessary to establish a sufficient margin to enable the Gov-
ernment to meet with certainty, not only the charges for famine-relief, but, to 
quote his own words, "for other demands which cannot be foreseen, but which 
will inevitably occur." And to enable the Government to do this, it was 
explained that verY heavy liabilities had been thrown upon the Govern-
ments of Bengal and the N orth-Western Provinces, which those Govern-
ments, recognising the emergency of the case, had agreed to bear. Be-
lieving that the absolute necessities of the State were, as he had already said, 
tIle sole caiIse of the obligations imposed upon Bengal, he had most loyally 
accepted that obligation. He need hardly say that he had at first been much 
startled to find that, though their necessities were as great as his hon'ble friend 
had represented them to be, he had not hesitated to volunteer an apparent 
pledge that cot.ton-duties, representing more than three-quarters of a million, 
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should be abolished on the first opportunity, aorl had' proceeded to suO'O'08t a 
f~rther ~nt~ntion eventually to abolish all customs-duties; that was to ~~y, to 
gIve up mdll'ect reveuue, regarding which not a single murmur or complaint 
bad been heard, amounting to two-and-a-half millions, and of course, as he 
presumed, to impose in its 1)lace direct taxation to a similar amount j for there 
was no prospect whatever held out to tllCm of such a reduction of expenditu}"f) 
as would place them in a position to dispense witLt this enormous sum. 

Of COurse he could not say at the time when his hon'ble friend's statement 
was made, how far this pledge and this policy ,,~erc the personal pledge and 
policy of his hon'ble friend, and au indication of his individual resolve to 
advance, with all the persistence and ability of which he was the master, a 
theory of ideal taxation which had possessed his mind, as he was aware, for 
many years; or how far they were the outcome of a deliberate conclnsion of the 
entire Government He was delighted to find frQIll the further explanation 
given today, that the former hypothesis was the C(ll"l"eet one; for he did not 
hesitate to say that immense mischief wonld have geen done by an announce-
ment that, while pressing the Local Government to tax the pettiest trader in 
the N orth-"r estern Provinces and throw increased burdens on the peasantry of 
Bengal, the Government of India lwd formed a deliberate conception of a 
financial policy which was not only to comply with the demands of the 
Manchester mill-owners, but which was to l£'ad up to an eventual abolition of 
the customs-duties-in fact, to remit the one single form of taxation which 
pressed upon European residents in India. He was glad now to find that 
Government liad no such illtention, and that his hon'ble friend fully recognised 
the impossibility of taking off any duties so long as they would have to be 
replaced by fresh taxation. 

For his own part THE LIEUTENANT~GoVERNOR believed that there was no 
form of taxation so sound, so productive, and so little open to objection as the 
indirect revenue raised by customs-dutics. His hon'ble friend had alluded to the 
huO'e establishment which the collection of customs involved, amI had spoken as o , 
if he thought it an irritating and wasteful form of taxation. But there was the 
simple fact that in thc Custom-house of Calcutta alone, a revenue of three-and-
a-half millions was collected at a cost of less than three per cent. It was paid 
by the bulk of the people without their being hrought into contact with the 
tax-collector, and without their even knowing that any tax was raised. The 
peculiar fitness of customs-duties as a main feature of Indian revenue had 
most admirably been described by the late Viceroy in his speech on the Taliff 
Bill in 1875, Lord Northbrook's arguments he believed to be quitc unanswerable; 
at all events, no one had ever attempted to answer them up to the present time. 
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If the rate of duty was injurious to any particular article of trade, by all 
means let that be rcctified; but he believed that it would be extremely difficult 
to .show that the rate now levied on any article was having a mischievous effect 
on trade. Of all the customs-duties, the one which was perhaps the least open to 
objection in practical application, as it appeared to many "thinking-men, was 
the duty on the finer qualities of cotton-goods. It was levied on an article of 
general use, and was therefore productive; and it was so adjusted that the rich 
paid a higher rate than the poor. The poor man bought his cheap cloth and 
paid a low duty; the rich man bought a better cloth and paid a higher 
duty. He could not regret too much that the question of the conflicting in-; 
terests of England and India had been brought into the question. It was not, 
he agreed with his hon'ble friend, a question of different interests; for the only 
point of view from which he believed the Government of India could look at 
the matter was from a purely financial point of view. He hoped the day was 
far distant when such questions should in this country, as unfortunately had· 
been the case in other countries, be decided in favour of the class or interest, 
which made the most noise, and could make itself most heard and felt. Wbat 
had to be considered was thi.s, are these duties financially sound 01' unsound? 
Can' the revenue which t11ey produce be spared or not? If they were 
financially unsound, they defeated their own object, and would fail to 
bring in the revenue for which they were imposed. If they were not 
financially unsound, if they continued to bring in more than the revenue 
they were calculated to bring in, then it was wrong from a financial point 
of view to modify or remove them so long as revenue was required, or any 
more objectionable mode of taxation existed, which was certainly the case at 
present. He was of opinion that sufficient reason had not been given for 
believing that these duties were financially unsound from this point of view; 
and it was assuredly the case that Government was not in the position of 
having more money than it knew what to do with; and therefore it seemed to 
him impossible for tIle Government to pledge itself to any course of action in 
respect to customs-duties. 

His hon'ble friend had said that it was seldom wise for Government 
to go out of its way to pledge itself to measures which it intended to adopt 
hereafter, and which might turn out after all to be impracticable. In this he 
thought they would all agree with him, and he firmly believed that this prin-
ciple had never been more applicable and cogent than in the case of these 
duties. Though he differed from his hon'ble friend on this point, he could 
quite understand that he had been carried away into saying things which on 
fuller reflection he would have left unsaid. This theory of what he dared say 
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h~ called absolutely freo trade, llud long been the prevniling idea of his hon'ble 
friend's mind. He Imd long been it.s supporter ill Iudia, and he sI}()ke, he knew 
from honest conviction, and he ll3d no donht flint he was quite unable to under-
stand ho\\' anyone of ordinary intclligellee ('(lulll fnil to agree with him. Dnt 
as a matter of fact, he ,,"ollld filHl that. wry ft'w dill ngl·en with him; and if hc 
found himsclf in adYaJwo of tlw ngp, Ill' 11ll1S{, he (,OlJ/!'lIt to adnpt his Sliced to 
that of the people whom llC lwd 10 cOllYillCe, audto satisfy them that he was 
working for their good. 

He had not wuturcd on these rel11:1rks in nny hostile spirit, or desire to 
mise OPI)osition. No douM the re111arl,s of his hon'lae fricwl ou 'l'hursday had 
had the cifect of crenting consille'mllle nla.rm until t.hey had be('n explaincd away 
by his reillarks of tudtL~·. His hon'hle friell(l hnd 8t.ated last week his belief 
that all hOlH~si GOYl~l"llItll'llt obtaillc{l great :uhantagc fr01l1 l1 full examination 
and disellssion of its proposed ll1e:LSUl"es;" and the I,Ilm'l'ENAN'f-GovERNoll only 
hoped tLat tLe result of this discussion "would he to make him reflect very seri-
ously before he attemptcd to carr~· his tlu.'oricl; into effcct. !If) was glad to have 
heard from him today hii3 repudiatio~ of any desire to saCl-ifice India's 
interests to those of any otlwr countr~·, ~nd he "was sure tllnt they might feel 
that the Gorernment of India looked upon the interests of the people of India 
as its first duty, and t.hat no Olle really took that view more strongly than his 
hon'ble friend, whatevcr he might say in allYoeating a favourite theory. 

The non'hk Sm JOllN STRACllEY said-" ]\Iy Lord: In discussing a subject 
of so much diffieulty nnd C0l111llcxity as thnt of our Indian finances, there must, 
necessarily, he many dilIerences of opinion in matters of detnil; 1mt, speaking 
generally, I think I mny congmtulate tIle GovcmIDcut nnd myself on find-
ing that the principles which I have endeayourell to explain to the COULcil as 
those by wllieh our financial policy ought to bc governed, haye met with so 
much approval. 

" Thcre is, I think, only one point on which I need now take up the time of 
the Council. Tlds is a point which was specially noticed by my hon'ble friends 
Mr. Dullcn-Smith and ]\Ir. Cowie, the former of whom, I regret to think, will 
not much longer take part in our deliberations. If anything could have added 
to that regret, it would Ilnvf) been the speech which we huve ]leard from him 
today. 'Yhether he agrees with us or not I always feel that the Government 
is fortunate in having as its critic a man of such conspicuous ability and 
unfailing courtcsy, and I fccl that we are especially fortunate when, as he has 
done today, he tells us that he generally approves the principles of our policy. 

z 
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"Noone is more conscious than I am of tho weak points in my Own State. 
ment, nud I have no wish to conceal or deny them. Itlgree with my hon'ble 
friends, Mr. Dullen Smith and Mr. Cowie, that one of those weak points is the 
indefinite character of the announcements which I made on behalf of the Gov-
ernment about the loan operations of the year, and the bills upon the Govern-
ment of India which will be sold in London; but it is a weak point for which 
neither this Government nor the Secretary of State is l·esponsible, but which 
arises from the peculiar circumstances of the case. 

" The first great cause of this indefiniteness is the condition that the assent 
of Parliament must be had before any money can be borrowed in England on 
behalf of India. Whenever the S~cretary of State has no statutory powers of 
bOlTOWing unused, and this is his present position, it is impossible for him to 
assume that Parliament will see fit to'grant any additional powers for which he 
may ask, still less can he proclaim to the world beforehand his assumption that 
Parliament will sanction arrangements which it has not discussed, or even 
heard of, and w~ich he and the Government of India have settled as if they 
were an independent power. The English Parliament, wisely jealous of its 
own authority, h; not a body that can be so treated. . 

"Moreover, the question of bOlTowing money in England is by no means 
a question important only to our Indian finances; it is also a political question 
of the highest moment affecting Imperial interests over which it is the special 
duty of Parliament to watch. 

" Even if this difficulty did not exist, it woulcl be hardly possible, under pre-
sent circumstances, to pledge the Secretary of State to sell any specified quan-
tity of bills at specified times. Fluctuations in the price of silver might be so 
serious and might occur so rapidly that it might be in the highest degree in-
convenient to carry out the pledges which had been given. It is so impossible 
to foresee even the near future that, as the Council will have observed, in 
speaking even of the sales of bills dming the next two months, I could do no 
more than announce the present intentions of the Secretary of State. Even 
during the last few days we have had strong illustrations of the serious disturb-
ances to which the rates of exchange nre now liable. If we were to attempt to 
foresee the course of these disturbances,and were to make a definite programme 
to be adhered to under all circumstances, on the assumption that our forecast 
would tmn out correct, I fear that it might turn out that we had givcn the 
strongest possible proof of our own incompetency, 

" All that I can say is, that my announccments were made after com-
munication with the Secretary of State, and that I cannot doubt that Her 
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Majesty's Government will give great wpight to those announcements ~ade on 
behalf of the Government of India. I will add that it is the desire of the 
Government of India to conceal none of the demands which it has to make 
upon the money-market. We know tllC magnitude of the interests affected 
by our operations, and recognise our duty to give the earliest and most com-
plete informationrt'garding them; an~ wc ('utertain no doubt that a policy 
of perfect frankness is required in the iut.erests as much of the State, as 
of the influential classes whose business opera.tions must be affected by OID' 
transactions. . 

"It is the object of the Government, fi7'sf, to borrow altogether as little as 
possible ;-secondl!/, whell it must horrow, to ohtain as much as possible in 
India, so as to avoid incurring obligations defined by a gold standard· 
There may be differences of opinion as to how this ohject may be most 
effectually attained, and a~to the extent of the sacrifices to which it may be 
expedient for the State to ~ubmit in order that its obligations may bl:' measured 
by its own standard of val~e, 

"I desire to say, fID'ther, that the Government of India is quite alive to the 
fact that the interests of the State ill this mattCl' are identical with those of 
its creditors, and that, whatever mv.y be our measnres for the supply of the' 
treasury during the year, the interests of the proprietors of our existing secu-
rities will be carefnlly considered." 

His Excellency TIlE PRESIDENT said :-" There cnn, I think, be no doubt 
that not only the various views and opinions to which we have listened in the 
course of this afternoon, but also the freedom and ability with which they have 
been expressed, will give great value to the record of our proceedings; and I 
certainly share most strongly the opinion expressed by my hon'ble friend, Sir 
John Strachey, that we are all of us specially indcbted to our hon'ble friend, 
Mr. :Bnllen-Smith, for the excellent Sl)eech to which I for one listened, I may 
say, with the liveliest admiration. But the attention.. of hon'ble members has 
now been occupied for almost five hours, and patience Ims its limits. At any 
m.te I am not so inhuman as to trespass further at this late hour upon the 
patience of the Council, which is probably well nigh exhausted; what little I 
have to sny on the general subjeet of our finaneial policy, and more particularly 
with rcference to the financial measlU'CS that have been placed before this 
Council, I propose to reserve till our meeting next Wednesday, when I trust it 
will be in our power to pass those measures into law. But perhaps I ought 
not to omit altogether the opportunity now offered me to corroborate, on behalf 
of the Government of India, the expl.anatory statement made today by my 
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hon'ble friend the Member in charge of the Financial Department of this 
Government. 

" Th.."tt statement was made in reference to the impression brought to our 
notice by my hon'ble friend, MI'. Colvin, ill intt;oducing the Bills which will 
t.oday be referred to a Select Committee. Rumours of such an impression had 
already }'eached our cars; which were thbs enabled to detcct the echo_pf them 
in the observations of my hon'ble friend, the Mah{\l'Ilja Narendra Krishna. 
But those echoes, though not faintly repeated, died away at last, and I hope 
for ever, in the speech of my hon'.ble friend the Lieutenant-Govcl'llor of 
Bengal. 

" So far as I understand the character of that impression, it is this, that the 
Govel'llment of India desires or intends-if it be not indeed in a covert con-
spiracy-to tax the people of Bengal, of Oudh and the North-Western Pro-
vinces, in order to enable us to purge our customs-tariff, by removing from it 
the cotton-dntics; nay, more, to render the whole tariff 'fine by degrees, and 
beautifully less,' till we get rid of it altogether . 

. " I think then, that I ought to repeat to the Council, with whatevCr autho-
rity my voice can give to it, the assurance already given by my hon'ble friend, 
Sir John Strachey, that we neither desire, nor intend, nor have' we ever 
desired or intended, anything of the kind. What we do desire and intend is 
embodied in the two very simple bills introduced by my. hon'ble friend Mr. 
Colvin; and it amounts to no more than this: we desire to give the earliest 
possible practical effect, an effcct which shall operate as widely as it is at pre-
sent in om power to extend its operation, to the principle that Local Govern-
ments shall be responsible, financially, for the maintenance and management 
of works which are of special local utility. 

" Now between this principle and any part of the Customs-tariff there is 
no connection whatcver that I am able to recognise. I do not wish to make 
at the present moment any observations on the cotton-duties, further than 
this, that if the present import-duties on cotton-goods were not five, but 
fifty per cent.; if the whole of our sea-customs-revenue amounted to many 
more millions than it amounts to now, the principle to which I have referred 
would still; in our sincere belief, be an equally salutary principle, and its appli-
cation won1:d be equally necessary to place our finances in a sounder and better 
position than they now hold. 

" It is undoubtedly true that the Secrctary of State has intimated to us in 
'the Despatch which was quoted by my hon'ble friend, Sir J obn Strnchey, that 
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however urgent might be the purgation of our tariff by the removal or gradual 
reduction of those duties, still, in his opinion, such a measure ought not to be 
contemplated by means of increascd direct taxation for the purpose of effect-
ing it. But before the Secret.ary of Statc Jmd expressed that opinion, it had 
been expressed by the Government of India itself, and the Government of 
India which tben expressed tbat opinion still holds it anel still (Iesires to oot 
on it. 

" There is I tbink no occasion for me to make any further observations on 
that particular subject at the prcsent momcnt, and I will therefore now merely 
put to the Council the motion which is before it." 

The Motion was Imt and agreed to. 

NORTH WESTERN PHOYINCES LICENSE BILL. 
The Hon'ble Mr.. COLVIN, also mOYl'd that thc Dill for thc licensing of 

certain trades~~d dealings in thc N ortll-"T estern Provinces bc referred to a 
Select Committte. 

The Motion"was put and agreed to. 
lIILITAHY LUNATICS BILL. 

Major General the Hon'ble SIR E. B. JnoNsoN moved that the Bill to 
facilitate the admission of Military Lunatics into Asylums, be published in the 
Gazette of India in Euglish, and in the Local Gazettes in English and in 
such other languages as the Local Governmcnt dil-ects. 

The Motion was put and agreed to. 
The following Select Committees were named:-
On the Bill to amend the law relating to assignments from the General 

Provincial Fund established uuder the North-Western Provinces Local n.ates 
Act, 1871-1.'he Hon'ble Sir Arthur Hobhonse, the Hon'ble Sir J. Strnchey and 
the HOll'ble :Messrs. Cowie, Bullen Smith and Cockcrell and the Mover. 

On the Bill for the licensing of ccrtain tradcs and dealings in the N orth-
Western Provinces-Tho Hon'ble Sir Arthur Hobhouse, the Hon'ble Sir 
.J. Sb'achcy and thc Hon'ble Mcssrs. Cowie, Bullen Smith and Cockerell and 
t.he Movcr. 

'1'he Coun(~il adjoumcd to Wednesday, the 28th !1:l.1'ch lS77. 

CALCUTTA, 1 
'1'110 21st Marclt 1877. J 

WHITLEY S1.'OKES, 
Swrttu,rjJ tu tlte GoverlJrJl.ent qf India, 

LfJgilllative Department. 
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